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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
; DEBATES

ParT I—QUESTIONS AND ANSWERS

Saturday, 24th December, 1949

The AssemMy met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

SHORT NOTICE QUESTIONS AND ANSWERS.

Horp vep oFr Raw Jurg Bounp For INDIA BY PARISTAN (GOVERNMENT.

Shri H. V. Kamath: Will the Honourable Minister of Coeninerce be pleased
to state:

(a) whether it is a fact that the Pakistan Government have held up a very
large quentity of raw jute purchased in Pakistan on bebalf of Indian 6irms,
and laid on barges and bound for India; if so, bow much and when;

{b) whether it is a fact that the Pakistan Government have held up a con-
siderable quantity of raw jute in trausit from one part of India to another
through Pakistan territory; if so, how much, when and where;

(c) the circumstances leading t& the hold up in either case; and

(dy whether Government have taken or propose to take, action m the
watter?

The Honotrable Shri K. C. Neogy: With your permission, Sir, I should
like to take this opportunity of making a statement explaining in some detail
the latest developments in our trade and commerocial relations with Pakistan.
The House is aware that these have been based on a series of Trade Agree
ments, the last of which was entered into in June 1949. These Agreements
proceeded on a recognition by both countries of the importance of continuing
arrangements regarding the supply by each country of the requirements of
the other and to do all that is necessary for the purpose. Thus, under the
1949 Agreement, which is valid for the period July 1949 to June 1950,
Pakistan agreed to make available to India four million bales of raw jute and
450,800 bales of cotton, while India was to make .available to Pakistan 150,000
bales of cotton textiles, 80,000 tons of stee! and 2 million tons of coal. I have
mentioned only the principal commodities. I should add in this connection
that India is herself an importer of large quantities of stee! from the hard cur-
rency countries, nevertheless we agreed to supply steel to Pakistan in order
to preserve as far as possible Qhe traditional pattarn of trade.

(699)
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Soon after the 1949 Trade Agreement was signed, it became clear that
Pakistan was not serious about implementing it. t'or instance, far from help-
ing the import of cotton textiles from India into Yakistan,” they actualiy took
measures to restrict this trade. It is statced in the Agreement that the import
of Indian textiles into Pakistan was governed by Open General Licence. But
the Indian textiles were frozen on arrival while textiles from other countries
were allowed to be sold freely. Thus there was positive discrimination against
Indian textiles—a discrimination which they continued to maintain in spite
of representations. ‘Towards the end of September we were suddenly informed
that the O.G.L. for the import of severa! commodities from India mecluding
textiles had been suspended temporarily. This was followed by a proposal to
cancel the O.G.L. for mill-made textiles from all countries mcluding India.
Not only were our protests ignored, but Pakistan went a step further. On the
12th November Pakistan published by notification a list of cqwatries from
which no import of textiles would be allowed. India was included in this list.
The Inter-Dominion Agreement for free movement of certain types of hand-
loom cloth was never implemented by them, although we on our part contmued
to import handloom cloth from East Bengal.

In spite of the difficulties over textiles, India continued to buy jute in the
normal way and there were no difficulties to start with. I should explain at
this stage that it has always been the custom for Indian buyers to purchase
Jute through agents whom they finance. As a rule the agents pay for the jute
on the spot in Pakistan. In this way as much as 12 lakhs of bales of raw jute
had been purchased in Pakistan by the middle of September. Since then,
Indian buyers have found it virtually impossible to make fresh' purchases of
Pakistan jute owing to its high cost. Meanwhile the movement of jute al-
ready purchased began to be interfered with. These difficulties became even
more acute after the establishment of the Pakistan Jute Board. This® body
has not only fixed minimum prices but is also exercising certain checks on ex-
ports of raw jute. Under their orders as much as 5 lakh bales out gf the 12
lakh bales purchased by India have been held up i Pakistan. All this jute is
clearly Indian property, having been paid for long before the Jute Board had
been established. A large portion of this jute has been passed by the Pakistan
customs; the Pakistan export duty has been-paid and the jute has actually
been loaded in barges and flats. The hold up of this jute is thus inexplicable
and clearly indefensible. Repeated attempts were made by the Indian buyers
and their agents to get this jute released. Claims were made to the Jute
Board, both verbally and in writing. The steamer companies produced before
the Jute Board evidence regarding dates of loading. All this produced no
result except admissions in principle by the Jute Board that the jute which
is Indian property would -be released. To find out what precisely had to be
done to secure the release of this jute, the Indian Jute Mills Association sent
a representative to discuss the matter with the Board, but his visit proved
equally fruitless. It became clearer every day that the formalities regarding
proof of transactions, were only being used as a pretext to detain the jute.
Numerous buyers who were naturally anxious to comply with all necessary
formalities individually approached the Jute Board and other authorities for
clarification and advice about the action expected of them, but none of them
was given any clear ideas about the precise formalities to be complied with
or the nature of the proof of payments, contracts, etc. which they had ‘to pro-
duce to the Jute Board® Others wrote to the Jute Board on these matters,
but their letters were left unanswered. All this time the jute had been dete-
riorating. The Government of India, therefore, brought these facts to the
notice of the Pakistan Government and requestedgthem to release the jute
immediately, and to facilitate a quick decision even went to the length of offer-
ing arbitration $o settle outstanding claims on either side. But the reply from
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Pakistan was that the proposal for arbitration'was premature, that the reagons
for the detention of jute buad been misrepresented to us, that detention of jute
was actualiy a nuisance to Pakistan, and that Indian buyers had failed to take
advantage of their simple and easy procedure for making claims. These state-
ments are completely at variance with the facts which I have already stated.
The value of the Indian owned jute iying in Pakistan for over thtee months
runs into crores of rupees. When this money is locked up, when the jute is
lying exposed and is deteriorating and losing value every day, it cannot be
seriously suggested that the owners haveg failed to make their claims, or that
the procedure is easy and simple as represented by Pakistan. The inference
is irresistable that the procedure, if any, is really designed to hold up alf move-
ments of jute.

The detagtion and obstruction to movement of jute is not confined to Pakis-
tan grown juf® bought by Indian nationals. Such obstruction has of late been ex-
teuded to Indian jute in transit from Assam through Pakistan to Calcutta. A
rumber of barges and ilats loaded with Assam jute are also being held up at
verious points in Pakistan. To our knowledge there are thirty of them carrying
nearly a hundred thousand bales. The detention of Pakistan jute bought by
Indian nationals, taken together with the obstruction to the movement of
Indian jute in transit through Pakistan can lead only to one conclusion,
namely that Pakistan is deliberately denying jute to Indian jute. mills with a
view to exercising economic pressure on the industry. There have been many
other cases of hold up of transit goods, particularly of railway stores required
for the Assam railway link. :

To make matters worse, the Pakistan Government have in some cases
called upon the Steamer Companies to unload the barges in Pakistan, the re-
sult of which would be further deterioration of the jute. In any case, deten-
tion ef® these barges is immobilising river transport and causing congestion on
the riverways which constitute the main artery of communication between
Calcutta and Assam, apart from such action resulting in the infliction of hard-
ship and losses on the steamer companies.

The supply of jute by Pakistan to India, and of coal by India to Pakistan
are among the cardinal features of the trade agreement. India ‘has throughout
consistently fulfilled her obligation of supplying coal. Phakistan, on the other
hand, far from facilitating the supply of jute is deliberately obstructing such
supply to India.

The Trade Agreement, which both countries accepted only a few months
ago as the basis of their mutual commercial relations is thus being honoured
by Pakistan only to the extent of receiving in full their monthly quota of coal.
Some days ago, we pointed out to the Pakistan Govetnment that unless there
is reciprocity we shall have to reconsider our attitude to the agreement itself.
The Pakistan Government in their reply have argued that the only obstacle
m the way of the fulfiment of the agreement is India’s failure to recognise their
rate of exchange. This is not understandable at all. If Pakisian wishes to
maintain a certain rate of exchange with other currencies, it is obviously her
business to buy and sell other currencies at that rate. But, even the Pakis-
tan State Bank does not buy or sell Indian Rupees. On the other hand, banks
and mmdividuals are prevented from doing so, except at the rate of exchange
notified by Pakistan. Apparently. no one is able to do business on these terms.
In this connection Honourable Members will reca!! th&t for some time after
devaluation trade continued between the two countries, although on a reduced
scale, until the Pakistan Rupee came to be quoted at par with or even below
the Indian Rupee. Tt wasyhen that the Pakistan Government issued orders
prohibiting their Banks to buyv or sell‘Tndian Rupees except at the rate of ex-
change natified by them. Anv impediment to trade and commerce on account
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of exchange difficulties is therefore due to Pakistan’s own regulations. Banks
in India are free to buy or sell Pakistan Rupees, without restriction.

We had on more than one occasién in the past suggested a. Customs Union
or other similar arrangements with Pakistan but there has been no response
whatever. A forma} and duly ratified Agreement which had resulted from
my personal discussions with the Pakistan Finance Minister in March last
contemplated a conference to be held as soon as possible to find ways and
means of relaxing import and export regulations to encourage &nd eXpand
trade between the two cbuntries. No conference has however yet been held.
1t has been postponed on some ground or other advanced by the Pakistan
Government. Meanwhile, we have tried to discharge our obligations under
the Trade Agreement. But the operation of the Trade Agreement amounts
now only to the export of coal from India. There is no other trade between
the two countries. On the other hand an enormous quantity of jute pur-
chased and paid for by our nationals is being deliberately detained. The
Govercment of India decided not to allow this situation to continue indefinitely
Honourable Members: ‘‘Hear, hear”.] A telegram was therefore sent to
akistan on the 20th of this month in which the offer of arbitration was reitera-
ted and Pakistan requested immediately to release all our raw jute. Till yes-
terday morning we had no reply. We were, therefore, compelled to suspend
temporarily despatches of coal to Pakistan from yesterday [Honourable Mem-
bers: ‘‘Hear, hear’’] and we have informed the Pakistan Government accor-
dingly. We have also informed the Pakistan Government that as soon as re-
sumption of trade is rendered possible by them particularly by the release of
raw jute, we shall be prepared not only to.resume supplies of coal but even to
make up the short supplies. .

I hope, ‘Sir, that in the circumstances stated by me, the Government will
have the fullest support of the House in the action taken by them. ¢

Shri Mahavir Tyagi: Sir, may I ask one or two supplementaries?

Mr. Speaker: I won't be able to permit any supplementaries on this.
Honourable Members will realise that in reply to the Short Notice Question,
the Honourabk: Minister was pleased to make a statement and it will not be
ll:fleful without having a full debate, to allow a few supplementaries here and

ere.

I also understand that a copy of the statement is being cirqulated to
Honourable Members.

TELEPHONES IN WEST BENGAL.

Shri Mihir Lal Chattopadhyay: Will the Honourable Minister of Communl-
cations be pleased to state whether he is now in a position to give any further
mformation in connection with my Starred Question No. 827 asked on 2lst
December, 1949, regarding telephones in West Bengal?

The Honourable Mr. Rafl Ahmad Kidwai: Sir, with your permission, in
reply to this question, I will make a statement explaining the new scheme of
telephones in imdustrial cities.

In answer to Question No. 827 on December 21, 1949 it was stated that
in the Budget for thetcurrent year a provision was made for starting the work
on the scheme of re-modelling the Calcutta Telephone System, and also for
opening 8 new Exchanges and for expanding 10 of the existing Exchanges in
tie mofussil towns of the West Bengal. But on nccount of the Economy Cut
the programme has been reduced to the opening of only 4 new Exchanges and
to the expansion of 6 of the exXisting Exchanges. This was because the work
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on Calcutta Re-modelling and on the opening of 4 and on the expanding of 6
Kxchanges had aiready started. For the next year no provision was made for
any new Exchange or for the expansion of any existing Exchange although the
scheme for Calcutta has been retained.

The war had practically stopped the normal development.of Telephone
communication system for civilian use while war industries and trade had
caused a rush of applications for new connections. There was no equipment
aveilable immediately after the war and, therefore, the ever-increasing demand
for new telephone connections could not be met. Today every city, big and
semall, has got a large number of applicants on the waiting-list. There is also
great demand of opening new Telephone Exchanges in places where there are
no telephones.

Keeging all this in mind the Department had prepared a very ambitious
scheme for expanding telephone service in places where it is in existence and
opening  telephone exchanges in towns where none exists today. It was not
possible to find money for all these schemes. But at the time of the last
Budget a provision of about Rs. 6 crores was made for expanding telephone
gervice in some of the cities and for opening exchanges in a large number of
small towns. At some of these places the work had already begun when one
after another, for want of funds, two cute were imposed and today-we find our
provision for telephones reduced to half the amoun{ required for the work in
hand.

It was not possible to complete all the work contemplated within the limit
of tho funds available, i.¢., Rs. 3 crores. We had to abandon a large number
of schemes and were trying to complete the work slready started.

As the House is aware we had prepared a scheme for automatization of
(Calcutta telephones. The scheme is to cost us about Rs. 14} crores. The
scheme was to be completed in five years’ time and the money required for
195Q-51 is estimated to exceed Rs. 3 crores.

As I have mentioned the provision for tbe current year for telephones is
only about Rs. 3 crores. It is difficult to anticipate that a larger amount will
be available for the next year. For the next year the stheme for expansicn
in Calcutta, Bombay and Madras would alone exceel Rs. 4 crores. The choice
before the Department was either to confine the expansion schemes to these
three cities or to abandon the schemes and continue the schemes for other
areas. It was a difficult choice. But my reaction was to abandon Calcutta
and Bombay expansion and to confine our activities to establishing telephone
exchanges in places where it does not exist today. At this stage a suggestion
was put forward that in industrial towns people. will be willing to pay for the
Fquipment and there shou'd be no hesitation to extend telephone facilities to
those who are prepared to pay. The proposal was examined and it has been
accepted.

As the House is aware the Department has established a Telephone Fac-
tory at Bangalore where the worlk has already started and it is expected that
in about four years time the Factory will go in full production. Besides, the
Department runs three Workshops which give employment to a large number
of persons and are capable of manufacturing most of our requirements for the
schemes of expansion. If we confine the expansjon to the limit of the funds
made available, we will have to considerably slow down the progress of the
Telephone Factory and to retrench 85 per cent. of the workers in the three
workehops.

_ The scheme as n(kv accepted i that in certain specified industrial cities,
with certain exceptions explained later, the new telephone connections will be
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given only if the subscriber pays down what is estimated as the total capital
cost of a telephone connection. The cities included are Calcutta, Bombay,
Madras, Delhi, Kanpur, Ahmedabad and Amritsar. The capital. amount to be
paid down will be Rs. 2,508 at Calcutta and Bombay and Rs. 2,000 at other
places. On payment of this amount the subscriber will be provided with a
telephone connection. Bona fids transfers will be allowed as e.g., on closure
or transfer of business, provided that in the case of closure Government will
have the right to take back the connection and refund proportionate amount.
On an average the life of a connection is estimated at 2@ years so that the con-
tract for service and maintenance of the telephone will be for this period. The
subscriber will pay for the service at the usual rate, i.¢., on message rates, hut
wiil not pay any rent as he has paid for the cost of the equipment. He will,
however, pay the Department Rs. 2 a month for the maintenance of the tele-
phone. L

I have referred to certain exceptions. Public institutions, persons of medi-
ca! profession; publicmen and deserving refugees who are on the Priority List
will have the option to get the telephone on the existing rates.  All others wi!l
get the telephones under this new scheme. The progress of the expansion
schemes in Calcutta and Bombay and other cities will depénd upon the money
we are thus abie to raise in these cities.

The new scheme wil! be available to existing subscribers alco at their option.
It wou!d be for them to decide whether the further advantages explained later
will not make it worthwhile to opt for the new scheme.

"For subscribers in Calcutta and Bombay (including the existing subscri-
bers) who wish to take advantage ol the new scheme, the rates will be as fol-
lows:

Initial Rs. 2,500/-
Maintenance Rs. 2/- a month
Call Fee: 10 calls to the rupee with a rebate of

6} per cent. for prompt payment.
Jor otker places—

Initial ¢ Rs. 2,000/-
Maintenance ¢ Rs. 2/. a month

Call Fee 12 calls for the rupee with a rebate of
; 6} per cent. for prompt payment.

The scheme will be given effect to forthwith. Instructions will be issued
. that for the present with the exception of persons included in the exempted
categories or of public institutions, no telephone connection will be given to
any person in any of the cities includéd in the new scheme except in accor-
dance with the terms and condit’ons of this new scheme. Pending finalization
of a proper form of contract. deposits covering the full amounts will be re-
ceived, allotments being made in the order of receipts of the deposit. If a
te’ephone connection is not given within six months ‘rom the date of deposit
interest at a suitable rate will be paid for the period in excess of six months.

I have received a letter from Mr. Ajit Prasad Jain. urging that an excep-
tion should be made in favour of persons who need telephone but who cannot
make the lump payment. ] would like to point out to him that under the
schemes that Department will be undertaking from the funds allotted, the
present rates of payment will continue and no discrimination will be made
between the person who can make a deposit and the person who cannot. It is
only where the Department has got no funds for the furchase of the equiy:-
ment and has mvifed the subscriber to contribute the cost, that the new
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scheme will be enforced. But even here exception has been made in favour

of certain categories which I hope includes all the cases Mr. Ajit Prasad bad
in mind when he wrote the letter.

Shri Ajit Prasad Jain: Sir, I want to raise a question of privilege of the
House in connection with the statement which has been made. My pomt is
this. On the 21st, in connection with Starred Question No. 766, my Honour-
able friend Mr. Mohan Lal Gautam asked a supplementary - question, °‘‘Will
Government take this House into confidence before impiementing this scheme?"’
The reply of the Honourable Mr. Rafi Ahmad Kidwai was that, if this House
happens to meet when the final decision is taken, it will be placed before this
House. Now, Sir, that was a definite understanding given to this House.
Today I find that the Honourable Minister says that he has finalised the
scheme, ,without putting it before the House. A promise once given hy an
Honourai}ié Minister in this House, Sir, I submit, must be fulfiled. I would
like to know how far the Honourable Minister is justified in finalising the
scheme before placing it in this House when be gave this definite undertaking
to the House. '

The Honourable Mr. Raf Ahmad Kidwai: I have fulfilled that undertaking.
. Mr. Speaker: I could not follow what undertaking was given.

” The Honourable Mr. Rafl Ahmad Kidwai: A question was put in this House
whether I will take the House into confidence when the scheme has heen
finalised.

Shri Ajit Pragag Jain: Before it has been finalised.

The Sonourabie Mr. Raft Ahmad Kidwal: I promised, if this House is in
sesgion, I will take the first opportunity of making a statement before this
House. That is what I have done today.

Shri Ajit Praaad Jain: Now, Sir...

Mr. Speaker Order, order. Let it not be argued. We will consider the

matter later on if necessary. .

Shri Deshbandhu Gupta: Are not supplementaries allowed to this?
Mr. Speaker: No.

)
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(ParT II-—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWEBS)
Saturday, 24th Deceml v, 1949

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G, V.
Mavalankar) in the Chair. .

QUESTIONS AND ANSWERS
(8se Part I

11-10 A X,
PAPERS LAID ON THE TABLE

(i) CONVENTIONS AND RECOMMENDATION ADOFTED BY INTERNATIONAL LaBoUR
CONFERENCE ’

(ii) STATEMENT INDICATING ACTION PROPOSED oN I.L.C. coNVENTIONS AND Rs-
COMMENDATION

The Honourable B8hri N. V. Gadgil (Minister of Works, Mines and Power);
8ir, I lay on the Table a copy of—

(i) The Conventions and reeommendation adopted by the International
Lebour Conference at its thirty-first session heid at San Fruncisoo
in June.July 1948. (Copy placed in the Library. BSes No. IV,
R. 01(164)/48.) -

(ii) The statement indicating the action which the Government propose
to take on those conventions and recommendation. (Copy placed
in the Library. S8es No. P-48/49)

REPORT OK AOCIDERT TO AR IXpia Daxora

Bart Kburahed Lal (Deputy Minister of Communications): Bir, I beg %o lay
on the Table a copy of the Report by the Director General of Civil Aviatiam,
Pakistan, on the accident %0 an Air.India Dakota which oocurred on the S7th

December, 1947, in Karachi. (Copy placed in the Librory, See No. P.47/49)
]

TRADE RELATIONS BETWEEN INDIA AND PAKISTAN

The Honoursbls Shri K. 0. Neogy (Minister of Commerce): May I have
your indulgence to mention a particular matter in connection with the stae.
ment thatgl made this morning. The House would be interested to know tha¢
Uovernment are going to publish a White Paper dealing with the issues to whioh
I made reference in my statement this morning. » datailed statement’fn which
hooourable members will find referedces {0 docuinents, éto. relating to*tiede
relationa between India and Pakistan.

(1081)



INDIAN TARIFF (THIRD AMENDMENXT) BILL
' The Homourable Shri K. C. Neogy (Minister o Cemmerce): Sir, 1 beg to-
move for leave to introduce a Bill further to umend the Indian Tariff Act, 1934,

Mc. Speaker: The question is:

e

1834,
The motion was adopted.
The @onoundlpy Bhnt K, O, Neogy: Sir, I introduce the Bill.

hat Jeave be grunted to introduce a Bill further to amend the Indian Tariff Act,

MINES BILL

Mr. Speaker: We will now proceed with the further considerstion of the fol-
lowing motion moved by hon. Shri Jagjivan Ram yesterday:

“That the Bill to amend and conslidate the law relating to the regulation of labour
ani safety in mines, be referred to a Select Ccmmittee consisting of Shri Nandkishore Das,
8h-i Harthar Nath Shastri, Mr. Naziruddin Ahmad, Shri ® V. Alagesan. Shri Basanta:
Kumar Das, Kaka Bhagwant Roy, Dr. V. Subramaniam, Shri Kishorimohan Tripathi,
8h-i Haj Bahadur, Shri Brajeshwar Prasad, Shri Damodar Swarup Seth, Bsbu Ramnarayan
8ingh, Shrimati [lakshayani Vetayudtan, Pandit Balkrishna 8harma, Shri R. L. Malviya,
8hii K K. Sidhva, Thakur Laul Singh, and the Mover, with instructions to report on tha
firat Jay of the Hudget Session, 1960, and that the number of meinbers whose preseace shall
be neveassry to constitute o neeting of the Committee shall be five."

8hri H. V. Kamath (C. P. and Berar: General): Mr. Speaker, I am aware,.
Sir, that there is going to be u  very important debate ofter this motion for
referring this Bill to Select Committee is taken into consideration by the House,.
end 1 know also that that debate will be on a vital issue. 1 do not propose
therefore to toke very much time of the House. It is, Sir, in the fitness of
things that this session should come to a close on this debate on the sugar
situation. There is un old saving that evervthing must end sweetly.
Modluren samapayet. 1 hope, Sir, that our debate will end sweetly with
sugar and its concomitants. Now, 1 proceed to the motion to refer tbis Bill
to Seleet Committee, on whieh 1 was speaking vesterday when the House rose.
1 mude out the point vesterday that it is ull very well that the mines of our
oountry should be brought into line with the factories so far as regulation of
labour and safety in those mines are concerned. but I feel that in certain respects
we should go further than we have done in the cnse of factories, because it is
very well known that mining and especially working in certain mines is a very
bazardous and dangerous operation. During the last century mines in Europe-
and even in Englund occupied more attention of the Governments in those
countries than the factories. That was necessary because the accidents in
mines used to be far more ‘requent—I refer to fatal accidents—than in factories.
It is wrue that luter on they introduced safety dewices in mines. but still I am
not quite sure whether the measure of safety at present obtainable in Indian
mines is the same as is found in mines in Europe or in America or in England.
That I would like the hon. Minister to-clarify in the course of his reply to this
debate. The hon. Shri Jagjivan Ram, who moved tbis motion, is absent today
end the undelivered speecb of his is also there which he was about to deliver
when the House for vatious reasons thought it fit to proceed more quickly with
this debate. I am sure my hon. friend. Mr. Gadgil, bas got a copy of tbe
undetlivered speech. I do not want that he should read that speech.

ha: Emanrdie Sori N. V. d&d‘ﬂ (Minister of Works, Mines and Power):
3 will:make my own'speech,

( 1682)
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Shri H. V. Kamath: My hon. friend. Mr. Gadgil, is more interested in find-
ing out what s inside, under the ground. and in so arranging things that they
are brought above the ground. but my hon. friend. Mr. Jagjivain Ram, is con-
cerned with how those things are brought from under the ground to the surface.
1 bope they work in co-ordinatien and close collaboration in this matter and
there is ¢he utmost co-ordination between the two on this subject. Now, Sir,
let me turn to the deticiencies that I find in this Bill. T suppose the Select Com-
mittee will give its earnest consideration to this Bill, but I will invite the
attention of the hon. Minister and the Select Committee to certain aspects
that have struck me after a cursory perusal of this Bill. It is needless to say
that the wealth of our country, so far as our minea are eoncerned is not merely
the mines themselves but in the men who aleo work in thoee mines. The hon.
Pame Minister told us yesterday when he addreased the Members of the Party
that the wealth of a nation consiste ultimately of the buman material, and
therefore it ia necessary that these men who work in the inines should be wvery
well looked after.

Pandt Lakshm{ Kanta Maitra (West Bengal: Genersl): Not the women ?

8bri H. V. Kamath: Women do not come very much into the picture so far
as the mines are concerned.
Sarimati @. Durgabai (Madras: General): Why?

8hri H. V. Eamath: At least not so much as the men. I am coming to
that shortly. I would therefore desire that zertain provisions with regard to
the regulation of labour and safety in these mines were a little more liberal so
far as the workers in the mines are concerned.

1 will first take up section 21 of this Bill. It refers to medical appliances.
In view of the fact that mining is more often than not a far more hazardous
operation than the work in the facteries above the ground, I would have very
much liked a provision to the effect that the first.aid boxes were more in number
than wili be provided for under section 21, clause (i). That provides for one
box or cupboard of first-aid for every 150 persons ordinurily employed in the
mine. And then, Sir, clause {3) of the same section lays down that for every
500 persons there shall be an ambulance room. This is too niggardly a pro-
vision for Government to make so far as mining labour is concerned, and I
hope the Select Committee will exumine this provision very carefully and pro-
vide ambulance facilities in an ampler measure than is contemplated in this
section.

8kri B. Das (Orissa: General): Who will pay the piper?

Shri H. V. Kamath: Well, I suppese the mines are prosperous enough, now-
a-days, though not quite as prosperous as during the war. I am sure the mines
can afford to be a little more liberal so far as medical facilities to labour are
concerned. That raises the question—I am glad Mr. Das has intermpted-'—of
the reports that we now and then hear to the effect that the output of mines:
has decreased and that there is perhaps a tendency on the part of workers not.
to put all their heart into the work. It is, therefore, ‘in the p_resent. context:
necessary to examine why workers are not putting their beart into the work.
There may be other reasons, there may be a fear in certain quarters that Com-
munists are operating among the workers; but that of course, the Government
is very well able to take care of. But this may also partly be due to the fack
that labour feels that their health, and their welfare sre not well looked after,
as well as they should be. And the best remedy for Communiem, or the best
sntidote  agsinst Communism is to provide morg social amenities and to see thas
the life of the common man is richer in material prosperity than it is today.
Thatefore > it | i nsdeksay, in-my. judgmend, . $o pay more sttention to there

P
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There is another matter in regard to the employment of labourers in the
mines and here I refer to aection 40. That section permits the employment of
adolescents in mines. Personally I feel that it will be better, considering the
extenssive unemployment in our country and the soring figures of unemployed
folk in our country, it would have been better if adolescents had been banned
or debarred from employment in mines. There is so much unemployment
to-day that 1 am sure we wiil get plenty of adults to work in the mines, and
this provision enabling the owners of mines to employ adolescents in the mine,
I think, shouid be deleted. They might be employed above ground, not undez-
ground. And so also with regard to section 46 which refers to the employment
of women in a mine. I hope there will be adequate safeguards to see that this
rule regarding employment of women in a mine above ground is strictly enforced
with sufficient safeguarde againgt abuse of this provision. I do npot lmow
whether in other countries women are permitted to be employed in any mine
above the ground to-day. But it would be better, so far as women are concerned,
not to employ them in any mines at all. There is plenty of manpower in our
country and I think that that manpower ocould be suitably and fully utilized for
working the mines in our country. And {he provieo to this is a very parnicious
one, know it is only on the lines of the similar provision in the Factories
Act. But as I have already stated, mines shou'd be treated not quite on a par
with factories, but the safeguards or provisions here should be more liberal tham
bave been enncted for factery Ilabour. This proviso permits the employment
o! women hetween the hours of 5 a.m. and 10 p.m. The section itself pernits
the employment of womeu between the hours of 6 a.m. and 7 p.m. Eut the
proviso states that under certain  circumstances, women could be emplored
even after 7 p.m. that is to say, from 7 p.m. to 10 p.m. Though we have
allowed this in the cnse of factories, it should not he allowed in the case of mines,
I mean in the cuse of women working in the mines though above the ground,
and the utmost that we can go is to permit their employment over ground
between 8 a.m. and 7 p.m. and not between 7 p.m. and 10 p.m. This, I hope

the hon. Minister und the Select Committee will bear in mind when examining
this Rill.

One more point, Sir, and then 1 have done. 1 heard while in Calcutta some
daye ago that in seversl mines, the facilities for transport of workers from their
tenements or homes to the mine are not adequate. In some cases because the
mines bave not provided residential accommodation for the workers, they have
to live fgr away from the mine, 4 to 5 miles or even further than that; and the
miners find it very diffoult to be in time for work at the mines in the early
houre of the moming. Therefore, I feel it is incumbent on these mine ownera
to provide adequate transport for their workers. They may charge s nominal
fee, i necessary, but the must be thers, either tram-way or busem,
whatever it be, so that the worl may be able to come from therr bomas to
tbe mine in time, leat they should be punisbed for being unpunctusl

There are other points on which I would like to speak, but I would leave
them to the Seleot Committes for the preeent, as the Bill will come before the
House for discussion after the Select Commitiee hse oomsidered it and
presanisd ie report.

I would only say this in conclusion that most of these matters, perb
would be remedied, or would be looked after most effectively, only when
Stste itself takes over the mines. I reslise that the resources of our State $o-
day are not adequate or equal to the task. But I do hope that the day is not
lar off when our free Republican India, baving set ite own house in order, and
having mobilised all its financial and bumsn resources, .will . be i .a position
to take over these essential mesns of production and admimster them &v&-

Iy, efficiently and with an eye to the welfare of the miners as well as to tha$
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of the other interests in the nation that-are most intimately affected by the work-
ing of these mines. We cannot afford to forget that the mines in our country,
are perhaps only the second best in the world so far as their contents are cou-
cerned,—s0 far-as the potential wealth is concerned.—if not the best. And
g0 it behoves us to take adequate steps in the matter so that these mines may
be worked to the best advantage of the entire nation. Thaok you, Sir. I sup-
port the motion.

The Honourable Shri N. V. Gadgil: Sir, I do not want to undermine the
sugar debate by making a long reply. There is nothing in this Bill which is
verv novel or extraordinary or revolutionary. What is attempted in this Bill
is to approximate the conditions of workers in mines to those of workers who
are governed by the Factories Act of 1948.

Provision has been made for the regulation of working hours, for the em-
ployment of women, for granting certificates of fitness, for holidays with pay
and compensatogy holidays, then for pavment for over-time work and for bring-
ing the workers in the woriishops which are there and which exclusively work
for the purpose of mines under the prcvisions of this particular Act.

Now the suggestions, to the extent they are useful, in the speech of my
hon. Friend Mr. Kematb, { have no doubt. will be considered by the Select
Couimittee. A point was made by my hon. friend Mr. Kamath that we are
far behind the other countrdés. I want to assure him that in so far as ratifica-
tion of conventions in this respect is concerned, 1 should say we are not far
behind as be apparently thinks. He suggested two points—one was about the
nationalization of this industry. Politicaliy this may be relevant but so far as
the discussion of this particular bill is concerned, T have my own doubts about
its relevancy. So I do not venture to rep!v so far as nationalization of mines
is concerned.

There is nothing more for me to say except that all that has heeu contem.
plated in this Act is calculated to make the working conditions better and to
add to the facilities which are already existing,

As regards welfare of labour in the mining areas, my' hon. friend Mr. Kamath
“ia probably not aware that a lot of buildings have been built. Other facilities
are being provided. As regards transport, what he has stated have been noted
and whatever is possible will be done in due course.

Mr. 8Bpeaker: The question is:

“That the Rill to amend and consolidate the law relating to the regolation of labour
and safety in mines, he referred to a Select Committee comiatin%of Shri Nandkishore Das,
Bhri Rarihar Natk Shastri, Mr. Naziruddin Ahmed, 8hri 0. V. A1 Shri Basanta
Kumar Das. Kaka Bhagwant Roy, Dr, V. Subramaniam, 8hri Kishorimoban Tripstbi,
8bri Raj Bahadur, Sbri Brajeshwar Prasad. Qbri Damodar Swarop Seth, Babu Ramnarayan
8ineh, Shrimati Dakshayani Velayudhan, Pandit Balkmahna Sharma, Shri R. L. Malviys,
8hei K, 8Sidbve, Thekar Lal Singh, and the Mover, with instructions to report on the
@ret day of the Bddget Sessicn, 1650, and thal the number of memhers whose presence ahall
be fiecessary to constitute a meetjng of the Committee shall he Eve.”

The motion was adopted.

SUGAR SITUATION

The Honourable Sbri Jaramdas Doulatram (Minister of Food and Agricul-
tare): 8ir, T beg to move:

“Thbat the wugar ctustion be tsken into comsideratian’
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Mr. 8peaker Motion moved:
‘“That the sugar situation be taken into coansideration.”

1 ind there are u number of amendments and before any dis.cussion of the
origiss) motion starts, I would like to know which of the amendments are going
to be moved. 1 will just call one by one and each member may say whether
he wishes 0 move his amendment or not. The procedure will be that I shall
first have oll these smendments moved; and in view of the length of the amend-
ments, instead of reading them out I shall. with the consent of the House, of
couree, assume that they will mention the amendments as stated in the Order
paper. That will save 5 or 10 minutes of the time which will be available for
further disewssion.

Shri Afit Prasad Jan (U.P.: Genersl): Sir, 1 beg to move:
“That for the original motion the following be aubstituted :

‘This House looka with grave concesn at the unsatisfactory development and growth of
the sugar indwstry in India ead its failare to come up to the expectstions envisaged at the
tinw of granmting protection, thereby causing huge loss to the consumer and this Houoe
feela even more coucerned at the sugar mudgle starting from the middle of Jaly, 1948, and
c¢auring grest hardship npon Lhe consumer and the failure of Government tc meet the
situation, aad is of opinion that a Committee should be set up consisting, among others, of
the representativea of industry, cane-grower and consumer, for the folfowing objecta :

(1) to swsdy and report on the working of the sugar industry, in particular with a
view to see when, if ever, Indian mills will produce sugar more or less at world
compelitive prices;

{2) to suggest the scheme for re-orgavization of the sugar industry;
(3) to investigate and find out the responsibility for the recent sugar muddle ;

{4) to investigate into the working of the Sugar Syndicate and the various committees
and hoards wet up for dealing with the produstion and distribution of sugar
and the co.or.Jinating machinery between the Centre and the Provinces in
respect of sugar; and

(5) to tranmsact any other malter in connection with sugar which Government may
refer.’ "’

Dr. P, 8. Deshmukh ((C.P. und Berar: General): Sir, 1 beg to move:
“That tor the original motion the following be substituted :

“T'hat having taken into consideration Lhe sugar situstion in the country from and since
the Jat of September, 1939, thia House wishes to place on record its sense of grave dis-
satiafaction at the inconvenience and harassment that the people have suflered and are
suffering and consequently is of opinion that the Government should institute forthwith
» public judivial enquiry int.o the causes le:nding to rise in prices of augar and its scarcity
all over the country eo that,—

{a} all of8cers. however high or low, who are found to be responsible for creatin
or allowing to be created the situation that hss come abont abnll be dismisse
and swarded such otber punishment ss may he deemed desirable;

(b) sll properties belonging to any petsoas or firma who have as a result of the above
n{union made o profit of rupees five thousand or above by blackmark:ting
ahall be confiscated; and

{c) ull suger mills whose proprietors. m.anagers or directors have sold any gquantily
of ltlfll’ exceeding hundred meunds at s price higher than Rs. 28/12/- per
maund al any time after the Ist of January. 1948, shall Le confiacated by the
Government.' '

Prof. Shibban Lal Saksena (I'.P.. General): Sir, I beg to move:
*““‘fhat for the original motion the foliowing be snbslituted :

That the Governmwen: &0 appoin? a ("ommitiee of Jive members presided over by a High
Court Judge and consisting of Shri R. €". Srivastava, Retired Director of the Indian Insti-
tute uf Sugar Twhnologw. Karpur, Shri K. K. Sidhva, Pandit Thakur Das Bharzava and
the Mover to hold a public inquiry into the caunses of the sudden and rapid deterioraticn
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of the sugar situation in the country since July, 1849, and why it could not be checked
?m;:kly anc! to suggest meusvres to remove the possibility of recurrence of aWch a situmatioa
n future.’ ™’ ’

Bhr Mahavir Tyagi (U.P.: General): Sir, I beg to move:
“That for the original motion tbe following be substitated :

*That this Houae is of the opinion that with a view to avoid recurrence of crisis in sugar
‘the Governrent sbould take immediate steps for lifting all controls and dissolving the
‘Indisn Suogar Syndicate.' ™

Shri Dip Marayun 8inha (Bihar: General): 8ir, I beg to move.
“That for the origies] motion the following be aabatitated :

‘Having cobsidered the sugar situation of the country this Amsembly is of the opinion
thay with a view to eass present r sitnation and also with a view to have wmaximom
wugar productioa the following steps be taken,—

(a} that the contrel which hae beeo recently introduced for sugar distribution be
withdrawn;

‘{b) that adequate transport facilitiea be given to sugar factories for bringing suger-
cane for crushing; and

{c) that tbe Governments of the United Provipces and Bihar be requested {o take
to exempt sugar factories of their areas from cowmpulsory membership of
the Indian Sugar Syndicate.’ ™

‘6ardar HukAm Singh (Eapﬁ Punjpb: Sikh): Sir, I mova-
*That for the original motion the following be subetitnted :

‘That this House is of the opinion that the Government of India do appoint a Commis-
slon to make a public enguiry into the rapid deterioration of sugar position in the country
ani to report,—

(1) who are the persnns particularly responsible for this unhappy situation, and

{2} which officials, if any, have been guilty of any neglect, breach or malfeasance in
their official duties,

so tbat severe action coold he taken againat all those found guilty." ™
Bhri Krighma Ohandra S8harma (U.P.: Genersal): Sir, I move:
““That for the original motion the following be substituted :

“T’his House looks with grave concern at the present sugar muddie and is of opinion
that a Committee be set up consisting of representatives of the sugar industry, cane-
growers and the Members of this House under the Presidentship of a High Court Judge
40-enquire into and report on,—

(1) the l::or?ng of the sagar industry and the produce of sugar and fixation of prioe
thereof ;

2) the development and produce of sugarcane and fixation of price thereof;

(3) the co-ordination between the Central Government and the Provincial Govern-
medts coacerned and the machioery therefor;

14) tbe control and price fixation for sagar;
45) the causes of the sugar muddle and the responsibility therefor,

16) the :orking and utility of the Sugar Syndicate. and the Committees thereunder;
an :

{7) the measures neccssary to avoid the recurrence of the wsitnation.’ "’
8bri B. P. Jhunjhunwala (B:har: Genersl): Sir. I meve:
“That for the original motion the following be substituted :

'This . Assemblyhaving ccneidered the sugar sitnation resclves that steps be taken to
Slep up sugar production and 1w de.control it with effect from 1st Januarv, 1950
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This A bly furtber rescives that if at slage shoria { be appre-
"cncmayth; ol.:nglr u“my.bo, n:;uirm be mp:zd to kege; ?lov':g:l:o pri:n' ”

Bbri Prabhu Dayal Himatsingks (West Bengal: General): Sir, I move:

*That for tha original motion the following be substitoted :

‘This Assembly having considered the sugar aitvation resclves that steps be taken to

decontrol miu as early as possible, and to import such qnantity of sugar as may be
reqoired to keep down the prices.’ "

6ari R. K. 8iaava (C.P. and Berar: General): 8Sir, I beg to move:
“That for the original motion the following be sobstitoted :

‘This House resolves thst contro} on sgger be withdrawn and that maximum prics be
‘Sx6d o thet cotsumers may pa sugwr without difScaltyg ¥

" Ghri Basanta Eumar Des (West Bengal: General): 8ir, I beg to move:
“‘g}"'ﬂnt at the end of the motion, the following be added :

\,_" ‘and that having considered the same this Hoose is of oginion that an Inquiry
Commiltee be appointed with a view to dacertsioing the causes that led to the
situation and the eteps that ars neccasary % avoid its recurrence '’’’

8hri 0. V. Alagesan (Madras: General): 8ir, I move:

“That at the end of the motion, the following be added :

‘and this Assembly, after having cansiderd the sugar situation, resolves thai the
Government Jo appoint a Committee to enquire isto the whole matter and
nabmit a report as early as possible” ™

Mr, Nagirnddin Abmad (West Benga!: Muslin): 8ir, I beg to move:
“That at the end of the motion, the foliowing be added :

‘and that having conridered the same thia Assembly is of opinion that the sogar
aituation has not bLeen properiy handled by the Government.' ™

Bhri Balwant Binha Mehta (United State of Rajasthan): 8ir, I beg to move:
*“That at tha end of the niotion, the following be added :

‘and that baving considered the ssme this Hous¢ is of opinion tbat the augsr control
be lifted forthwith and that the Government do appoint & committee of the
House onder the chairmeanship of a person of tha atatus of a High Court
Judge to enquire into the whole sugar affair and also to auggest 'a'%- and means-
W see that consumers’ interests 3o far as sugsr is concarned are safeguarded.'”

Shri Banangdhar Dag (Orissa States): Sir, 1 beg to move:
**That at the end of the motion, the following be added :

‘and that baying oobeidered the same, this Assambly is of the opinion that the-
Government bave failed in their duty to protect the consumer, and that with
o view to briug the gnilty party or parties, implicated in thia artifically created-
scercity and in the cvasequent biackmasket prices, and with a view to prévent
the recurtence of wuch a situation in future, the Government do appoint forth-
with a Committes of three with & High Court Judge or one qualifed to be a-
Jnd%o( a High Court as Chsirman to make a thorough inquity into all sspects.
of the aituation and to veport withio one month witk cecommendations for

deding with the guilty party or partiea’"

Bhr{ M. Tuumals Bao (Madras: General): 8ir, 1 beg to move: -
“Thas at the end of the mation, the following be added : Lt

‘and thet having cousidered the sitoation, this House calls upon Government to take-
mgc to bring the entire industry from the uclion of cane to menufactase-
and disiribation of ’msa;‘ “t:! the contro “:;d l:l'lllllnbon of a ocmtrsl’
stataloey asthority for the whole ocasotry, with the Cumtral Com-
mittee &3 & awcleta to sart with.'' Sogrraace
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Pandit Thakar Das Bhargava (East Punjab: General): Sir, I beg to move:
“1'hat at the end of the motion, the following be sdded:

‘and that having considered the sitoation in the cruntry as prevailing in the last
- few montha, this Assembly sympathises with the sufferings of the consumers
of sugar and gur and puts on record its opinion that the controls imposed by
the Government, instead of alleviating the trouble, aggravated it to s very
great extent and that the present siutation in the country in regard to suger
and other foodstuffs is mainly the result of the present system of allocation of
responaibility and absenca of efficient machinery for discharging the responsi-
bility and further that for msking satisfactory provision for sugar end other-
foodstufls for the country, it is fundamentally necesssry that fuoll undivided
responsibility be taken by the Centre and an effective machinery for imple-
menting the policies in the Provinces be immediately evolved.’”

The Honounabie Shri Jairammdas Doulatram: Sir, Government welcomes this:
opportunity for a discussion on the sugar situation.

Mr. Speaksr: I forgot to mention to the House that Members may remember
that there jg a time-limit of 15 minutes. The hon. Minister will get half an
hour as the mover of the original proposition and he will get some more time
for replying also. )

‘S8hri B. L. Sondhi (East Punjab: General): As there are 17 amendments
nobody except the movers of amendments will have any chence of spesking.

. The Honourable Shri Jairamdas Doulatram: I do not propose to take the full
bu!f-an-hour. . &

X

8ir, Government welcemes this discussion because it enables the House to
express its views in regard to a situation which resulted in very considerable
inconvenience to the puble. It is but natural that whenever any developments
take place which affect the pubtic vitally, an opportunity should be available
to express the views of the representatives of the people on that situation.
Governnuent also welecomes this opportunity because it has enabled it more fully
than was possible before, to place the full facts before the House. I have:
circulated a note giving a fairly full picture of the various stages in this situation-
and how things developed until we felt that Government would have to intervene
and take adequate steps in the matter. I do not propose, in view of that full"
note placed before the House, either to reiterate those facts or to elaborate
them. If it is necessary to refer to those facts more fully than has been done
In that note, I will do so at the end of the debate.

Government wish to give the House the fullest opportunity of expreasing-
Heelf with regard to the situation as well as the concrete suggestions which are
oontained in the various amendmens. I feel it will be helpful if, with regard”
$o one important suggestion which is practically common to most of the amend-
ments, I stated my view at the very start. That suggestion relates to an--
fnquiry being made as to how an apparent or real surplue of sugee: was ¢onverted
foto an apparent or real shortage of sugar, and all the consequenees which:
followed from it. Now, Government welcomes an inquiry into all tbesse -
happenings ever since the month of June because where the public feels acutely :
in regard to a matter and has also suffered a great deal, it is desirable and help--
ful and proper that there should be an inquiry and, therefore, Government is
¢lear that there should be a proper inquiry in regard o these happenings.

The suggestion with regard to this inquiry relates to two definite aspecte of’
the sugar question. Ome is the basic and wider aspect dealmg with the
fundamental problems of the sugar industry, how far protection is deserved,
bow far the Indian sugar industry can stand on its own legs, how the sugar
fodustry ehould be rationalised, and other connected prob.lems. The other:
suggestions with regard to an inquiry relate to the happenings of the last few-
months. '
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~ Now, with regard to the exact metbod of this inquiry, there is one considera-
‘ion which is very Jpromivent in Government's mind. We are on the eve
of the report of the Tariff Board, not only on the basic problems-of the industey
4o which I have referred, but also on the recent happenings which have occurred
during the last five or six months. I understand that in the course of the next
two or three weeks the report of the Tariff Board dealing with both the basic
-and the itmmediate problems will be before Government. It is nof possible for
“Oovernment to say how far that report, dealing with the i

! recent happenings in
rogard to which the Tarif Board made enquiries from the Central G%vemmn.t.

«from the Provincial Governmen#, from the industry, from the trade and from
"Y@rious orgenim§ions connacted with the industry, will cover all the pointe which
bave been discussed in the public aid which are inohided in the smierdmenty
-of hon. Members, Therefore, Government feel that a full inquiry bas to be
“made m:mto, these mfemnc- 80d to the extant that the Turi@ Board
‘ had Dok any aspeot of those recent happenings, Government will have
o take ateps to have a fuller inquiry made with regard to these remeinings
aspects. Tlal means every igsue which baa been raised with regard %o -
rocent happenings will be enquired into fully and adequately and by a competeot
‘body. Emectly bow this definite promise will be implemented, will parly
depend upon the report which we will get at the end of two or three weels ‘and
ly after oonsidering it upon our disoussion among ourselves as to what
urtber measures should be taken. But I want o assure the House that no
-aingle aspeot of the recent happenings will be allowed to remain uneaquired
fnto; tbe whole thing will be enquired into by a body which I expect will
thoroughly sstisfy the House.

Theo, in the amendmente have been raised two or three other very important
questions. It is helpful if we get a free and frank expression of the views of
the Memhers of the House in regard to those issues. These issues relate,
firstly, to the question of control or de-control. It would not be possible, naturally.
for Government to express its views on this issue, but we shsll listen with
respeot and attention to whatever viewe are expressed by the Bfembers of the
House on this particular issue which bea been raised in most of the amendments.

The other issue on which nlso the views of the House will be helpful relates
to the future of tbe Indian sugar industry and the need of the Central Govern-
ment having more direct voice and responsibility not only in regard to sugar but
also in regard to sugarcane and in sll the decisions which have to be taken in
regard o both these-matters. I would not take further time of the House.
As 1 said, if necessary, I will say at the end what hes to be said in reply to
sny of the questions caised. But I would suggest that the views of the House
mighs be freely expressed on these two or three issues which arise from these
amendments.

‘Thet APt Pramad Jain: Sir, I warmly weloome the announcement of the
bon. Minister about the appoinament of a ocommittee to investigate into the
"ﬁ.m. I furgher welocome his announcement shat he would like to heve
a discussion and a free expcessipn of views on some of the ou i
¥ in celatinp %o the sugar industry. As the hon. Minister has stated,
there are two aspects of this problem: one, the industry in gemeral, and the
.other is the recent muddle. in sugar. Ordinarily I would have preferred to deal
with the general question firat and with the sugar muddle afterwards. but as
you have been pleased to say thst there is a time-limit of fifteen minutes, T
would rather begin the other way,

Thery was a carry-over. from the vear 1947-48. of 1.75 lakh tons of sugar.
Opinlons have differed about this  carry.over and the President of the Mill
Qwners’ Association. Mr. Shanti Prasad puts it at 2.02 lakh tons. But T will
not go any further into the contioversy about the carrv.over. Tbe manufacture
f sugar in the year 1948:48 was 10.20 lakh tons. Thus, at the beginning of the
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@resont Year, we had very nearly 12 lakh tons of sugar. Things went on in &
mormal manner till the end of June. There was no notable rise in price and the
stocks appeared to be moving, more or less, in a normal manner. About the
end of June, a strange state of affairs was revealed. It was found that the
atocke in the hande of the mills in the U.P. and Bibar at the time were only
8.26 lakh tons. As regards the mills in the rest of India, most of the production
of those mills was consumed by the end of June, which will be apparent from
the stocks which were seized in the beginning of August and which were only
abhout 15,000 tons. Therefore, about the end of June, the position was that
the stacke of sugar had been very much depleted. During the six and a balf
enontha, that is the second balf of December 1948 and the first %ix months of
1949, we had consumed ng leas than 8.5 lakh tone of sugar. Now, Sir, let ue
oompare this oonsumption with the consumption of sugar in the year 1947-48:
‘The $otal consumption of sugar in the year 1947-48 was less than 10 million tons,
2o be more exact 9.96_lakh tons. It is surpriging that within almost 6} months
we had consumed 8.5 lakh tons compared to !‘?ngﬁ lakbh tons for the whole
1947-48. In fact, Sir, thess are only the figures of releases and I doubt if all
¢his sugar was consumed. It has been said that part of this sugar may bave
been smuggled out to Pakistan. 1 am not sure whether and what quantity"
of sugar was smuggled out to Pakistan. Again, Sir, Government have tried to
explain the increased consumption of sugar by the following facts:

Q) increase in population;

(9) increase in the habit of sugar-eating;

(8) lower sugar price compared to 1947-48; and
(4) easier availability of transport facilities.

bui even after taking all these factors into account, I think the huge
consurnption requires an explanation. 8o the first question which is foremost
in my mind is this: Where did this sugar, which could not have been actually
consumed, go? My own apprehension is that it was concealed by the mill-
owners, by the wholesalers and by the retail sellers, in order that they may
take advantage of a rise in the prices. -

Again, Sir, 1 sm quoting the figures of U. P. and Bihar. At the end of June
in the year 1948 the stocls in the bands of mille were 5,083,000 tons and on a
curresponding date in 1949 the stocks were, a8 I said 8 moment before, 8,26,000
tons,i.e., the stocks in the hands of the Mills at the end of June 1949 were
1,%7,000 tons less than what they were in the preceding year on the 80th of
June. Assuming that the monthly consumption of sugar is 1,10,000 toms, &
figure accepted by the Agricultural Ministry, we had 5} more months to go, that
I, we would require during the remainder of the year about 5,80,000 tons of
sugar, That was the position. We find that on the 24th of June Governmen
grented & permit for the export of 50,000 tone of eugar to Pakistan. I do ngk
hngw whether it was the Commerce Ministry or it was the Agricultural Ministry
or 1% were both who granted this export pszmit. Fortunately pot one grain of
sugar was sent, but I have yet to know the explanation wby when our sugsr
stoake had been depleted, and we did not bhave enough of sugsr to go for more
than three months, this export permit for Pakistan was sanctioned. I have an
apprehension, Sir, that the sugsr industry had the betier of us; the sugar
industry was trying to sreate g scare by two-fold meane namely by setting afloat
8 rumour that sugar was scafce and that sugar wae gcing to be exportel to
Pakistan. That point. Sir, is also one which also requires investigation.

Sir. I have said that the stocks about the end of Juve were depleted. During
the next two months. July and August, the position became even more acute.
Iy the month of July the releases were—I am only confining myself to C. P. and
Hinar, because the rest of Yndia becomes comparatively less important 98.52
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%ousand tons. In August the releases were 1.21 thousand tons,

these two months no less than 2,20,000 tons of )
12 Noox leaving a balance of 1.21.000 tons. ons of sugar was released

: 1 On the 16th of August there was
8 fact-finding Commitéee called by the hon. Minister 8of Agriculture.
in thae Commlttge the representatives of the industry, the representatives of
the U. P. ard Bihar Goveruments were present. I ask you why did you not
Yake the decision to freeze sugar in that Committee: ’
Bugar had been fast disappearing. The price was rising in the month of
July and at an average the rise in price had been Re. 1-2-0 per maund, that is:
Ra. 80 per maund and worked out on releases, it means that the mill-owners:
bad made a proﬁt_of Rs. 80 lakhs. In the month of A:ugust, the rise in the
prices—I am quoting the average, was Rs. 5.2.0 per maund, that ig the mill-
owners were _makin a profit of Rs. 140 per ton that is a total profit of Ra. 1,70
fakbs. During these two months tbe mill.owners had made a profit of
sbout 2 crores of rupees. I want the hon. Minister to explain why he
sut quiet for 1§ months without taking any step whatsoever to arrest
this deteriorating situstion about sugar. That is the profit which the
sulll.owners have made but the trade, that is the wbole-salers and the retailers,
1 ust !:m\'e made a profit twice or thrice as much, gbout 5 or 6 crores, for
smear in the retails sometiines went as high as Rs. 2. Rs. 8 and Rs. 4 per seer.
Thus, Sir, the consumer was flceced of ne less a surn than 6 to 8 crores of
rupces, when the Govermment sat calling conferences, meetings, committees,
when vvery Housew'fe was worried that she could not sweeten her child’s milk
with a pinch of sngar. the Governm.:nt was fiddling with committees, boards
un?l couferences. This is another point, Sir, which bas got to be explained.

Then, Sir, there is the action of the U. P. Goverrment. On the 26th of
angnst 1049, the 7. P. Government. passed a freezing order on sugar in the
United Provinces. That order related only to the mills. Now, sugar is an
Al India commodity. I have good reason to believe that the U. P. Govern-
ment did uot make any reference to the Central Governwment before freezing this
stock of sugar. There has been some dispute as to when the U. P. Government
Informed the Central Government. U. P. Government says that, immediately
after freezing the stock, they informed the Central Government. There has
ruped 8 great controversy about sugar-freezing order of the U. P. Government.
I4 bas been suid that 80,000 tons of sugar disappeared between 26th August.
and 3nd Septembur when the Centre's freezing order was passed from the market
Iu the rest of India. Nevertheless U. P's freezing hus one bright sspect that is
out of 1,90.000 tons frozen all over India, the U. P. Government froze 80,000
tons of suger and if this sugar were not frozen, we do not know .what it would
bave come to. When the Central Government froze stocks of sugar on the
$nd of SBeptember, for one whole week and no arrangements for the distribution
of sugar were made. I am yet to come across an explanation orders for immediate
Ireezing of sugsr on 27th August were not passed and why arrangements for the

tetribution of sugar were not made beforehand. Another question is why
stocks in the hand of the trade which were considerable very nearly in the tune
of 1,25,000 to 1.90,000 tons, were not frozen. These stocks were sold at bluck-
market rates. And, Sir, the worst feature of the situation is, that the United
¥Provinoea Government bave been blaming the Centre and the Centre have been
dlaming the United Provinces Government.

The millowners have been blaming both the Central a3 Provincial Govern-
ments. The merchants have been blaming both the Government and- the
Svndioate. The public has suffered. One does not know who is responsible.
On the 12th of September the U. P. Government came out with a statement in
which they called toe action of the Centre in freeeing sugar as *‘high-handed:’.
Oo the 16ith of September, 8 spokesman of the Central Government said that it
waa the U. P. Government which had compealled the Centre to freere stocks

that is, during
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of sugar and if the Centre had not done so, no other portion of the couutry
except U. P. would have got any sugar.  Another spokesman of the U. P.

Government, two days later, said that the spokesman of the Central Govern.
ment h.ad madle an “irresponsible’” statement. The President of the Mil-
owners  Association, Mr. Shanti Prasad, says that it is the action of the Govern.
1cent which has created this scarcity. DIr. Narang says that because the
Government did not go slow with sugar releases, ;

8¢ this scarcity has come about,.
Merchants say that it is the millowners who have g o

: made these profits at th
of the consumer. In this confusion, I think it ¥ e

. ) is time that the Government
should mvestigate and find out who is responsible for this muddle.

8hri Jespst Roy Kapoor (U. P.: General): Are not the consumers equally
to blame, because they consumed more sugar? -

8hri Ajit Prasad Jain: No, that is wrong. In fact, one Government is
accusing another. Those who are concerned with the production and distri-
bution of sugar are also wrangling among themselves and accusing one another.
I think it is time that the responsibility must be fised and the guilt of the
purty who is responsible established. 1 therefore welcome the suggestion for
an Investigation Commission. I regret that J have no time left to discuss the
position of the Sugar Industry in general but the case against the Sugar Industry
is 80 obvious that it does not need much argument.

Shri M. Tirumala B30: Before you call on the next'speaker, I beg to make
a submission. There are eight amendments asking for the appointment of a

commission and five asking for de-control. 1 would like you to control the
discussion.

Mr. Speaker: I think the discussion can be better controlied by Members
themselves not repeating the same arguments, and stating just tbeir points in
short. Everybody is aunxious to speak and I am prepgred to give chence to
everybody, or rather, I am anxious to give chance to as many hon. Members as
possible. But if there are repetitions, I shall be helpless. I shall make a
selection, and not necessarily give chance to everybody who has moved an
amendment. So far as I can, I shall call upon different representative views
t«, be placed before the House. That is my idea. Of course, I do not know

the particular views held by each hon. IMember, but I shall select. That is the
position I am taking now. ;

Prof. Shibban Lal Salaena: I am very glad that the hon. Minister of Agri-
culture and Food has accepted the substance of my amendment. That makes
my task much easier. Still, I shall give in broad outline my own conclusiona
about the sugar muddle on the basis of my study. It is admitted even by the
Government that they had a production of 10.2 lakh tons during last year. I
would point out in this connection a serious departure which Government have
made in the past pracfice. The sugar year has throughout been taken from 1st
November to 31st October and in all publications of the Commerce Ministry
the consumption figures are calculated from lat November to 8lat October. But
in this note, the sugar year has been calculated from lst December to 30th
November. In this way, the amount of the carry-over bas been shown to be
reduced by about 50,000 tons. They have said that the carry-over is only 1-75
lakh tons, but even according to the figures of the Syndicate the figure iz 2.88
lskbs. I hope Government will rectify this error and take the sugar year in the

manner which has hitherto obtained, so that the figures may be comparable
with those of the previous years.

Apother thing that T want to point is that Government have, unfortunately,
-{aken the figures from the Sugar Syndicate. This should not have been done,
The Bugar Syndicafe is after:all oneiof the parties The merchants bave-their
owd fguses. ‘The Government  must -not-depend- upon anybody else. .They
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must. huve their own independent agency for collecting these figures. Govern-
1oeut have aiready got the Excise Department. There is not a single grain of
sugur which lesves the godowns without the tax being colliected. 1 therefore
insist that Governrnent nust sppoint their own independent machinery to collect.
figures of stocks, depatches und sales of sugar from month to month. In fact,
they must have obtsined the figures irom the Excise Department returns and
other returns, so that they may be exact.

Another tbing that I wish to bring to the notice of the hon. Minjster-is that
the Sugar Iustitute was under the Central Goveroment till the year 1844. Since’
1944 it bas come under the Sugar.cane Committee, which is really the Bugar
Sgndxcate, because it is dominated by millowners. What I watit-is ‘st this.
Tostitute at Cawnpore should come under the direct control of the Government
and the Director of the Institute should be perfectly independent, which be ia.
not st present. At the present moment, the Institute is influenced by the
8yndicate snd the millowners and it is really not independent enough to give:
ourrect figures. 1 do not cast any reflection on anybody.

Pandit Lalkahmi Kante Maitra (West Bengal: General): Which Institute is-
the hon. Member referring to?

Prof. 8hibban Leal Baksena: The Indian Institute of Sugar Technology in
(awnpore, which ir the only institute of its kind in the country. Tiil 1944 it
was directly under the Central Government.

8hr{ M. Tirumala Rao: May I draw the attention of the bon. Member......
Mr. 8peaker: No. Let him proceed.

8hrl M. Tirumala Rao: But he is arguing on a wrong premise, This Insti-
tute is under the controi of the Central Sugarcane Committee.

Mr. 8peaker: Let there be no interruption. @tberwise, there will be no.
end to this debate.

Prof. Shibban Lal 8aksena: Since 1944 it is under the central Sugarcane
Committee, but before thut it wus dlrectly under Government. My point is.
that if it is directly under Government, it wtll have independence and there will
be no occasion whatever for the majority to dominate in the Sugarcane Com-
mittge. 1 want that the millowners should not have any say in the matter. It
is only then that it will give us correct statistice which, at present, have been
vitinted in the way | have explained. In fucet, I was surprised that the Govern.-
ment have, in their note,—in the very first statement—-given the figures of
despatches and gstocks tuken from the Syndicate itself. In fact, these figures
revenl the whole mystery. If you take the recent figures for your premise, I
think the whole thing becomes vitinted. Similarly, in other figures also. I
would therefore urge that the Government must see that they have their own
independent agency which can give them correct figures on which they can
sufely proceeil.

Coming now to the sugar muddle itself, I can say briefly that there was a
production of 10 lakhs tons in the last year. It is ogreed on all hands that, this
is 80. It is also correct that there woe a carry over of 1.8 lakhs tons m
December and 2.36 lakhe tone in November. This carryover of 2.86 lakhs is
also the carry-over of the Syndicate and the Institute on 38th November. Xow
# you add 10°2 lakhs tons and 2°36 lakhs tons. there was clearly 123 lakha
tons of factory sugar avoilable from 1st November 1948 to Sist October 1949:
Now theﬁ ure of conlum?hon aocording to the Commere Ministrp for Khand-

f“‘“:,’ "abous1 lakb'tums. 80 we'san saidy eay-thet there 'wéa not less
? his'sonn of snger dveitsble for cansomption: in this countty from lat
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November 1948, to 31st ®ctober 1949, which is the normal sugar year. Now,
Govenunedt slso admit i their note that the figure is about 12 Jukh tons. They
acve iguoted the Kiwundsari sugar. I they had taken that also, the figure
would be 13 lakhs tons. They say that the consumption figures have risen to
15 lukhs tons. It is this pomt on which we ditfer. I say that nobody can
believe thut the consumptien has risen to this height. I have given in my
pamphlet, which has been distributed to hon. Members, figures of consumption
since 1934.35 for thirteen years. During this whoie period, the consumption
has varied from 9 lakhs tens to about 18 lakbs tons and in one case 13§ lakhs
tons. The average it 11§ lakhs tons. S0 in undivided India the &vernge.
‘consumption of sugar over a period of thirteen years from 1834 to 1047 Was .
.113 lakbs tons.. OQut of thia three lakh tons ia the normal consutupticn of areas
‘which bave now gone to Pakistan. Thus there wes only 8} laklis tons of kugar-
which uaed to be normally comsumed on an average in the country.

If you take consutnption you will find that consumption was at ita highes$ .
when sugar was cheap. Sugar consumption went down when sugar became
‘dear. During the two seasons preceding partition consumption of sugar:
waa 10 lakbs and 10} tons. The price of sugar gad suddenly risen from Rs. 16.4
in 1945 to Rs. 20.14 in 1947. An increase of Rs. 4 per ton brought the. con-
sumption down by 2 lakhs tons.

This was the position until the partition. After partition there was de.
control in December 1947. That gave a fillip to the consumption and those
people who could not get their full quota during the control years got their
full quota. Now if 10§ lakh tons was the consumption in the preceding years,
that means there was only 734 lakhs toms conswmed in the areas falling in the
Indian Union during the years 1945-—47. For the year 1947-48, after partition,
the figures given are 9.90 lakhs by the Director of the Technological Institute.
Mr. Shanti Prasad .Jain gives the figures as 9.26 lakhs tons. I wil} take the
bigger figure and assume that the consumption had increased to 10 lzkhs tons.
So the consumption in the year 1947-48 was 10 lakhs tons. In other words from
74 lakh tons it jumped to 10 lakh tons, which means an increase of 23 lakh
tons. Whatever factors may be attributed to this ircrease—the sugar habit
of the people, more money in the coffers of the people, decontrol—all these
played their part in the year when consumption jumped up from 7} lakhs in
1946-47 to 10 lakhs in 1947-48. Now we are asked to believe that there was a
further increase in the year 1948.49. I say that nothing of that sort has
happened. It is now well known that prices fixed for sugar last year wére not
maintained. There was a commission given by the Mills with the result that
prices rose up to Rs. 32 and 33 a maund. This year in April-May-June the
price was Rs. 80-130. Later it rose up to Rs. 32 and even to as much as Rs. 85.
That means the average price of svzar this year has been considerably higher.
If anything, this could bave only led to a fall in consumption. The factors of
change in the habit of the people, and more money in their pockets had all
begun to play their part even earlier. I, therefore, say that there is no reason
fo believe the consumption figure of 13 lakh tons given bty Government

And who was responsible for this? I cannot reaily blame the Minister of
the United Provinces, or Bihar or even of the Government of India. The real
rearon is this. They are the creatures of an organisation wh!ch they themselves
have set up. By creating the Sugar Syndicate they have given 1t a monopo!g.
This Sugar Syndicate dictates the sugar policv of the Governments of the
United Provinces and Bibar and also of the Government of Irdia. And 1n
.spite of our best wishes to control sugar, we cannot do it. _The fact is that they
created this body—a monster which is eating into their vitals.—So long as the
monster remaing, even the hest man there will be unable to control either the

‘ iog ,or the pric Hreumsfences “'wete,, 'vv:.l?o}lldvg_l'oﬁ_a’o:"any-'
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there was an exportable surplus of 3 lakh tons. They also knew that if they
were t0 export it abroad, they would not get very high profits. 8o they managed
to bring about an artificial scarcity in the country. In fact, the country baa
paid from 16th December 1948 to 1st December 1949 a sugar levy of 4 annaa’a
maund and the Byndicate baa collected Rs. 75 lakhs out of this levy. What I,
. therefore, demand is that there must be a full enquiry into this matter. Thia
much is definite that the whole thing baa been very badly mismanaged and
the Byndicate has succeeded in bringing the Government to ite knees. In fact
-on the 20th June they knew they bad at least 50 per cent of their stocks in

their godowns. The released quots was paased on to their agents in Bombay-

‘Calcutta and other places to be sold in black market. It is quite easy fok
Government to find out from the Railway records as to where the consignments
of augar have moved, where it is boarded and black-marketed. The men who
are responsible for cheating the public to the extent of Rs. 20 crores should he
banged. In fact during the last two months of October and November the
ocountry has lived on 70,000 tons, whereas the normal consumption is 2 lakha
tons. I can easily prove that the Byndicate and the Millowners have cheated
the public to the tune of Ra. 20 crorea.

Now, 8ir, I come to the msin questiop of the Byndicate. What is the SBugar

Byndicate? The Syndicate waa formed in the year 1987 in the Ubnited Pro- -

vincea. I opposed its formation tooth and nail even then; but, as ususl, the
Govorument turned a deaf ear. The main object of the formation of this body
was to maintain the price of sugar cane. For the first two vears of its working
the 8yndicate maintained sngar cene prices very well. In the third year the
Svndientg saidl that unless cane priccs were reduced from 10 anuas to 6 annas
tboy would close down the factories. The Government had to vield. The one
purpose for which the Syndieate was formed-—that is, to maintain the cane
pricoe—waa defeated by their threat to close down their mills.

The very ssme trick they are playing this year aa well. They said we ahall
not start the factories until you raise the price of sugar. The Government bad
ugein to yleld, for they took from Government at least Rs. 2} crores by way of
conoesslons for the 3 lakb tons of auger which will be produced in excess. There-
fore, I aay that unlesa you dissolve the Byindicate you cannot proceed further.
If you see the results of the working of the Byndicate you will be astoniahed.
From 80 in 1987 the number of au%n factories rose to 150. During the twelve

rs of its working the Syndioate haa been able to eliminate conipetition, both
oternal as well as extarval, with the result that it has buils up & wonderful
manopoly. They sre now in a position to diotate to the Government, diotate
to the m&owm and diots¥e to the consumers. This kind of monopoly is
sespongible for this sugar racket.:

8ir, there is then, the question of decontrol. I say that it is time that.you
dooontrol suger. If you decomtrol sugar, you shouid also dimoclve the Syndi-
cate. Because, if you do nod dissclve the syndicate, they will be creating
diffoulties which ruise the pricas. The two things must he done simul-
taceounly: diesolve the ayndloate and decootrol sugar. There is enough sugar
in the country; there are at lesst fifteen lakba of tons of sugar. There will be
no scarcity; we need have no fear on that acoount. On the other band, we
will bave over.production. B8ir, I support the motion of the bon. Minister.

fari Dip Naayan Stahs: Sir, of all the industries of this country, the sugar
industry i» taken to be the moet organised. One bas, therefore, to hang down
one's hend in shame to find that the whole country was sllowed to.be involved
into o svger crisis of ap ugly. nature whbich could bave.beep avpided. It is said
that the orleis was an out come of shortage of sugsr. I do not agree with that
view. All who know things seem to be unanimous at least on one point and

i
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is this. Not less than tweive lakhe tons of sugar were available in the country
during the year of crisie. There is ommnplete urnanimity on this figure. Tbere
is of couree a difference of opinion on the question of consumption. But if &
reference ia made to the stalistics on the subject, it would be found that in
undivided India, comsumption stood alwsys im the neighbourheod of 11 lakbs
of tons per year. It is said that recemtly in this country consumption hes in-
creased, due to increase in population, intreduction of prohibision in some parte
of the country and rise in the purcheging power of the general masses. 'These
points, I would sudmit, are very controversisl. But grantiog that there had
been some increase in censumption, the sugar available in the country should
have been enough for normal requirements if we take one simple point into
consideration. 1t is this. The areas which now constitute Pakistan used to
consume 1.8 lakhs fone of sugar when Ind:ia was undivided. The causes, there-
fore, in my opinion, are something other than shortage of sugar.

The causes of the origin of the crisis and its intensiication, in my view, are
these : release of sugar quotas by the Indiun Sugar Syndicate to its constituents
in larger measure than was the practice in previous years; n press report appear-
ing on the 24th of June that the Goverument of India have decided to allow
the export of sugar outside the country; a declaration by the Food Commissioner
of the Government of India on the 10th of August that the area under sugar
cane would be reduced to the extent of ten per ceat.; seizure of sugar stocks
available with the anufacturers on two different dates namely 26th August
and 2nd September, 1949 by the United Provinces Government and the Govern-
ment of India respectively; want of co-ordination between the various organisa-
tions existing in the country which deal with sugar and sugar-cane; and finally
the introduection of recent control for distribution of sugar. 1 would not liks to
take the time of the House t:> explain all these points. 1t would suffice to say
that a series of events happened which I have just enumerated and in my view
these events conspired together to bring about the present position of scarcity.
Last of all came the introduction of coutrol which completed the whole picture
leaving the country in chaos and confusion.

At this juncture, two questions arise, namely, is the sugar situstion capable
of an easy solution, and whether it is possible that in this counntry enough
sugar can be produced wlich could be made available to the consumers at a
reagonable price. My answer to these two questions is very denuwely in the
uffirinative. To ease the present situation and to kill the excitement and
tension which are there in the country over all that haa happene~ in connec-
tion with sugar, I would make one simple suggestion. 1t is this.

{At thia stage Mr. Speaker vacated the Chair, which was then occupied ly
Shri S. V. Krishknomoorthy Rao (one of the Panel of Chairmen)).

The recent control which has been introduced for distribution of sugar should be
withdrawn. I would suggest with ail the emnphasis at my ccinmand. that a
declaration to that effect should be made on the floor of the House before the
sugar debate concludes. Of course, it would be neccssary to keep an eve on
the movement of sugar from regioo to region and from mcnth’ to month. 1
think that can be easily done. The Government of India has got vast resources
at ite command and they can know, if they so like, the accurate and coinplete
mgvement of sugar from month to month.

The second question is rather very important, and I would lilke to take a
few minutes time of this House on that subject. It is quite possible to pro-
Auce enougb sugar in this country which would bhe cheap too. There are
enough rescurces available in this country. which. if wroperly utilised, would
produce the daeired resuits. There ara 135 sugar factories. at present working
in the country. With their present equipment they can prodnce the renuired
quantity of sugar, I am sure. Our sugar-cane growers with their presewt,
knowledge and experience are in a position to produce enough cane for gur and

118 L.A.D.
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sugar. What is necewsary is careful pianning and work with a vision. 1 bave
slready said that there is want of co-ordination between the various omanisa-
tlons ¢xisting iu this couptry which work in connection with sugar and sugar-
esns. It is very oecemsary thay complete co-ordination should be secured
between them. No doubt some of them are doing useful work in their respec-
sve jurisdictions. i{on. Mombers of this House abhould realise that there are
tetns of work which arv of local or regionsl iuportance. These items do receive
dus attention at the bands of the orgenisations referrad to sbove. But there are
ilems whioh are of sn  all-Indin character and all.-India impertance. These
itotns do not reqeive: the attention which they deserve. They are neglected
more olten than not. It is thereforo very essentisl that there ought to be one
centrsl agency in thix counwry which might be entrusted with all the works
whith mre of all.India importance snd character. 1 have ome isupgestion to
oflor in thin rospoct. There is the Indian Central Buger-cane Comtnittee which
hux been appuainted hy the Govenunent of Indis. T Comnmnittee of course is
working st predent under certalts handicups. §f those bsndicaps are removed
and all the iteme ol work which are of all.India character entrusted to it. ")
think the Commiiten would bs in a position to show results according 1o s fixed
schodule. \What is necessary is that thin Commitieg should bave so to say.
Dotninion Statun so lar as its normal lunctions are concerned. With the grant
o‘: that :on of status. the Committes. 1 bope, would be in a position to deliver
thy gooda,

Pandlt Lakshmi Kanta Majtr: Give it. Comsmonwealth status.

Bhri Dip Rarayan Blada: Hlr, what would bappep next yvar? It has boen
said 0n roany cocasions that unless cnough sugar is produced, the sugsr situs-
tios would ot be solvid. 1t fu is possibls lo produce about 12 lakh tous of
sugpr. dunug the coming yimr, therr would not be any trouble whatsoever, le
it posaihly that that quantity of sugar can be produced? 1 can say with
do!mmm that if penpor offorts are made, thai quantity of suger can be pro-.
duopd. To produer 12 lakh tons of Bugar, we eoquire aboot 120 lskbh tona of
eae, In that guantlty of eanc avsilablc? If we coler to the figure of acreage
utider eana, it might be salely presumed that that quuotity of ocane would
be avadlabili, A prerent 87 milhon scres are under osne cultivation. What s
sended s that an immedista nnvey of tha cane svnilable in the aress of the
sugiar Tnctaries should be made and altempts should be mide to find oot what
drflcleticy of enne would be there.

Surl B. Das (Orinsa: Goneral): What is the Suger Committee doing? Just
pow, you said that the Sugar Conmittes is dosng good work.

SArt Dip Narayan Sba: U & survey is medo, it would be pamsible to hoow
thy quantity of eane which would be availshle and if due facilities am gntn to
sugar factorles lor traneporting tho same, I believe the required qusntity of
sutnr Yould be produced during the present crushitig period.

Rir, T am definitely against any import from outside both on the economic
and sentimental grounds. 17 we sllow the gate of import to be opened at this
stage, the industry which has been so far developed and which has been able
to do some work which fs worthy of consideration tmld!»killﬂl-_l know
there is anger in the atmosphore over what has happened in connection with
There is ample justification also for this. But I would submit that in
a of anger, we pot sllow anything to bappen which might en-
dangoer the position of the sugar industry which it bas acquired so far.

1 would Nike 1o sar & word about the Suger Swvndicate. My sugpestion i
hat the Governments of the UP. and Bihar should be requested to exempt the

-



SUGAR ETYOATION 1088

sugar factoties in their areas from compuleory membersbip of the Sugur byndi-
cate. That step ia very essealisl snd sbould de taken immedistely. I bave
beard that the Government is gouing to appaint an enquiry Committee. That
Committee will necessanly teke time and by the time it report is submitted
tde present opportunity for maximising sugar production which is the need of
the bour would have disappsared. Therefore the auggestions wbioh I have
msede require inmediste conaideration and if they are implemented, 1 am sure
the present sugar position would be solved and we would slso be iu s position
to solve the larger issue; i.s., producing eoough cheap sugar in the country.

Ackhya J. B. Kxfpmlani (LI.P.: Gencrsl): Bir, your predecessor in ibe
Chair ssid that Member should uvoid repesting themssives. Therefore, Sir, I
will not cover the ground that bas been covered by the previous speakers.
T'wo things come very cleardly out of the muddle in sugar. One is \hat our
capitalists want to make our Government impasaible, that whatever protection
the natioo may give them, on sccount of their short.sighted policy snd un-
petriolio conduct, they are betraying the interests of the country. But this
eould bave been expected, bevsuse capital bas always bebaved in india in the
sane fashion, There may be bon. capitaliste but capital as & whole was deter.
mined to betray the country before and is determined to belesy the country
now. They forget that they are sitting on the tree and flling their pockets
and at the same time cutting the rosts of tho tree. These pecgle thiuk that
they will live when India will not livs. But. this the Government should bave
snticipated.

Another thiug that comes out clearly is that our administeation is neither
efficient nor clever. 1t bas been said that ut. lesst 19 lakhs of tons of sugsr
were availsble in the market. The utmost consumption of suger up to this
time hss been in the peighbourhoog »f ten Inkh tons per year. Therufore there
wss an spprehension that 8 Jakb tons of sugar will be available for export and
this apprehension was provided agsingt when thc merchants, when the manu-
facturers. were sllowed a levy of four annsa per msund to ensble them
to export augar 8% lower prices to other counteica. And from this
they bave been sble to collect fifty to seventy.five lukhs of rupeea. Theae
facts cannot b denied. However, Government sll of a audden, when the
muddle came nnd when we wore in 8 soup. to'd ux that the consumption of
sugar had increased.  Sir. what do you think of such s government? When
there is a muddle, they come out with an explanation. For nver six months or
cight months or & vear. they did not know the forees that were working tawards
the increased consumption of sugur. Suddenly they discover it. Thoy 6od
that the population of Indis bus inercased. 13ut the population of Indis bas
zgru-ively increased. This was the plea given by tho foreign goverminent

sll the starvation snd sll the famine, thst there was in India. Bat the
popolation has been increasing tbmugh the countries. Did the governmient
sujjose that pojulatien will not increase? Did they suppose thet babien of six
and cigbt months would eat sugar snd not drink their mothers' milk? There is
no justificetion {ar government to come out suddenly with such an cxplanution.
And e:dm it "Il,‘lc:: bsd lhn this pimtedwbd r;}mwmption. they :?guld bave
expected it v cou ave ex that the ummn:fwm would increase
from ten to thirtern lakb tons, and if they had husbunded their rescurces, the
countey need not have heen brought to thic awry atnte. 1If thev had ionaly
taken the necewary owasw?s (o sce that sugar was properly distributed and
sugsr wes properly hmndled by the merchants, by the wpumufscturers, by the
railweys and others, then we might bare -vmgtﬁ' this muddle. That the
edniinkstretion bas been inefBeient and has besn culpably oegligout is bores out
by the fact that the Ui P. Government passes a freeaing order in August. when
the =wre bad been arusied, purpamely and delberaisly, by the ocepitaliste.
When the acare is cremted they puas this beexing cvder. What do they freege?
They Gramzs the sugar in the mifls, when even s blind man could bave eeen that.
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nbout %) per cent of the suger had elready gone cut of the frctoriea. Thev,
tharefor®, Iree2e the remasining ten per cent. of sugar in the U.P. and they
freeze ouly whist 1l lxing in the factories. They give their reasons now for this.
They come out now with the plea thut they had no power to freeze sugar thst
had Ioft the fectenes. 1f they had no power. swhy did they touch this thing st
all?  They hed o businesa to touch it, if they had only partial power. Thes
never consulted the (Central Government then, ! am told, thev snnounced this
freexing order in the papurs, and sent out to individunl mills, registered latters.
This isn » wonderful wey of doing things. Tbey kpnow that the black-warket
exists. They kiowx that the capitslists are no {riends of the people or of the
government.  Thesy know all thees things and yet they did thig.

Shri Serangdbar Das: \When was this freesging order published?

Acharya J. B. Kripalani: On tbe 26th August it wss publisbed, snd the
jettara wore wetit by registered post.

Aas Honoursble Member: Iy whom?

Acharys J. B. Kripalagi: By those who goveen us or inis.goveru us.

An Hooourable Member: I3y the U P. Goverument?

Acharya J. B. Krpalani: Yes by the U P. Goverament,

Shri L. Krnisbnaswami Bhara\R! (Madras: Genera!l) They do not govern us.

Acharya J. B. Krtpalanl: | say, yes, for evon thougb it is a federal govern.
swont 1t 0 all one single government. Make no mistake about it; Otherwise
governinent s no organizatier, if it s divided agninet itsell. \What. can you
think of a goveroment that ia divided against ielf? 1t w po government.
The U.1'. Goverument pasied this woaderful orders to freeze stocks of sugar und
alter seveu dags, tho Central Goverutnent passes another order freeting the rest
of thn sockes, They could wot ccusult ench other. There was no co.operation
hotween thems, 8o 1 sey the goverument ts waficunt, und thers is no co-
ordipation mnwog tlwm, The Centrsl Govenunent heve more power lo-dsy
thrn thay had at nuy provious tiie o our history, thas tbey bad is the time
of the NBritiady, i the time of the loreign government. They have oow mare
pwuer.  Thav have beuerd ordinaiexs s they msue them witheui discrim:
natian,  \Whers anytily criticises them, they do not issue them for the pur
joweo of saving the people from scarcity, rom famine or lrom other troubles that
atBiet this unfortunsie litwl, 1 sm wmary | have to speak hsrab worda. but we
want that this, eountry chould be ruled.  Fither they should rule or tbey sbould
woke way for others. There is 0w third course.  Flease jovam or j30 oul. There
cal be Do other aiternative. What s this governmeni? Two days back ] was
token hy a frend in Delhi to go aod ecs the black-warket. | ssked him, "'How
cap | see the black.market? People know ma."* *'lt does not  matter.” be
enil “there i no such thing as loweing or 1ot knowing. obods cmres.”* He
bk mw 1o ¢ ploce enlled, 1 think ‘Khars Bhals ..

Ap Hooodbrable Memder: [t is ‘Kharibeoki'.

s J. B, Drtpalans: Well. | went to the plase and { vimited some fifty
Wops, They did pot evun enquite frum me, '‘Babuy. buckh iena ko ki wehi'
bt they pisindy told awe that the prices wiwre Re VY 18l/.or 1/08/-0r 1/N/-.

Shn AJIt Prasad Jain: Aud so x0u st have Dow berume as ccpert in the
Linok marka

Achl.'{:J. B Erpalans: Yes, of | hud purchesed there. | wonld have be-
come < blackmarket azpent lile voo
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Sir, what ie the meaning of this black.market? 1 want rou to understend
the implication of black-market. 1t imnpliss that the writ of the government
does not run. |s there nnyvthing more humitisting to o govermnent than that
it should muke laws, and they sre violsted ai the sweey will of the people, aud
the violation is not punished? 1t is not only demoralizing to the government
but. it is demoealising to the people. We ure often tald tbat we must be dis-
ciplined. that we must controf ourselves, thut. we must obey orders. 13us when
people see that those who do not vbey the laws make mouey, wnd no punizh-
ment is meted out to them, then it is demoralising for peaceful citizens who
have no intention to violate the law. They would also at critical moments, be
tempted to brenk: the law. It is u vicious circle. If the govominent's writ
docs not run, it is no government. Our Governmment must tuke stock of the
situation. Do you nor know how we deinornlised the foreign  governmeot?
Wbat did we do? We non-cooperated with it. \We broke its laws. wby?
Because we knew, Gandhi)i knew and the Congress knew, that if the lnws are
constantly broken, the prestise of the govertument will be gone and with it ite
power. You may be punished. you may be sent to juil frequently, but the
power of the govermment will go. How did China come to grief? 1 say China
eame to grief becsuse of black-morkeling, becuuse of corruption, becuuse of
bribery, becuuse of nepotism. You know China’s leader—Cbhiong Kai Sheik.
He was a great fighter and under him the  Cbincse fought and guve w good
acoount of themsciviss. They made tremendous sacrificos and they resisted the
Japs. Rut he wna no gord for peuceful times becnuse he could oot check cor-
ruption, be could not check black-murketing, he ceuld uot check inefficiency,
be ecould nos check nepotisin.  You know Churchill wos very good during the
war, but for puaceful times, tha pcople wsnted other leaders because Churchill
would not be the person suited fer c:urying on  the goverument in  peaceful
times. | say Cbins has fullen becnuse of the defects ! huve mentioned. 8o
let us take carc that we do not go their way. Ag the Chairman has rung bis
bell 1 will nod take long to tinish my speech.

Iet me tell the House, Sir, ‘do not fnll into the trup that is prepared for
you by tlie Gowtnment’, ’

They want you to 2ive vour opinion on coutrol und on decontrol. they went
vou o give your opinion on this wretched organisntion of the mill-owners—what
do youis call it—the Svndiocate. 1 am not familiar with ull thess $hings; tbace-
fore 1 do not know their numes even. 1 tell you smong the ciupstelista there is
obe party that wunte the dissolution of the Bugor Syndicote because they hnve
po power in the Syndicate. Then there is one set of cspitalists who want that
therc should be decontrol, now hecause of control there will be accumulations
of sugar. | would advise this House to give no opinion of its own whether there
sbould be contrei or decontrol because there is 11 philosophy bebind coottol and
there w also s philosophy bebusd decontrol. 1f the Goverument is not prepsred
lagically w0 fellow the philoscpby of decontrol, deco:trol will be of no
avel. If we advise Government tbat control be imposed then thst aleo has ite
pbilosophy. The philosophs of control is that black-msrket be ruthlessly wiped
oul. 1f Gevernment cannot wipe out the black-market, how dees it. benefit us
to have control? Control may be noccsaary, control muy be ossentinl and it
may de beneficisl in these daya but it should be real control—net bad control,
not cootrol that is no conteol st sll. If you want desontrol, have it. by maling
proper provimoas by allowing sugsr to come from ouwside, by building up your
resgurces. We already had an example in cloth. You decontrelled it and you
agwin oooWolled is. This Government is $ollowing an emperic policy. Emperic
policies are veeesssry in politics but emperic polcies can only succeed when
there is an aift oo the part of Gosernment. | ssy this Governmeot hes no siz
st ofl. )
! Padis Duyal HRmatsingks: My lous speakers bave covered some
of the points and 3Mr. Siobha bas given the de his estimate of the causes that
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lea to tae scarcity of sugar. In thia conbection I wish to point out that the
consumption in {847-48 when the prices were Rs. 85/7/- per msund, even
soocording to Prof. Saksena, was 10 lakbh tons of sugar. In 1947-48 the posi-
tion of despatches from the factories was very irregular. In some districte the
supplies were regular whereas others were not getting regularly. Assom Gov-
emment got supplies in one month and next month there were no supplies and
this went oo for some months. What bappened then was when there was no
regulsr supplies, people did not get sugsr and nothing was consumed. They
oould not be expected to consume sugar that was lost in the bad months of
supplles and that is bow the consumption for 1847-48 was at 10 lakh tona. If
you look at the figuras of despstches in the year 1948-49 beginning from Decem-
ber 1948 right upto June 1949, you will find that the transport position baving
improved, the despatches were viry much regular and were in excess of the
previous three ve@em. 1 have the figures for 1945, 1946, 1947 despatches
month by ma#h“Fom January to December, and 1 bhave also got the figures of
despatches in 1848 and 1949. If sou compure the despatches of 1946, 1947,
1648 to the despatches in January 1949 to July-August 1849, you will find thst
the despatches in the year 1949 exceeded the average of the three years previous
by 80 per cent., whereas Bibar and U.T. miills sent about 5 lukbs tons in 1046-
1947.1648, in 1949 for these B months 8'5 tons were despatched and supplied
to the various marketing centres of Indin. 1 am only referring to the quantity
sent out from Bibar und U.P. for I hrve no fignres for South India. [ am told
that by that time the sugar produced in other areag of India had almost all
been zent out to consumwrs. So the quantity deipatched from December to
August from U.P. and Bihar nmounts to 8 lakh tons because the supplies were
very regular and bucuuse the price this year compared to the price in 1947-48
was cheaper by Rs. 7/. and therefore there has heen more consumption.

Another thing that we huve to remembur is that of the decontrol in Decem-
ber 1947. There wss no coutrol after Decewber 1947 and there was no com-
plaint 30 for as prices were concerned right upto July 1949. Therefore you
will find that from Decemnber 1947 upto July 1049. for 20 months, there bas
boen regulay supplies of sugsr—no rise in price—and therefore it is pot. fair to
say that eitber the msnufacturers or inerchants manipulated the rise in prices
uufeirdy er that they cntered into some eort of conspiracy and deliberately
raised the prices. :

1f you lowk into the poaition for the last 20 months from December 1947 to
July 1949 there was no rise in prices. The supplies were there snd there was
no comptaint. Thurefor we have to find out. what led to this dificult position
fram July onwards.

Mr. Ghsirinan: The bon. Member may continue his apeech after Lunch.
TRe Assernbly than adjonrned for Lunch Lill Half Past Two of the Clock.

The Amembdly re-assembled afier Lunch at Half Past Two of the Clock,
Mr. Speaker (The Hanourable AMr. G. V. Mavalankar} in the Chair,

e ey

Bhri Pradhu Dayal Eimataingks: Sir, I waa giving certsin fucts and figures
to show- how tha guiu- market behaved during the period of decontrol from
December, 19477, right upto July, 1949, and how there was no rise in prices.
Therefore, something must have bappened in July which led to the rise 1n pri-
ces Before July, us there was a fealing that there was a surplus stock, a large
nuober of mills bad been selling below the prices fixed,
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by giving extra commission or brokerage. That indicates that they
had a definite feeling that there was & surplus. But on scoount of certain
factore like regular supplies, more consumption, and perhaps a little smugglin
into Pakistan, and other factors which came into play, and also because o
certain stitements, as was mentioned by Mr. Dip Narayan Sinhas, a feeling was
easused in the market that there was going to be a shortage and the price began
to rise. Looking to the despatcbes in August from the factoriea in Bibar, my
own feeling is that if the U.P. Government's action of freezing the stocks had
pot been precipitated, and if the stocks tbat went out of the mills in July and
Auguet $o the various consuming centres were allowed to be sold and consumed
at proper prices without the threat of being frozen, then perhaps the price that
had to be paid by the consumers after the freezing was made public, would have
been much less than what it actuslly was. Sir, in Calcutta there was a large
stock of sugar and what the hon. Minister there did was that. bhe sent for the
local merchants and came to an understanding with them that he would not
freeze the stocks if they sold it ut a certain price. Those stocks in Culcutts,
which were very Mrge, were sold to the public at the price fixed which was
about 15 as. per seer. For five weeks, the people of Calcutta went on getting
sugar supplies at the price fixed by the Government of West Bengal. On the
other hand, if those stocks had been frozen, the machinery not being perfect,
a large portion of those stocks would have gone underground and would bave
been sold at a much bigher price because, whea the stocks go underground, the
aellers make a provision for payment to those who might come to catch them,
and fo on. In such a situation, o many factors come into play. Therefore,
if the situation had been handled a little better, I do not think it would have
developed as it has.

Now, Sir, I have suggested that for the future there should be decontrol.
It is the experience of most of us here that control, unless it ie effectively en-
forced, unless it is carried to the logical end, is worse than no control. If the
conunodity required be sufficient, and if proper arrangements are made for ite
distribution, there should be no reason why control should be clamped down
on any commodity. The transport position has definitely improved. In fact,
that is suggested as one of the factors for a higher consumption of sugar. The
transport position baving definitely improved, if steps are taken for larger pro-
ducticn of sugar, there should be no reason why decontrol should not work
well. It has worked well before, there i no reason why it should not work
well in future. My own impression is that if supplies be made available at the
preeent prices to the different consuming centres, the consumption is bound
to increase and 12 lakb tons may not be sufficient. So far as I know, manu-
facturers did give some sort of an indication that they will try to increase pro-
duction by 10 per cent. Actually, on that basis they bave been
agsured of cerfein remission of cess nnd excise duty on  the extra
puantity that might be produced. Sir, Prof. Saksena has attacked that
arrangement. I do not see why it should be attacked. You cannot produce
more unlers you carry cane from distant places, places which are not eco-
nomic in the ordinary sense of the term. You cannot produce more also, un-
less you crush outside the regular scason—at a later date when the cane dries
up, or earlier whem it is noé fully mefare. Only those fackaies will gel fhq
benefit which will produce more than what they had done in previous years.
That ie, therefore. a definite incentive towards greater production and there
should be no question about the correctness of that decision.

8Sir, I was saying thet at the present prices and with proper distribution and
supply, the conmsumption is likely to be more. Therefore, steps should be taken
to eee that the production is increased. In addition, T have suggcsted in my
amendment that a certain qusntity should be imported so that it may be kept
85 a reserve in order to be pushed into the market whenever there is a tendency
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for prices to rise. 8ir, if a commodity is in short supply, yoo csnnot by any
means prevent prices riaing. If it be not possible to imxpurt suger, then scme
arrangements might bs made eo that releases from factories may be on a regu-
lated, graduated basis in order that the production of the year is sent out
during the twelve months snd supplies may be regularly made.

Cootrol means eorruption, and more prices to be psid by those whose needs
cannot be met by rationing. Tberefore, decoptral wili aiways be better. Under
coptrol eugsr bas to be supplied to every person whether be needs it or not.
It you take 12 lakh tons as the annual production of the whole country, it will
work out to only about 7 lbs. per year per hesd of $he population. Surely that
quantity will oot be regarded as sufficient by sanybody. If you have eontrol,
and therefwe rationing, you oannot give more than that because you have to
meet the demande of everybody. Therefore. control caonot be n  remedy for
this tltultk:m;;_,,f 1 bave suggested in my amendment that decontrol ahould be
anoouraed es early as possible. Govermment should look into the position and
declde from what date it should come intc force. As a matter of fect, the pre-
sant is the erushing sensou and for the next four months suger will be produced
agd there cannot be any danger of prices going up if the quantitiea produced are
released regularly. 8ir, I know of s mill which began crushing esrly, which
h;;ﬂgot abou$ 40,000 bags lying unreleased. That is only oue mill. I am sure
simfinr stocks are lying in various other mills.

That stock shonld be aliowed to go into the market and the sitamtion is bound
to be vaxed. What 1 wuggest is that we should take steps to ailow devontrol,
and if necessary. Uovernment may fix certain maximum prices beyond which

ocsnnot sell and take stepe for its proper distributian. With these waris,

» 1 suppart my amesdment.

Gxr] Mahavir Tyag: Sir, 1 am also io favour of decontrol. I do not want
any conlrol, for I have sceoc enough of that for the lsst so many yeuars.
1 dyo not want 30 apesk in louder tones today, for I pity the hon. Minister; it
seemas his comrades hevs abendoaed him and bhe is sitting slone being uttacked
trom all sldes. Bir, Govaromeat in ocontrolling the sugar industry has proved
#a utter failure end I thiok it is time that either the Leader of the Government
or the hon. Minister concerned oconfesses to God and to the people, the electo-
rsts. In all humility that be bas failed to deal with the aituation. T :hink that
is the only defence for Government to confess before the people and God thas
ws bave lailed, snd that will be the end of the controversy. 8ir, the Bugar In.
dustry Protection Act wes psssed in 1032, Soon sfter the ealt Snatyagrahe
movement. the oountry was under an emotion of patriotism and they thought
that the sugar (ndustry must be protected. As I said the Act was passed m
1932 and tbe motive Dedind this protaction of augar industry aseording to  the
Tari? Boand Report was in these terma:

*‘The problem iy, Lhereiore, abe of protecting s Perticwlar hranch of egricniare until sech
tiree ae ho'\::?&h inh;w-od. of enmntk;n‘ud ld(c-niopnuu i6  remmarch -:‘bul the
egries Narint neyeasn yialds acre aad thavdy effect twtantis) decremse i
odl of ew, while waisdaining or ‘q&m"u,”.“ > the

This waa the banis of thet prutection. Theo on page 98 it is mantioned :
“As lenad in the mﬂm may drive prims even below this Jevel
Wa consider aleo thal. with in caltivaling @ethnda and ia varirim of cane o

il fare redudtion in omts will 3o efocted tharexfier aitd i i ot aRresscosdle to suUPpoee
hal svestis By Whe colm-ser will obtain Che suger ab comrdenbly below the pro-wews levd ™

These were the two hases on which the nation bad agreed to give protection
to the sugar induatry.
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Now, 8ir, since 1932, upto row, let us examine whether these two abjectives
bave been achieved to any reasonable degree. As far aa the exploitation of the
consunier i8 concerned, to whom this Mouse had promised cheap augar, be
seems to huve been exploited by so many &gencies. For ingtance, take the
Govcroment of Iudia. The Central (overnment is at present realizi:ig an
excise duty to the extent of Rs. 6.80 lakhs. In my own way, I would pot it
like this. 1t is a teriff wall of Ra. 13-9-7 per cwt. against the foreign sugar and
it is under the shadow of that wall that protection goes and inch by inch we 9re
protected. If I would trapslate it in another way, I would say that the con-
sumer of sugar is yaying at the rate of Rs. 12.9.7 per cwt. more than he wcould
bave paid if in the patural course sugar were free to come from outside. The
consumer feels that because you have protected this industry to the ectent of
Rs. 12.9-7, he is being exploited to that extent. Qut of this exploitution the
Central Government is receiving Rs. 6.38 lakhs at the rute of Rs. 3/12/- by
way of excise duty. Over and above that they also receive the income-tax from
the industry which will make a still larger sum. The story does not erd hare
but ths Central Governrzent raised the duty by nine annas per maund when the
price of sugar wns soaring above Rs. 28-8-0. Instead of reducing the rate of
duty to reduce the burden on the consumer, the Central Government raised the
duty by nine snnas. This is the callousness with which the Central Govern-
ment has been f{reatiag the consuiners.

Now the Central Government is not the only exploiter. Then oome the
Provinciil Govermnents. 1 was a Member of the Provincial Asgsembly of the
United Provinces when for the first time the idea of a cess tax came up. 7T
very enthusiasticeily supported the idea of the cess. The cess that was agreed
was only six piys per maund on sugar-cane and it was in a way given out that all
the money received shall be spent in developing sugar-cane -cultivation, its
quality and acreage, etc. Now, Sir, in Java the yield is five $%ons of sugar per
acre (Interruption) I am no! tulking of sugar-cane; I am talking of sugar nnd 50
sons of suyar cane reduced to sugar will come to 6 tons per acre and the average
vield of sugar in the United I'rovinces and Bihar is 1-4 tona per acre. This was
tbe vield of our sugar when we decided to improve the quality of sugar.cane
with the large sums of tuoncy that we renlized out of this cess. In the United
Provinces nlone during tne last teu years the cess income to the general revenues
was Re. 10-77 lakhs. Out ot thit, hardly 10 per cent. was spent on sugar cane
development. From six pies they raised the rate of cess to annas three per
maund of sugar carie and at the time when the price of sugar was raised from
Rk, 20.14.0 to Rs, 85-7.0 per maund, the U.P. Government raised the cess
from one apna to three aunas per msund of sugar cane. It is in thia callous
way that Government have been piling up their taxes. Onbly 10 per cent. of
this cess has been spent cn development, and that too, not on actual develop-

ment, but mastly on the pay of the officers. The average yield remains the
same.

Another factor is the co.operative societies. They charged at the rate of

2} annas per maund of sugar in the beginning and now they are realizing 73
annes.

Then come the cane growers. In the beginning, that is 1981-32, 11-68
lakh acres were under improved cane. Now the sugar cane acresge under
improved cane  has increased to 86 lakb acres, thereby reducing
the acreage under diood erops. The price which the consumer had to
paz ty the cane growers was Rs. 8-2-0 per maund at the time we started, but
now it is Rs. 16.4-0. It may be that the majority of the voters are cane growers.
But it does not matter., A cane grower is also a consumer. As I
ssid. the male is the cane grower; thc {emale is the consumer. 8o I speak cn
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debsll of ull of them. ‘They are all consumars and this is the way in which
shey bave bean exploited.

.Caming to the sugar mills, there were 81 mills in 1881. Today there are
184 of them. The total production which was 1,58,000 tons is now 10,03,000
tons. The industry bas been thriving. ‘I'be mille have produced more. They
could nct have doue 8o if they did not make profits. They have been realising
book profits to the extent of 6 per cent. My friend Shibbanlal Saksena said
ten per cent. Then, of course, there is the black market profit which goes
slopg with the (income.tex saving. That is not scoounted for.
Then there is the managing agency profit. The mille are giving
the produce to their own merchante who make black market trans-
actlons and bring that money again to the owners of the mills. In this ‘ay,
the exploitation is going on. 8ir, to put it briefly, I want to know how lang
this fleecing gf consumer will continue. This House promised to give sugar to
ths ccnaumer inore or less at competitive rutes at the end of protection, We
do not {ind mny sign of it. Protection cannot be allowed to continue for ever.

¥ am sorry I am bard up for time. The hon. Minister said that he is going
0 institutn an enquiry. I want to know from him what he is going to encuire
into. What hus he been doing so long? It is not his responsibility nlone. My
nontentitn i that the whole Jovernment has failed in taking proper steps in
this matter. They stand accused before the bar of publio opinion. If they
have dane nothing so far, what are thev going to gain by making an enquiry
row? You let the horse run nwny and sfter that, you are trying to lock the
stables. What js the vood of enquiring? Even f you want to enquire, «san
you sssure this House that the man who is guilty, be he an officer in your Sec-
rétariat. or your Adviser in the Centre or in the Province, or be he 8 Minister—-
will be brought to book? Will the blackmarketeer be taken to task? If the
enquiry means tbat you are going to have the guilty man convicted and punish-
ed, I can understand that there is some sense in the enquiry. Otherwise, this
enquiry will produce no results. The Congress Organisstion, to which I belong.
gave lifo to us all in 1880 and from the dust we made salt and through that sslt

dust we drew life. Today it seems to me that through sugar we are giv-
ing back the life to dust again.

&byl M. Thumala Bao: Bir, I would like to confine myself to the terms of
my amendment, because hon. Membera have airesdy dealt with several aspects
of the question. Ip regard to the proposed enquiry, I am not very happy nhout
the results that will aocrue. It is a sort of post-mortem that we are conduct-
ing with regard to the fixing of responsibility for the muddle that has occurred
in recent montha. I want to hring to the notice of the Government that the
Departnient over which my hon. friend preaides bas got no definite policy in
the mattsr of sugar. It has been drifting. It has been left to the manage-
ment of the bureaucracy w-hich is accustomed to go in the old russ of sitting in
the Secreturiat cither with a b'ne pencil or a red pencil, to say or not to say, to
npprove or not to approve of what is sent to it in the files. There are several
egencies that have been working now. If you aee the total sugar production in
the country, yon will ind that the U.P. and Bihsr have come for a lazrger share.
The U.P. have an acresge of 18.67.000; Biber 4,16.000; Bengal 8,238,000 and
Madras 1.56,000, Being the largest cane producing aress, naturally the U.P.
and Biha> heve a dominating voice in this industry. They practically dictate
the policy with regard to the bringing into existence of new factories iu the
whole ccuntry. They have, in a way, prevented new sugar factories from
springine up in the rest of the country, lest the interests of the factory owners
in these two provinees should suffer.
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Shri Jaspat Boy Eapwt: How can they prevent?

B8hri M. Tuumals B80: There was a sort of understanding. Every factory
must come before the Government for a licence and these two provinces have
s dominating voice in dictating their opinions and views to the Central Govern-
ment.

Bhri Jampat Roy Kapuor: Not before the Provincial Governments. Nor even
before the (entral Government. There is no licensing system for sugar mmills
outsid-> U.P. and Bihar.

Shri M. Tirumala Ra0: Please listen to me. I am making out this poin?.

And we have seen that the average production per acre has been statiouary
for the lsst several years at 15 tons. As the previous speakers have pcinted
ouy, there was no development in spite of the collection of sugar cess to the
extent of Re. ten crores during the last eight years. The U.P. havo only
spent about Rs. two crores. The Central Government did not take u corpre-
bensive and all-India view except in recent years. Thus we see that the total
quantum of production of cane has not improved. The total quantity of sugar
productirn has also not improved. There are certain varieties that are teing
produced in lurger quantities in the tropical zones of South India. They were
not encoturaged because the interests of the cane growing areas in the Northern
India will suffer. In oll tbese things, I charge the Central Government with
having neglected its responsibility in taking a comprebensive view of this in-
dustry. If you see the report of the Tariff Board, you find that the Tarift
Board has rightly come #o the conclusion that this industry is one of the maicw
industries which involves an amount of more than Rs. 20 crores, and nearly
65 per cent. of this amount goes to the primary cultivator. It cannot, there-
fore, be lightly said that the protection should be removed. I will be the last
man to agree to any proposal to import sugar from abroad, either from a dollar
point of view or from an industrial and agricultural point of view. By this
protection, the ccnsumer has taken the burden upon himself of paying much
mory to the indigenous sugar than imported sugar, hut he bas helped to build
up an industry in this country, which bas become the mainsray of millions of
cultivators iv thie country. There are several agencies which are now concern-
od with thin. The Provincial Governments have got a say in the matter.
The &8ugsr Syndicate, in a manner, controls this industry. The Council of
Agricultural Research is another agency which seeks to help this industry.
The Central (Government in its Food and Agricultural Ministries has got a suy

Sem in the matter. There are 8o many agencies in 8o many places that

*=*  there is no coordination between their activities to such an extent
that this debacle has come about suddenly. I do not known what justification
there was for the Government of India to decide to export about 50,001 tons of
sugar to Pakistar. If they had all the material before them, if they had the
statistice and true facts about the quantity of sugar that is available for locul
consumption and that is available as surplus for export, they would not have
come to this decision. The very idea, the very bit of news thas trickles into
newspapers. thot the Government of India would encourage export, set the mis-
chievous the greedy, merchant or trader into action. They speculate; they
try to corner; they send goods underground.

Yesterdnx. Sir, it was revealed that many of tls: selling agents of thesc
factories are their own people—their brothers, their cousins—and it is only a
benami transaction. The producer transfers the stocks, in the name of his
cousin, or brother, or brother-in-law, in the name of another company ard the
whole stock disappears underground. That is the main channel through which
it finds its way .tc the niacl: market. For all there reasons I want to say that
this industry should have a centralised control ard should be organiged s the
top.
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The Goverument of India have brought into existence, during the last twn or
three years, a Committee called the Central Bugar Committee to which they
have transferred the cess that bas been collected all these years. They have
in the books transferred to this Committee an amount of nesrly Rs. 50 to 60
Iakhs. But this committee, like several other commodity committeas which
have been brought into existence by the Government of India, has no real
powers. There.is an ad loc President for this Committee, who is the Presi-
dent for sl :Committees brought into being by the Goverrmant of India.
That is the truit they repose in these committees. One gentlemsn is sup-
posad to bé an expert on tobuceo, on groundnuts, on sugsr cane, on fodder, on
cattle- v on everythibg under the sun! Thst gentleman is to be
found in the nir than on the lund, hecause he has to fly from plsce
to place’ to preside over these Committees. When T was on the
T % Committee I made a protest against this; when I was in the Oilseeds
Comnfittee I made a protest against this; and in the Sugar cane Committee I
brought a resolution to the effect that the Committee requires 8 wholetime
officer to administer the affaira.  What [ say is that you should have a more
comprebensive view of these things.

We wanted to transfer the SBugarcane research station in Coimbatore to the
Centrnl Bugar.cnne Committee. Agein Government comes in the way. The
Central 8ugar.cune Committee ask for an agricultural engineer on Rs. 600 a
month. An Aesistant SBecretary in the Department sita here and crosses a red
w acvee the resolution, without understending the meaning of these

B®

How long are you going to carry on in this empirics). ad lioc, and irefficient
msnner an industry which oosts the nation to the tune of Rs. 20 crores? What-
aver may be the naturc nf the immediate enquiry you are poing to instituse to
find out the guilt of the past, whit are vou going to do for the present and the
immediat: future? I wxut to make a suggestion. There is no use trying to
oontrol this induetry, or uny indiutry, ae long as you are not capable of taking
effective atepa against. the black-marketeer. 'The hon. Minister came during
the last Bu Bession with a Bill, which the House approved, for extraordi-
pary powers for punishing people who contravene laws of food. I want to
know, has be bad one oc*asian to bring the sections of that. Act, the powers of
that Act, into operation. while the whole country is crying hoarse about black-
marketing in food-grains? You may have the powers, but I do not see
sufBoient strength ard nerve behind the Government to get hold of the black-
marketeer and giving themn condign and exemplary punishment. As long as
Jou are not atrong enough to do that. there is8 no point in seeking such powers.

I think some of the sugar factors have started crushing cane from Novem-
ber 15tb. Their seeson is About six months—that is up to Mav. During
these six montha they are axpseted to produce about eight to nine lakh tons of
sugar. That is every month on an average sugar will be coming into the
market at the rate of one and a half lakh tons. When ndequate new sugar
comes into the market yuu rhould sllow the law of rupplv and demand to play
its part rather than trying to control the commodity. You sbould see that
every grain of sugar produveed is taken out through the proper trade chaonel.
Otherwiee there iz no point in continuing this control. I want . that there
thould he fixation of sugnr prices. If vou want that a particular price should
be charged for sugar, Ton must also be able to enforce it There is no point
in leaving it at that, You must make vwp vour mind to spread your net wide
and offeciively 5o @t holid of the black-marketeers and give them axemplary
punisbmiens.  Yc g should be able to deal with them. however big they may
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be, effectively. Then and then olone will you be able to exercise some con-
trol over the prices. I do not think there is any necessity for cobtinuing the
contro} over distribution.

Sir, with regard to the long-terin reme:dy, I want you to exvrcise vour mind
a bit over all the several researcl schemes that have been started. “With all
these schemes w. have not been able to produce, to improve the glucose con.
tent of the sugar-cane. We have not been able to improve the sugar content
of the sugar-cane. We have not been uble to improve the quuntitv of sugar
cane that is produced. If vou are able to produce 30 tons per acre in the
United Provinces and Bihar, you do not require 35 or 36 lakhs of acres to be
kept under sugar-cane. I have here figures to show that total acreage under
foodgraine in the country is 18 crores. Out of this onlv 85 lukhs aro wunder
sugar-cane. If you want to reach your 16 lakh tons you can bring in another
lakh or two of acres under cane. Improve the quality of sugnr.cane and the
production of sugar is bound to go up.

But above all my amevdment requires that a statutory board with ebsolute
and autonomous powers, snd without interference from the bureaucracy should
be brought into existence and should have a plan before it for - production of
cane, for improving the quality of cane, and for the production and distribution
of sugar. The ancillary organisations that are required for all these purposes
should be brought into being by the supreme authority which will control this
industry, which is nearly worth Rs. 20 orores.

M., Nasiruddin Ahmag: Sir, I think this House should not shirk an
enquiry ou the floor of the House and try to find out a scape-goat just to nllow
the Government to escape. We have heard a lot about the people who are
responsible for this. But nobody has yet put bis finger on the weak spot of
the whole transaction. I do not wish to go into detnils—it is not necessary—
tbey have been enfliciently stated in the House. I find that the sugar jssued
by the Sugar Syndicate up to about the end of June last was about 80 per cert.
of the current year’s produce. This works out ut about 84 per cent. of the total
stock. So far as issue was concerned, this left the SBugur Syndicnte with a
balance of 16 per cent. of the entire stock. On un examination of the sutistics
as to the actual stock lying in the hands of the member mills, there wns a stock
of nbout 74 per cent. of the totul stock lying there, ulthough ten per cent. cut of
this had been issued. There is always a disparity between the amount issued
and the aimmonnt which actually leaves the factories. 8o, at the end of June,
we were left with about 26 per cent. of the totul stock in band. I submit that
at this stage a very fatal step was taken by the U.P. Government.. That T think
is the one thing which lies at the root of the trouble. There was a2 lctter
written by the U.P. Government dated 20/21st July last to the Sugrr Swidi-
cate. It was to the effect tbat ‘‘tlie Government would like the Sugar 8yndicate
to release the balance of stccks’’, ond further that ‘‘the Government desired
that the Sugar Syndicate must not withhold any part of the member factorics’
sugar stcks for any reason whatsoever.”” The U.P. Government thus enjoined
upon the Syndicate to issue all the entire stock in their hands. There 1ere
about five or six months to go ahead and I submic tnat - this precipitated the
crisis, At this stage there was not the slightest justification wvhatsoever tn

issue the entire stock.
An Homparahlp Msmher: What is the date of this letter?
Mr. Naziroddtn Ahmsd: 21st July 1949,

From certain publications issued by the Sugar Syndicate, it would appear
that the Sugar Byndicate was reallv fighting agamst the issue.  They thought
there had been enough issue, and if there was Bot. an adeguate balance left in
the bands of the Sugar 8yndicate, they would not be able to control the market.
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It is the visible stock in the bands of some authority that creates a Peychologi-
cal atmosphere in the markets and really controla the prices. But, vnce it is
felt that the stocks ere low, then, you cennot control the market at oll. 1t
further 3;»0-3 that the Bugar Byndicate approached the Bugar Commissioner of
U.P. and Bibar and pressed :pop him the necessity of retaining sometbing in
band in order to carry on the market tbrough safely for the next five or eix
mooths. With great effort the Commissioner was made to reduce the reclease
to half. The balsiice of half of the stocks, I submit, in the bands of the SBugar
Li.sgr.dicate waa 8 Jrecarious balance which created the peychological atmos-
phere aeceagsry to precipitate the crisia. The prices began to advance.

Then, suddenly, the U.P. Government woke up from deep elumber and
suddenly there was an order to freeze all the U.P. stock in the factories. It
should be ‘@smembered that the stocks of the member factories in Bibar was
left untoulbed. The order waa absolutely partisl and as baa already teen
pointed out there was no coordination in this respect between the U.P. Govern-
ment, the Central Government and the Bihar Government. The Bihar Govera-
ment stock was absolutely free and the U.P. stock alone was freezed. Thia
does not take into account the atocks in the market. In big godowns and other
places, stooks reinained to be dealt with as the owners pleased. Thers 8 not
the slightest doubt that full advantage was taken of thia position.

Then. after a few days, the Government of Indis in their turn woke up from
alumber and freezed the entire atook all over India. Now, this margin of time
between the U.P. Government'a order, and the Central Government'a order and
the failure to conrdinate their efforte and to act in a concerted manner led to o

furthor orisis. What bappened is the visible stock, specially from Bibar, dis-
appeared from the market.

Many theories have been propounded. One jolly theory advanced by the
Central (Jovernment in the note circulated was that population baa increused.
If s0, the population must have quickly increased within a few days. Through-
cut Indin there has been a sudden spurt in the population. Because..., .....

lflllm Kakbmi Kanta Maitys: Thie ia sgainst all physiological and biologi-
cal fsota.

Mr. Naxbruddn Ahmad: That is 8o. The normal increase cannot at all
account for this huge consumption. If thia buge consumption in the course of
s few days oD be acoounted for by an increase of pupulation, then, the preduc-
Mv®y of the land so far @a population is concerned must have been concentratei
withiu these foew daya. Then, 8Sir, as pointed out by an experienced Member
of the House. while productivity of land is deoressing, populstion is incresaing.
Then. again. the Government alno says that consumption haa also suddenly in-
croased within the course of four or five months. T submit these two ¢nnten-
tions are entirely fallacious. Population is inoreasing at a very slow rate; con-
sumption is proceeding in a most slow menner. These two contentions or. the
part of the Government as to the disappesrance of the eutire stock wmust be
rejected as entirely fallacioua and unacoceptable.

What bas become of this stock is & matter which is not directly kmown: and
it may be perhaps profitable to consider the probabilities. I believe the stock
thet left the member mills went into the market. It went fo various plares
throughout Indis in larpe and emall merkete as well as in the bands of amall
and big individuals. As soon as tbis precarious stock position was kmown thet
only ten per cent. was left to be issued, and there was about a period of five
montha to go—as eoon as this was apparent to husinessmen throughout India.
they conceslul their stock and as a result prices began to rise. It tose tg two
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or three rupees per seer. As one hon. Member has explained, that sugar is
being dealt with in the black market even in Delhi. Any hon. Member «r
Ministor might go and see for himself what is happening.

The difficulty is this. @ We are paasing lawe and resolutions. ~But, the
laws are not being administered with a strong hand. Black-market will (is-
appear if guilty persons are adequately dealt with. Instead of that, the
amount of punisbment ie increased, and as is common knowledge, omy the
smnall fries are being caught, lcaving the large black-marketeers absolutely at
large. Probably, they sre puatronised by high authorities. 1f you control
sugar or any thing, or decontrol it, as has been pointed out, there is a philosuphy
of control and a philosophy of decontrol. I submit that control must be
effective or there should be no control. Decontrol also should be effected in a
scientifio or properly planned manner or there should be no decontrol. Any
system which we adopt must be effectively, strongly and resolutely followed.
Otherwiss. chaos will follow. I submit that in the large list of suggestions for
action by the Government, there is no case for abolishing the Syndioste
altogether. If you find them guilty, of course, by all means, abolish them. 1
submit the Syndicate should be reconstituted. ~They are after all a contrulling

body; some Government officials should also be associated with them. They
should control the market.

I should suggest a practic:l step that instead of focussing your attention on
enquiries and commissione and so forth, you should try to give the people some
amount of sugar. I think there is a considerable amount of sugar in the black-
market. If you want to bring out all that sugar at once by a magic wand, 1
think thete is one way to do it. I submit that you should at once deciare your
determination to import sugar to the extent of the shortage in the market. This
will produce a psychological atmosphere and the stock with the black-marketeers
will come out. [t I8 common knowledge that on a conservative estimata the
consumers within the last few days, on account of the bungling of the Govern-
ment, Central and Provincial, have had to pay an extra amount of ten crore of
rupees. That will no doubt go against the policy of protection, but whom ure
you protecting? You are protecting an industry which cannot protect itself.
Protection has been there for the last 17 years. In fact the industry bas not
grown to manhood after these 17 years. They have not yet sttained majority
8o t» say, and the more protection you give to this industry, the less efficient :t
becomes. The only result of protection ie that the consumer has to pay increas-
ingly bigh prices. I therefore submit that the Government should take crirage
i*c both hands and act in a patriotic manner. You cannot be patriotic to an
industry which cannot take care of itself. ~You must be patriotic to the people.
You must give them sugar at cheap prices. As soon as you declare your deter-
minatiym to do thie, the necessary psychological atmosphere will be created and
the sugar which is now hidden will rush out because the dealers will feel that
pricas will conie down quickly and that their hidden stock must be brought out
before the prices come down. A declaration of this policy would be enough. The
import should be of a quantity which would create a healthy stock position.

8ir, I do not wish to take the time of the House any more. I think the
sugar positiou has one redeeming feature. This shortage of sugar will benefit
diabetic patients, and those people who are not diabetic will also be benefited
because there will be no chance of their getting diabetes. For diabetic people
this will be curativee and on non-diabetic people it will act
as a preventive. But if anybody still wants any sugar, he has the
suger-coated speeches from the hon.  Minister, and also sweet Resolutions.
Instead of talking and passing Resclutions, the work should be carried on 1eso-
lutely aud tho stock position should be strengthened. ~The Government,
Central and Provincial, bave no grip on the stock position. The quotas issued
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y the Bugar Syndieate were known, and the stock position shovld have bLeen
fully watched and controlled. The hon. Minister on a previoue occasion said
that, althougb suger was going to be de.controlled, they would watch the
situation carefully. Possibly they were watching the.situation with sleepy eyes.
I think the Commission should, if there is en enquiry, take note of the fault of
the Government slso.

Ht I fdg dgar: Maq RGRI, A AWEHT (amendment) 7
&Y @7 92 § 1| U% AY € YT (sugar) F AFEIS (decontrol) ¥
& It ¥ A1 @S oF w42 & fagea #3741 I} W AR F 74 T@ <
ST Y gT A% FHA FAGFE AT @@ Fn N F e
¢ 5 o ff ag #74 d21 & oY | 4@ i 7 & @ s g Ak
g § 719 g A AGAT T § fF @ F#9D 7 3@ fawal € 9v-
wmarst, 2 & fasl § A F170 @ @ qAAGL §, ag F TV KO
g #7049 (oane-growers) -, ¥ X &MY &1 (T R wfafafwazq
34 & Aqw ), ag M duY AR/ AMAT € 4

% taF afl s fr 3T Foamal § feg ook & a w0
gt ¢ | eifr va fagn & ggi 0T ST 9FT@ A A1 T E ) FEE 9w
§ dozw axdqe A AT & A Feqraal & Ms wifesl &1 ANer
Tt f &g gAT w1 v ARz F A

Ob. Baabir Stagh: They are going to have Gur bungling also.

oY gz fag wgar 31 & &1 XA Fearaal § a7 & w@ar§ ag
nctﬁnzmmﬁﬁmanéhmw AN T A ATH
Wﬁﬁiﬂhﬂlﬂ‘fm”fﬂ 9T (scandal) TE T A G &
IO Ao AF feqT T AT § 1 WE QR F qRT AIr TOW A7
T € M IwfE 38 A T@ ¥ A Aiww A7 IR @ Far
& aray el T1g )

& fad M s X9 A O A3AT § fr 351 N doigRy &
e (mill) 7ifow €, SFF QR A I FE G I | BET §)
AT ol A BT TGN N we P AT L < [ A T ¥
T 9T T 1 3 W T I A AR & e feat € )

TR AR § €9 FIET JQIE7 §RT § AT ST 58wyt 9%
P MO EFREARTIPIT A SR W agdd
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a€ 4, 33 A "l IR FAH F oW AR § T® v ar
FFeTTe gl 9T UF BVeT A1 ¢0 & | IO AT aga w9 g | A
I FIS & GTET QI AGT ghT & | Agi @ I & FI¥ i
F &S (Smuggle) fFat a1 | % IR 3B faw wiew 7 fe
Ol g F & fF S T @ W ¥ AD S TRT IR A
9% & A R RS & oy F9 e W SRR SuIRt FATeT
¥FT EA_F7 37 feaqr | THHT I aF FE W K13 & W@ wE

Mr, Spaaker: Order, Order. The hou. Member will confine himself to the
sugar question and not deal with the question of controls generslly.

ft a9 fag FgoT: @ TR A @A ¥ PN
{iufat 7 3T N Fe Gan dR IRAW FTWAT T A
(Sugar Syndicate) 8 ST ¥ % fXNE (Report) &vd M I&H |
i gng -
boe 11 e e 10 the Coveriments oth Comral omd Provingal by e of ereine dury,

gfm:é}gn:ia}' cape cess and sales tax—the incidence of which comes to sbout” Rs. 5 per 2aund
£

A TR Al F A A7 AW RBAT AG F 1, 7€ AW
T SM F &k I A=a (Central) 3tx ity TaAd=y &
scrtua.z'mm fear &1 wgt aw (aradt & FFAT (Unions) #1
TIS g gl T R} F st dwfdi (Factories) T &9 &
T § fF 93 =0 379 (Income tax) ¥ Ig AW R IR frdh)
TR TET (Duty) A 2A ¥ 17 @ agi Tx a7 &9 @ R
¢ 1 Prart stk wogdd § afed ot 38 @ Rsge TR B ¢ AR
ITE) TEA TFR F H JoA WA € | 7@l | WRlEEe I 0 et
NI oo M AITTINE R | @ 4@ ¥
I YT ISR E

Mr. 8peaker: The hon. Member is going into other questions. We are
gt‘)lncemed here only with the sugar question. If he has no arguments on
gey...

o Ty g ARaTE Fed WA @l £ A ¥R & Ao
T & AF W@ 7oK &1 ggfeqa g €U 9 a0 & @) o 1 agl
AIN MW § sk AW T dedt W ¥ AW E AT qaer e
T ®aT7(Concession) TFR e & | 19 4T A= (per cent, )
¥ &TAPA IAFY 2461 (taxes) ¥ foar g1 TF9 ¥ & AW
ITH 77 d7 A W[ TR AR PR A N fram A woAgR Wik g
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s v Fog )

e A A g §) WA Qg T R &3
« g |

MEmamad s § N @ e @ & ga b
I MM AL N AT F oA § @ w s
(Congrem) srdvaf, 37wl T4 w97 v qgW § AR § ' ag
v Q) wa : gw B wx defd) § ™ e § R gEe) W
) fmat | 43 feam v agy o g @A s ¢ A sgfa
& oWg T} g W TeT grt € g W Ie) A e it ¥
wont § f agt a7 O Foongd I @ g€ § | W wF e §
TR g #) AR @O moRR 8 g e s @ § 1 oAt e
t & W qam T Amwgy w7 §1 geey st £ agt Wt o
) fawriges o wgt Agawgama ) o wfild . e v &
T W st R fosmy @7 308 fom wogadma & awliz
wtt afvsd & dm ot A W@ Pl W B WM ofld
Fed 4% g Q% AT T} 1 X GAT ATaw w1 fakat & R
oAt R A e A gyt B ¢ X A § A ETT W
I o€ o g3 L1 MW A I & fed gAY wifmi
ot apl ¢, ag fee wxgd@ gl oyt 3, Swe o fufiafacd & erow,
M} s ARSI eTIW 1 AY €9 SR § A9 W @ &R
wrefey son e § fo T#0 ¥ et am % SRl §) derey
(Dationalise)st Ofxd Wt N 3R & I @wy @ gwr g ART |

(Keghish tressistion of the ehous epeech)
6l Balusmt Gmda Mdte: Bir, Weore wv two wderlying ideas in my

wwndmm).  Ove it about the devan of suges and the othar with regmd
o thw appointment of a committes to into the varivus especta of the
alfalr. m-mmmr.um Food Ministar bas ansounced
that such a commiites Sould scon

rﬂ-& I wekams this and at the
e twe 1 bope thet the cammers the can-grUwe i Indiag Stsles and

$he labowren surkisng in \he mills there would be {ully represented an that cum.
milles.

1 shall nod go into the factare which bave csused sugar scarcity in the Indiac
Btates, ps cummiderahle light has already been thrown oo that espect hers. It

could de revedind bow an opportunity was allowed by the Central Government
to the.millowners of Indian States to sell sugar in the black market.

\
. m' mh M (E ‘t Pu“i.h' G!n! .l)' n“.‘ are G—ing ‘o b"c G,
‘ ' -
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Buri Balvant Binha Mahta: Yes, that's right. In the Indian Btates,
where 1 live, thero are many mills but what surprices one is this that there too
mf hss come $0 be very much saarve and the ecandal which is ourrent there

cegard to swgas is beyond desaription. Further light on this issue couid be
possible ooly if a full investigation is carried out and shs results of the came are
made public,

My inteotion is maerely to drew your attention to this aufferiug whioh the
public of that place have uadergooe at the haods of the locsl monuyed pursons
end the mill.ownam. It is these very capitaliste who are reapoasible for sll the
troubles facing the country and ite people to-dsy. They have brought. much
dimena@t to tha ceuntry.

Io our of the country cis., Rajesthan, there ara enough oloth.anills and
geuerally theve is an appreciable production of textiles. But, in spite of all
that, we found she srea in the recant past a defloit one with regard to cluth
becsuss of the reuson described bareafter. Capital to the tune of lace and
crores bas been smogglsd to Pakistan from that place. Kishsogarh ls o mmall
plece there with a very smail population but well-known for its flourishing trade
in textilez, Closh worth lacs of rupees was smuggled into Pakistan from theare.
After thet had happened, many milla were forced to oloee down because of the
failure of the mill-owpars to procwre cotton at shesper prices. It was theu
thet the Guvarnmunt asme $¢ thelr resoue and arrsnged to supply them cotton
at cheaper prices for millling purposes which they, bowever, sold to others io
mt v . form ot much profits. No investigation wes ever proceeded with in

matter,

Mr. Speakaz: Order. order. The bon. Member will confine himself to the
sugar guestion and uot deal with the question of coutrols gearnlly.

Sr Balvmt ficha Mskts: So I wns describing how our capitaliste huve
brought suffertig and dlscredit to the country. In e repard circulated on be-
half of she Bug:r Byndicate, we come acroas this:

“Imporiant caane of the high price of Indian scger {s due to the snbstantial amount that
but (o be psid (o the Govecumerda both Centcal snd Provincisl by way of exclse duty.
m mne com aud aales tax—iho incidence of which comes to sbout Re. 5 per maand

For that reasoo I want the Government to pay attention towards this
subject. It is thewe people who are, in fact, entirely to blame. bit they have
manesed to shift it over to both the Cenirsl and the Provincisl Goverumerts.
80 far the various Unlons of States come in this picture, tbese pecjile have
ostablished their factorie withiv the tervitovias of such Uniona with the inten-
tion to evade incomme-tex or duty of any other type. pay only n.minal
tazes in thows regiumns. They eimply usurp sll righta of pwasants end the
worhery sad, thus, meke them suffer in maoy ways. There is no such ‘hing like
a Provizrial S8ales Tax levied in such territaries. In this menner they sicevesd
1o evade all tazen and take ar undue sdwantage. /

Mr. Spisker: The hon. Member is going into nther questions, We are con-
camad bsre only with the sugsr question. If he hes no arguments on suger....

fhn Balvaxt Ginha Mehta: 1 em coming to that. By thic statement |
mesn ouly to show bow, decpite all thage coocessicas apd (scilities. the total
quantity of sugsr ks made to & underground and huw it is subsequently sold on
amxhitant prices. 1 have, therclore, given an account of the big concessions
they coutinue $o enjoy. 20 tn 25 per. cent. of the coneessions are =~ given
to them by way of lexes. Besides income-tex, they are  not required to pay
these $axes uuiv even then the peasante and the labourers are ruthlessly exploit-
ok -both in wveighmaats ss well as in fixation of prices. Whth this I ‘wish 4o
sume my seat,
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Ons thing, bowever, I have more to submit is to know the nature of punish-
meat awarded in w:;ti’ oﬂﬂc:noe- or eituations o.rkanm“ th;z.m‘n Thoeemgrld in the
couniry eide, partic e Cangrees w , are y with a very
swkward and s much diffioult position these days. People enquire how thet
ceme to bappen. They complein that they could not procure any segar even
though it were they who were the producers as well as suppliers of the sugar-
cspe o the fartoriss, On these sccounts they are particularly critical of the
Qovernment.  Gensraly speaking the peasants are aocustomed to a very Lttle
use of suger but unfortunately they are unable $o meet their requirements of
this commodity even st the time of delivery when it is very necessary. My
submission is that in spite of 80 many concessions the capitalists are making
the Government a target of soandalous criticlszm in the public eye. In my
opinion this is an opportune moment to nationslise this industry. We shouid
procesd with nationalization wherever a complaint comes to notice. The Gor-
ernment should tske over, without compansation, every such factory sguinst
which a complaint of this type ia found to exist. They ebould furtber award
an adequate punishmeut to those soncernad in order to set an esample for thesm.
Our country stands high in the esteem of the world to-day; our leaders eitting
here are most respected and the whole world is watchiag them closgely. . But
here we hear them being abusel. Why this abuse then? It is becsuse of
these very capitaliatr and the big mill-owners. Thet is why I wish 10 deaw

ur attentlun to the inunadiate neceasity of nationalization of the fastores and
{ouek severest punishment of those found offending in this respect.

Bhri O. V. : 8ir, this subject of sugar wus fermerly being dea't with
by the Food Ministry. Then it was transferred to the Ministry of Agriculture,
snd when we asked for the reason, we were told that the officer dealing with
that subject had been transferred to the Ministry of Agriculture from the Minis-
try of Food. 8¢ naturally we thought that that particular officer ought to be a
very cepebto and eficient oficer, sinoe the subject follows him on his transfer.
Therefore, 8ir, we are surprised now that this muddle has occurred. How was
is poaaible {or such a mess to bave been created with such an effcient officer
st the belm there? Was it because the subject followed him that this has

3@4‘.’ T bope, 8ir, the committee that is going to be just now created.
sogqulre into this also.

8ir, the hon. the Prime Minister pramisad to have a note circulated to the
House on the sugsr question before it is debated, and accordingly 8 note twas
circulated. Bus, 8ir, to put it mildly, aome parte of that note I should say,
are rether an affront to the intelligence of this House. While citing the
ressons fcr the augar muddle, it is stated in the note that we produce more
children, aod thecefare this has come about. The incremse of population is
stated $0 be ove of the causes. It is cartainly a very bold resson to be cited” T
lu'fpoae tbe writer of this note ls another incamation of that economist Malthus
who perhaps thinks that the continusl mismensgement of the sugar question
will produce scarciby of suger which in ite turn will help solve the problem of our
popula¥fon. This, perbaps, is the positive check that he wants to presoride.
8ir, it Is a pity that the House should be treated to such stuff by a Goverument
Doparfmapnd. Agein., 8ir, another ceasou mentioned is easier trsnsport.
Pormerly, trabsport was the proverbial bottle-neck snd waz blamed for every-
thing ¢hef went wrong in the countrr. It is curious that when the transport
poaltian bes eased. even then it iz being blamed. Tt looks as thouch the eff-
claney in cne Nepartment affecks the efficiency in the other. If 8bri Gnpsla-
swam] Avyangar works eficlently. it makes the other friend Shri Jairsmdas
Daulstram insficlent. Ope i¢ led to that conclusion. More wegons bave
boen allotted for the movement of sugar than were asked. and that is a ehsrge
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levelled against the Transport Ministry by one of those connected with this
sugar business. S8ir, I can cite many other instances from the note to show
that i% is not satisfactory, that it is scrappy and does not give us the real picture.

8ir, I have no intention to criticise any provincial government, much less the
Government of the U.P. I know it enjoys a very privileged position to-day. It
is not persona noa-grata with the Centre aa some of the other provincial govern-
ments are. It enj%ys such a privileged poeition. I would not have mentioned
the name of the U.P. Government here, but for the fact that the note hetrsys
this fact that the policy with regard to sugar is being deoided not in Delhi but in
Lucknow—~I suppose that is the capital of the Government of U.P. Sir, the
Centre had their owr proposals to face this sugar question, to solve this sugar
problem. The Centre ciroularised its proposals to the various provincial
governments, and among those proposals we do not find the suggestion to
freoze the stocke of sugar. The propoeal of the Centre waa that the price
should be made statutory, that the provincial governments should be vested
with power to eniorce it, since the 8ugar Syndicate was misbebaving and put-
ting up the prioces, and that freezing and such other aotion should be taken in
individual cases only if any body misbehaves. That was the proposal of the
Centre, aud there were also other minor proposals. Well, these proposals were
sent to the provincial governmenta on the evening of 26th August and the U.P.
QGovernment freezes the stocks before the 27th, after these proposals were sent
to them. In the meanwhile other provincial governments sent in their opimions
and most of them agreed with the Central Government in its proposal not to
freeze. Therefore, it is clear that the hands of the Centre were forced by the
U.P. Government and this has precipitated the crigis. I know the U.P.
Government have got sufficient justification for that, because they tiave once
before persusded tho Centre to fix the prices at a certain level, at Rs. 85/7/-
per maund to enable them to pay the cane growers at the rate of Re. 2/- per
maund of sugar-¢care. Again, Bir, they are socustomed to bave periodical
windfalls of revenue from sugar. One such windfall wae when they ehare

with the Centre the surplus realised by the sale of sugar on a former occasion
and that amounted to a few crores.

8o baving tasted all these unexpected profits and windfalls, they took action
in an independent way without consulting the Centre or other provinces. Their
action wae dictated solely by the exigencies of the situation obtaining in their
province. They did not take the all-India situation into account. ‘Again I
should eay this crisis-mongering and the freezing of the stocks was well-timed
and came in exactiy on the eve of the Deepavaoli and Durga Puia, so that it may
bring the highest return to the improper profit-seekers.

Then I should j88s on to the question of the levy of cess on cene. This
question was referred to by one of the previous speakers also and it should be
very carefully examined by the Centre as well as provinces. Now the exciso
duty on sugar is Rs. 2/12/0 per maund and for that tbe cers levied on sugar-
cane i8 Re. 1/14/_ i.e., 0/3/- per maund of sugarcane. I venture to submit
that it becomes snother excisa duty for levying which the province has no rizht.
Cess is defined as tax levied for a specific object. Here the specific objest
apparently is the development of sugar industry. Iiave these amounts cnllect-
ed in the name of cess been utilizad solely for the purpose of advancement of
cane development? They are not and they were merged in the general reve-
nues and used for other purposes. In the name of sugar cess no Provinecial
Government has any right to levy cess on a commodity which is used in all India
taking rdvantage of the position that they grow most of the sugarcane in the
country and impoge a burden on the people in other provinces and make undue
profits.  This sbouli be very carefully examized because under the list of
subjeets for taxation by States, the States can levy excise duty on alcohol,
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narcotic drugs etc. They oan’t levy excise duty on anything else. This levy
of cess erounts to an excise duty in my opinion. The U.P. and Bibar Goveru-
ments bave reslised to the fune of Ra. 16 crorea. Now Mysore and Eombay
bsve already imposad a ceas. Perhaps other Governments also taking fhe
cus, may follow suit. If Madras, for inatance, begins to levy cess on its cil-
#myede, on its cotton and on its tobacco, then it will certsinly affect all-India
pri Bo this Jevy of cess should be carefully gone into before any Provinsial
overument iries to make use of it in this manner.

Another more important factor that emerges out of this situation is this.
We bave seen ouz Governmant in sction these two years matched against the
oapitulists and industrisliste of the country. In every encounter that this
Qovernment had to face with the capitalists and industrialiatg of this ccuntry,
the Govertuaeut except in one instance vis., the institution of night air-mail
sarvice—had to stege a climb.down. During the cloth crisis, it was said thut
s profit of about 70 tv 60 crores was made by the Industry and that could aot
be checked by Government. Agsin to-day various figures were cited. The
Bugar industry bus made s profit of six to eight orores acoording to Mr. Jain
and about 20 crorca sccordiu; to Prof. Saksena. When the people see the
helplessneas and the ineficiency of the Government against this class of
people, npaturaily they get dishearteced. They come to lose oonfidence in
Goveromeut and nuthing that has happened in the country recently hoa struck
e blow at tho prestigv of Government as thia sugar muddle and its bandling by
Government. Tbis is an sspect which should be taken note of by Government.
The Government is capable of keeping law and order in all the territories under
us, Even recently we passed a Police Bill for the pusrpose. But what is the
use if people ure protected aguinst petty honse-breakers but are left unguarded
aguinat the industrinl and commercial thugs of this country who want 10 com-
mit .periodical pich-pocketing of the poor man's purse? 8o it is the duty of

éemment ' to guard the people against the nefarious designs of these pecple.
T venture to ray that it ia a case of mismunagement of trust property by these
people. T would draw the attention of the House here to Gandhiji’s thecry of
Trusteehip. It s happens that these people have been entriusted with the
ssoond higgest industry in the country and they should see to it that they play
the game by the pecple but they have never done eo till now. On the other
bend, they don't waut to produce more suger. They want the status ¢wo to
contipue. This yesr according to all calculations there was enough of suger.
Even taking the consumption of sugar in the country to he 13 lakh tons, we
bhad 13 lakhs in our hand which was aqual to the total copbaumption in a year.
But tbey are not eutiafled with this position. They want to create a scare of
ncarcity and dearness of auges 30 tbat they can make high profits. If there bad
beon plenty of sugar it will aell cheap and that will mean lese profits. T should
say that tbey sbould Dot be permitted to carry on like this and Government
should devise sume way to prevent it. I want to throw one suggestion. Of
oourse we should not depenrr upon imports—we have no foreign exshange to
be spent on imports but just as we propoes tcday in the case of food-zrains, we
should buikd n reserve of sugar against all contingencies to prevent the prices
frorn shooting up. Why not we impart @ minimum quantity of suger and keep
it ia reserve. so that it may be ueed in times of need and we mav not be found
completely at the merey of the profit-secking industrialists? )

&ir. o.e word about the Byndicate and I shall have done. Even tbe capita-
lists—at least & section of them-—dow't seem to be in favour of the Sugar 8yndi-
cate. If thia Sgndicate in abolished forthwith, T think it «ill go unwept. un.
eung avd uwnhonoured.  Nobody will ahed a tear over it. I think the Govern-
ment will take immadiste action in this directioo.
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Shri B. P. Jhunjhunwala: Sir, when the Commerce Minister during the
last Budget session came for extension of protection for two years, I bad suid
that the four parties to the Sugar Industry vis., the Two Provincial Govern-
mante—thsy U.P. snd Biber, the Central Government, Industrialiste and tho
Kisans—have been the cause of standing in the way of progress if not ruinstion
of this industry in India. If they bad not looked only to their gain but to the
development of this industry as a national industry and had taken proper stcps
and if they take proper steps even now in the future with the existing plant
without any importation of any further machinery, 50 per cent. production of
sugar caa be increased in this country. &ir, it will take a long time to expluin
this proposition, and I bave no time to explain it now. I shall do that when

the QGovernment comes up with the question of protection during the nest
Budget session.

Now, to come to the present muddle. I welcome the inquiry committee
which the QGovernmernt has proposed, to find out ag to who is to be blamed for
this muddle. But I should eay that the appointment of the inquiry committee
should not result only in making a report and letting the public know that an in-
quiry was held which revealed that this and that had happened. It should
not result in nothing further being done; if that is going {0 be the result, I would

say, let us forget tue. past, don't bold any inquiry at all, let us think of the
future.

[At this stage Mr. Speaker vacated the Chair, which wﬁe then occupied by
8k 8. V. Krishnamoorthy Rao (one of the Panel of Chairmen)].

8Bir, I awm of opinion that some inquiry should be held and those who are res-
ponsible for this muddle should be brought to book.

The Ministry of Agriculture, in their :10te on the sugar question, have stated:

“The sugsr year December 1948 to November 1840 began with & reported eairy.over of
1.75 lakh tons according io the declaration of the Sugar Syndicate.”
But my friend, Mr. Ajit Prasad Jain, says that according to the President of
the Indian Sugar Mills Association, 2-2 lakh tons was the carry-over at that
time. Both thes2 bodies are responsible bodies. 8ir, I want to bring one
important fact to the notice of hon. Members. It is only the marginal surplus
or marginal deficit that upsets the market one way or the other.  Thereiore,
this figure of carry-over was a very important one. My information is that the
carry-over figure given, as has been stated by the Agriculture Ministry, by the
Bugar Syndicate, that is 1'75 lakh tons, as also the other figure given by the
President nf the Assaciation, were much in excess of what actually was tine
stock at that time. And this has created all the confusion. 1If the inquiry
committee which the Government baa promised, will go deep into this raatter
to find out the facts, it can expose the honesty, efficiency and otherwise of the
Syndicate, the industrialists and the efficiency or otherwise of the Governmeit

and the Exciee Department. S8ir, with this suggestion I pass on to the other
point,.

Pandit Balkrizshna Sharma (U.P.: General): On a point of information, if

the hon. Member thinks these figures are either exaggerated or under-estirutted.
may I know his calevlation as to how much was in actual stock?

Shri B. P. Jaunjhunwala: It was not more than 1;25 lakhs, and as I have
said, the marginal surplus or deficit of even 50,000 tons means a great deal in
creating a sensation in the market.

An Honovrable Member: How do you suppose it was 1:25 lakh tone?

Shrt B. P. Jhunjjhonwala: I don’t suppose. Tf an inquiry is held, the
facts will be out. It is for the Government to make an inquiry and many
things will be expr.sed if a sesrching inquiry is made.
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Well, just after that I uuderstaud the industrieliste approched the Agrioul-
tyve Ministcy saying that there is going %o be s shortags and QGovernmant
should take such such steps in order to combat sny ehartage and prevent s
ries in price. I want o point out that we have seen that the Government
wakes up oply when there is no remedy left. Government has been gplamming
to incresee production of sugar since August. Once I heard that the Govern-
ment wus thinking of issuing a notification to the differant factories that they
should start crushing even from the middle of September. I don't know with
what resource in their hand they could make this propossl, This thought jxo-
bably dawned upon them es a result of super wisdom. Anyway, that wee what
1 heard, and there was an item in the papers also at that time to tbis efect. 8o,
the Government has been trying that there should be more and more production
of sugar. What is the result of their attempt? We had all expected thet there
will be more production of sugar st least at the beginning of the season and that

when there is suffic$22t cane the result will bo better. But the Indian News
Chronicle of the 22nd carries a report:

“Pall in sugar production iz November,—1,02,000 mds. of mgar was prodaced the

mtire qugar factories in the Indian Union doring the firat fortoight of November, , 8%
compared with 1,4,000 tons...... L0

Instead of etepping up the production, the result that we find is that it has
gone down. One of the csuses—-1 don’t say the only cause-—~which was brought
to my notice about s fortnight ago was that some order had bcen pessed by
the U. P. Government which bas been the esuse of detericration of prodluotion
of auger in that Province. 1 bave nothing to sey. nor man 1 eompetant to say,
anything regarding the policy which that Governmest hes adopted with regard
to the somindam policy. 1 eupport it; they are doing it in pursuance of the
assurance which we the Congrese-men gave.

Bhri Mabavir Tyagl: On e point of order, may I ssk what has the abalition
of samindan to do with auger?

Shrl B. P. Aamfhunwala: 1 am going to ssy that. You kindly sit down.

Shri Baf Bahadur (United Btate of Rafasdag): On a point of order, Sir.
Can the hon Member agsume the function of tle Chair and order another
member to sit down?

1‘. Ohxatrman: The hon. Member may leave the Chair to %ake omre of
itecll.

o B, P. Jaxaprowala: My hon. friend, Shri Mahavir 'b.f:; for whom
I have great regard, saye, what has the samindan abolition to with sugar
produotion. let me point thia out to him. A eircular was issued, No. 189-C,
dated Lucknow, the 24th November, 1049.

Just as I bave eaid, 1 amn not against this circulsr so far as its mttampt to
w.eke the 4. A. F. succesatul. The U. P. Goverament tried its best to make
- their scheme of zamindari abolition & success, but they ebould
: take other things also into consideration. They should see that it

does not affect the other economy of the country. This circular is from the
Cane Commiasioner, U. I'. Goveroment. If 1 read the whole dcircutar it would

take the whole of my time. In pursuance of this eiroular, 1 would simply read
one letter.

An Hocuxrhls Mamber: May 1 requast the han. Member to plasce the
thing oo the table of tbe House, sc that we can have a look at it?

M B. P, hunhuwawala: This will form part of my epeech.
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8Shr] Mahavir Tyagl: I want to know if it is 8 public document.

Shrt B. P. Jhunjhenwala: It is a public document. a ciroular to all Seere-
taries and all the Cane Unions in the U. P.

Mr, Ohatrman: The hon. Member may give the purport of that order.

Shrt B, P. Jhanjhunwala: It will be clear from this letter which bas been
addressed to my hon. friend Prof. Shibban Lal Saksena by one cane grower
who says:

“Dear Prof. Saksens,

] }1“1 giving you the following information taking you to be a welwisher of the tenants
of TL.P,

T have an Agricaltural Farm at Knahicfur (District Naiuital), where I grow about
§0—60,000 Mds. of sugarcane per year and aupply the same to L.H. Sugar Factory at
Keahipur, I bave today received a letter from my Manpager that the Add). Diatrict
Magistrate of the place hae given a Ukase.”

I do not know th¢ meaning of the word ‘Ukase’.
Shrli Mahavir Tyagl: Ukase, it is a medicine.
Shri B. P. Jhunjhunwala:

“that preference in acceptance of cane at Factory and elso in early payment thereo?
should be given to those tenants who have contributed to Zasnindary Abolition Fund. This
has crested a great comsternation among the tenants and large quantities of canc are getting
dried thus effecting a grest reduction in sugar-production, besides incalculable financiol
harm to the poor tenants.

Will you please raise your voice against such extortions and Black and Tan methods!?

I shall be glad to give you any further informatien that you may mneed in this
respect.”
This is the letter which my hon. friend Prof. Shibban Lal Saksena has given
to me. .

B8hri Raj Bahsdur: What is the purpose of the circular about which be
mentioned? That is a private letter.

. ?Bhrl Mahavir Tyagi: Is it permissible to read private letters in this House,
i

Mr. Ohairman: The hon. Member wanted the purport of the order, and it
i3 mentioned there.

Shri B. P. Jhunjhunwala: I have nothing more to say except that we should
all help in making this Zamindari Abolition a success.

8hri Afit Pramd Jain: On a point of order. A certain circular has been
referred to. Something of what ia contained in the circular is being convewed
to the House by reading another private letter. It is moxt unfair to a Gov-
ernment which is not represented here that its orders sheuld <he interpreted
tn this manner. I submit, Sir, that the whole or a portior of the cireular itsclf
may be read.

. Illir. Ohairman: The hon. Member may reed the operative portion of that
circular.

Shri B. P. Jhunjhanwala: But the time for reading this should not be taker
nto agecount, Sir.

“Prefercnce may bhe given to the Bhumidera and intending Bhuinidars in the issue of
Mécia and e3 far aa possible efforts may als. be made to fit. them in priority over sthers
1. the supply calendars to finiah their cane earlier so that they may be able to make up
the deficicney i the amocnt requited for acquiring the Bhumidari rvights. Such ywrzia
shall be jssurd by the Secrotariss of the unions only to the extent of the amount requircd
for Zemindori Abjolition Fund and they slould before issning such mrrza satisfy themsclvis
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thai the amount fs actuslly required for the purpose A record of these epecisl pur:ds
together with the amomat of Zemindari Abolition Food towsrds which these pwrziz were
issted to every individusl grower shosld also be maintained separately. Care sbould be
taken ihat this special concession ia not mimtilised.”

8ir, the result of this circular is that some of the factory owners have
represedted to me that tbose people who have given an undertaking to the
Goveroment that they will allow their price to be deducted for Zamindari
Abolition Fund should be given preference to them. They do not corue
tn the fuctory to deliver their cones bceause they think that they will not get
the money. Then the other cane growers, just as I have read out from this
letter to you, think that they bave got no chance of giving the cane to the
factory with the result that they too are trying to crush their cane in other
waye rather than allow the same to be dried. Bir, it may be said that after
all the osne will be crushed and some sweet thing will be produced 1 am
wholeheartedly in support of producing gur in preference to cane. Sir, if. we
want sugar, there sbould be more sugar and more sugar should be given to
the people. In that case you have to take this point intn consideration. Other-
wise if gur ie produced, it is better for health. The whole thing is whether-we
all sitting here are prepared to substitute gur in place of sugar. {(/ntcrruption.)
1 am prepared to take a vow from today that I shall not take white sugar from
today if all the Membors join with me.

Mr. Obalrman: The hon. Member’s time is up.

Shri B, P. Jhunjhanwala: I am sorry but there were so many interruptions.
My hon. friend, Mr. Ramnath Goenka is alao very 1uch in favour of austerity.
1f we are going to show any austerity, let us be prepared to have gur. at least
the minimum that we need in place of sugar. Wbat I aasid was that if you are
ol preparcd. T alao join you fiom today. Sir, T had to speak on decontrol and
I want to take that up.

Mr. Obairman: Order, order, plesse. Before I call upon other Members
to speak. I would like to know if the House would like to sit till six o'clack.

Bevery Hamurahis Members: Yes. Sir,

Mr. Obalrman: T have got atill nearly eight or nine names on the list. If
the House wanta to it up to five n'clock. then I hove to call upon the hon.
Mininter to reply before then. :

@bri R. K. Bidhva: The hon. Bpeaker has already announced that we shall
be sitting up to six o'olock.

M. Qhayrman: T take it that the House is willing to sit till six o’clock.

Pandit Balkrishna 8harma: Sir, I wus $old hy the hon. the Speaker that
the Honae will ait today till six o'clock aud to that eftect an announcement
bas already been made by him. T therefore berecch you not to kindly upset
that announcement hy again putting it to the vate of the House.

- $hv R. K. 8idhva: The hon. Speaker said lnst time also that the House
will git till six o'clock.

Mr. Obatrman: The House will sit till six o'clock.

Shri ¥. V. Patasiar (Bombay: General): T do not propose to take even
the fiftween minutes that are usually allowed to speakers as there are so many
lion. Membeix who want to speak 8o far as this questior is concerned. there
are tWo aspects. One is as to what has happened. The cther is as to what
i» to he done in future. So far as the firat is concerued, it is clear from tha
apeeches which have been made in the House and the information supplied
“wt only by Government but by the Bugar Byndicate and other associations



SUGAR SITUATION 1003

ud bodies that there are five or six parties it this question acd every one of
them bas protited by this industry. The price of sugar that is imported from
outside is much lower. It is at the most Rs, 14 or 16, whereas the minimuin
price that is being paid in the country at control rate is Rs. 28-8.0. Therefure,
the Central Government is realising profit by excise revenue. My hon. friend
Mr. Tyagi was frank and he eaid that the U. P. Govermnent have realised
about Rs. ten orores by way of cess and out of that amount they have hardly
spent ten per cent. for improving and developing sugarcane. To that extent,
the I’roviucial (ioverument of U. P. also has profited at the cost of the consumer.
Similax is the case with regard to cane growers. I am told they are paid more
than what should ordinarily be paid to them. Similar is the case with manu-
fucturers.

It 18 clear from the facts parrated to us that in November 1949 the cauy-
over stock was somewhere between 1;23 lnkh tons according ta Shri Jhunjhuu-
wala and 2 lakh tons according to other estimates. Therefore, tsking the
additional production of nearly fen lakhs, it was enough for the whole year
taking the normal consumption of sugar into cousideration. It appears that
all these various interests have been trying to throw the blame one on the
other. We do not know what would be the result of the enquiry, but from
what 1 have heard, T am convinced that everyone has bungled. Everyone hss
had his own axe to grind and there was no co-ordination. The result is that,
despite the fact that there was no deficit, we huve had to pass through the
present ordeal. As we find not only from criticiams outside but from the
speeches made in the House, our Governinent have lost immensely in credit and
reputation on account of this ‘suger muddle’.

Coming to the question as to what is to be done so far as tho future is
concerned, 1 would like to point out that the provinces of U. P. and Bihar
ntust remeusber that a province like Bombay has sulfered the most on account
of the sugar shortage. In Bombay the urban population is 26 per cent. of the
total population according to 1941 census. I‘rom the two per cent. in Assam
of urban population, uowhere else is it 8o high as 26 per cent. The result is
that the urbap population require more sugar snd naturally there is greater
sufferiug and discontent. 1 do not grudge people coming to Bombay province
from all over India, because it is a highly industrialised province; but, on the
one side, we allow people to come in and on the other side we find that when
sugur or feod has to come from outside there are restrictions on its so coming
from other provinces. We are always told that Bombuy is a deficit province
irr the matter of food and sugar. So long a8 you go on increasing the popula-
tion of the province by allowing free import of men but restrict import of food
or sugar, it can never become self-sufficient in food or sugar. I do not want
to be provincial, but this is the state of affairs. Bombay has euffered the
worst on account of this muddle. When I go back from this place to ruy
place, I find that whereas you can get sugar for Rs. two a seer here, you will
have to &ay nyich more than that in my province, say as much as RBs. five
a seer. Why is it 80?7 Why should we pay through our nose? I think the
time bhas come when it is impossible for this Government to control sugar
effectively. There is conflict between the oultivator of the U. P. and the
manufacturers in that Province. There is confliet between the intereste and
objectives of the Government of India and the Provincial Governments of
U.2. and Bihar. It is impossible, in the face of these things, that any Govern-
ment—whether it is this Government or any other Government--will be able
to carry on this control effectively, 1f you wish to efifect an equitable kind of
distribution, the question will arise as to how it is to be done: is it to be
done on the basis of requirements or on the basis of population? 1n the
‘ormer case, there may be certain provinces which claim more than they may
® entitied %0 oo the basis of populatica. To my mind, whether you blame
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thw Central Govermnent, the U. P. Government, the millowpers or the dealers,
3t is impossible thet the cuntrul ou sugar esu bercatter be effectively exercised.
‘Therefore auy subouission is thet sugar wust be decontrolled. Bugar is not
an osscotial article of Jife like food. We know that even by contolling,- we
cannot do its distribution properly; so the bLuwt thiug would be o remove this
control. It wmay be argued that, after all, if we nuport sugur, the industy
whicb hes beev uuintewed in the country ever since 1832 will go dewn and
be ultuuately destreyed. 50 1 would suggest that we may keep the price
at Hs. 28/8/U, but there shuuld be Do restristion whatecever ou the seiling
or mwvemsat of sugar rom obe provinoe to another. Otherwise, 1 am asure a
provinoe like Bonbay will always remain a deficit previunce. From the poiuts
of view of Uoverument, of the couvenienve of the public and also of the diffi-
culty of maintaining this control, it » best that sugar sbould be decoatsolled.
At the most, we may fix the price at RBse. 20/8/0. Al these BSyndicates,
Cartols and ‘L'ruste must be abolished. The ordinary law of supply and demand
should be sllowsd to operate. In the begioning there may be scme touble,
but that does nut watter, If there wes Dot this Syndicate, ordinarily the
price may have increased by an apna or two, but pow we find that although
thore was enough suger to ast the whole year, an artificial ecarcity wes areated
and it hes ceusidl so tmuch hardship sud misery to the public. I will oite a
simple example. Ju 'uous town, the bleck market price of sugar is Ra. tive, I
win twbd. \hat happsued was this. A partisular man who had an emple
stock wheu the treuble aruesu, seld hall of it ad; the blsok market price and
the other half bw bad kepr aside. \When the police came to rnquire, he threw
it into tho drain iest he may be detected. AU thet sugar was weshed awsy:
What is the guod of such thiags? 1 am told thst although the stocks with
the wills were frogcn in U. P., the stocks with the deslers were not {rozen.
They waid thoy bed po powvrs. Then thw powers bad to come from tho t'eutre.
‘The Cence bad to cousult thy proviuves. And awmong the provinces themselves
thery wes vo coordiastion. ‘fhere was delay in soveral provinces issuing
their own order. The result was that Dot ealy the manufacturer bod the
dusler wbo had some stock with him made a fortune out of this scarvity.
1 eak » citople quastion, Why is thare this black market? It is becauss the
oontrols are inedective. Mn.x people ask why tho Government should not
stp the blsck market. I you, in a vast coubtry like this, bow many
prasecutions are you guing to lsunch? The best thing would be ¢ decontrol
sugar. \Whether you blame this Uovernment or that Government, whether

oontrol again. If you want to
uow let ua nOt even Imagine of contulling it aguin. In the cese of food, ws
cannod take eny risk, becauss in the abeance of it pecpls may starve aud
i

But pot e0 in the cass of auger. Therefore, if you want % maintain this
ustioval industry, that is my humbie suggestion.

Mr, ChAirmtn: I want to announce thaé a further regtriction of kme has
to b impascd es there are still seven or eight Meinbers who are anxious to
spcuk. We have got only one bour and tep minutes. 1 would request bon.
Members to restrict their spevohes to tan minutes, 1 ensble as many Membars

ws possible o speak. :
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8brt Sarngidar Das: Sir, it was anoounced by the bon. the Speaker that
:tbose who have moved amendments will have a right to speak fist, and then
the others will take their chusntce. Accordiug to this srrangement, we are
depnivied of un opportunity of speaking after baviug tublerdd amendments.

Mr. Obhatrman: The hon. Member may wait for bis chauce.

Pandit Thakur Das Bhargava: Is it abwlutely necessary for a Member
to send a note for him to get u chavoe to speak? E

Mr. Gbairman: No, it is not. vecesssry.

Mr. Hosoin Imam (Bibar: Muslim): Sir, I do not wish %o fake up the
time -of the Houee on disocussiug, or making & post morfem exumination, of the
past. It is a coanmon ground between tbe&vemment and the House that
there bas been something wrong in the past.™ They have agreed to bhave an
examination. Therefore to confine ourselves to the past mistakes is like
beating a dead borse.

I would only suggest that the Committee which the hon. the Food Ministur
proposcd to form should be presided over by a Judge of the calibre of either
Justice Rajudbyaksba or dJustice Varadacburi, so that ite recomurcirdations
may command respect. 1 would also suggest, thut the Comnmitice, wheun it
is formed, sbould work consistently and be uble to submit its repoit as scou
as possible, so that we may not be wise ufier another evunt.

Thirdly, Sir, I should like to urge that it. is wrong of tho House to coudemn
a8 Government which is not present in the Houwe to dofend itself. What
reasous and what difSculties prompu:d ths United l'roviuces Governmcut to
take this action, we do not know. We have got no official papers sirculated
to us on bebalf of the United Yroviuces Uoverument to express their point of
view. Thercfure, I do not thiuk that it would be just and fuir o1y our pert to
condemn then: outright without hearing their cazo.

I should concentrate mostly on the prosent. What should be tha policy
wow? 1 am defivitely of the opinion, Sir, that rationing is an eucouragement
for the Lleck market. If yo do not give full ration—and it is not possible
for you to give full ration—then decontrol is the only thing open to you. But
the price of the mill atock must be oontrolled. We way take powers uuder
the Esasential Supplies Act to restrict the retail prices of the district retailers
also. Prices had been centrolied during the war without rationing and they
can today be controlted witbout rationing. But I have to blame the Govern-
ment—especially the Finance Ministry—on one matter. We find from the
note circulated by the Food Ministry that they recommended the import of
60,000 tous of sugar oosting anything between two to three crores- sud the
Finance Ministry did not agree to it. It seems somewhat strange that a
ocountry with an import. trade of about four hundred orores of rupees cannot
@ind three crores in four months. We oould bave reduced some of the motog
cars and luzury erticles whbich we ere now importing from other countries
in favour of this very essential comm.odity.

8ir, I should like $0 stress that I do not hold any brief for the Government
or for the cepitalists. But I do feel that the Govermment erred grievouely
when they did not cqmpenaste the sugar mills for the decressed price psid on
their slocks, If they bad any justifioation to take away from the mills the
excess in prises which was fixed in 1947-48, there was absolute justice on the
part of the mills to get some compensation from the Government. But un.
fortunately tbis was denied to them. That was the wind whick yon sowed,
with the result that you now bave to reap the whirlwind, They, therefors,
took advantage of the position and their rights under the law to incréase the
prices and t0 recompensate themselves for the Josses whish they had incurred,
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It is very essential that in order to control the supply, we should take into
sccount what is the potential caepacity of consumption. Some of my hon.
eolleagues will not ugree with the Government's view that there bas been
incrcased oconsumption, It i8 necessary that we should look to the papers
aud find out wbat the conditions were in 1947. The price then was Iks. 20
per meund and it was increased to Rs. 85. Therefore, the demand after the
first decontrol was uot increased in the same proportion, because prices weut
up By 75 to 80 per cent. The other faotor was that gur prices were Rs. 15
s meund in place of Rs. 13 in 1948, Therefore, there was no competition
between the two. .

Now in tho current year the sugar prices rose up to Rs. 28 a maund, as
compared to Rs. 20 in the previous year. So the difference between the two
prices was responsible for the larger comsumptiou of fine sugar by the general
public. 1t is, therefore, necessary, in my humbls judgment, that we shouid
allow import of refined sugar of a small quantity in order to supply sall the
requiremeunts of the Greater Calcutta and Greuter Bombay. In the meantime,
rationiug should be abolished from these two areas. Sugat should be allowed
to be eold for a apecific period of a8 month and a Lalf or two months at the
uimast to the general public, to anyone, as they like and at whatever prices
oflered, but vu this definite understending thut from 1st February the Gov-
erument will ration it, give one pound of sugar per week for each individual in
Calcutta and Botubay. This quantity can be imported and profitably sold
by Governtment througb registered shops on their own or through the ration
supply offices, These are the people who use the maximum quantity of .
sugar and are prepared to pay the highest prices. We will thus be able to
relievo the pressure on supply. Jn future tbere will not be a sbortage, pro-
vided we are prepared to bring foreigu sugar whcuever there is a necessity.

1 may mentiou, Bir, that 1 have heard it definitcly from the Govecnment
authoritics tbat during the period of rationing, the Sugar Syndicate reslly did’
not funotion. We had the control of production an¢l distribution. Similarly
I do not wsnt to have rationing. But 1 want this control to be maintained.
It was initinll'i wrong of the Syndicate to have semt destination quotes for 40
per cent. in the firet three mouths of the year and after that ten per cent.
every month. Ordinary erithmetic will oconvinoe you that the whole stock
would be uxbausted iu about nine months, as it has happened. Therefore,
it is peceseary that there must be deatinational control by the Goverument.
The Government muat watch not afterwards, but as the thing goes on, how
things are moving and as soon as they Bind that there is scsrcity or high prices
they must be able to import. 1 mny inention that in the long run, it would
be inore advantageous to the Finauce Department to have importe sud thereby
s good income from oustoms rather than be stingy about foreign exchange aud
allow hlack-market to prosper. Their givinggsmdl rations to the public means
direot enocoursgement % blaok-marketing. You lose your Income-tax sleo on
the bleck-market profit, After all ia @8id and done, it is the black-market
moaey which Is playing all this havoo and until you free it and sllow it to
bu invested, you will bave no pesce in this country.

Dz, P. 8. Dashmukh: Sir, it bas been pointed out by a number of speakers
lo tbis House that the whole ecarcity is more the result of mauipulation tban
aoy real deticienoy in sugar. In this amasingly unconvincing note circulated
by Goverrwent, effort has beeu made to show that consumption hes suddenly
gone up. My hon. frieud Prof. Shibban Lal Saksena bas quoted certain figures
to ashow bow bopelessly unsound this contention is. I will give you a few
further figures from which it will be appsrent that, in spite of the fact, that we



SUGAR SITUATION 1097

are going to appoint an Enquiry Committee, the main blame for this muddle
will have to be placed at the door of none else, but on the Central Government,

Many hon. Members have blamed the Syndicate. I have no doubt, Sir,
that the Syndicate has plaxed its own part; so have the mill.owners. as well
a8 the merchants and traders in the country. But, Sir, after all. the Syndicate
18 more or less a oreature of the Government, whether it is Central or the
United Provinces or Bihar Government. In any case. any reasonable person
must expect that the Central Government would keep itsel duly informed of
the doings of the Syndicate. The sugar that was sent out from the mills was

sent out with the consent of the Syndicate.

Shri Ajit Prazad Jain: Not always.

Dr. P. 8. Deshmukh: So far as those mills which are members are con-
cerned, I am sure, at any rate, they are kept informed.

Shri Ajit Prassd Jain: No.

Dr. P. 8. Deshmnkh: I have here figures that have been provided, so far
as despatches from Member factories during this perind are cotserned. They
show quite clearly that, as a matter of fact. since the year 1044, there has been
2 decline in consumption rather than » rise. In 1044. wa consumed 8,483,000
tons out of the sugar produced hy these factories which are members of the
Syndicate. Tn 1943. it went down to 7.89,000 tons; in 19046. it went further
down to 6.61.000 tons: in 1047, it went further down to 5.76,000 tons. In 1948,
it showed a «light increase and went up to 6.82.0% tons. The uvarage per
month of despaiches from these mills. works out in 1944 to 70,000 tons a month,
in 1945 to 65000 tons; in 19468 it works out at 58,000 tons and in 1947 it
works at only 48.000 tons. There ir a slight recoverv in the vear 1948 and we
have & figure of 70.000 tons. All the arguments, that have been brought to-
gether in this note to show that all of a sudden the average has gone up to
100.000 tons per month are, T think, an exaggeration which ¢an have no basis,
no justification whatsoever. The argument that there has heen an increase
in population aleo is a fallacious argument hecause, as can be &esn, population
does not increase in one vear: if there is an increase, it is an increase nvary-
where. Tn spite of this .increase. in spite of the increass in wages, in spite
of the fictitious rise in the standard of living which the hon. Minister thinks
there is in the countrv, which T do not believe. I cannot accept that the average
consumption has risen to 1 lakh tons a month. All these arguments are quoted
to show that there is basis for the coutention that consumption hss gone up
go much that in the vear 1949, we shall require not lusa than 13 lakhs of tons
of sugar. which would be twice as much as 194R. This would be. even taking
the most popular vear, a vear in which there was the greatest consumption,
at anv rate from these factories, one and a half times as much. That ix the
calculation vou will find in the note also. The average that was taken away
from the mills per month was in the neighbourhaod of 97.000 tons to 100,000
tons. hecause during the first nine months, more than nine lakhs were con-
sumed. BEven with whatever there was from the previous vear. there could
have been left three lakh tons which was hardly sufficiert for three moutha.
Tt was from these figures that the hon. Minister has tried to argue ihat there
is scarcitv. that there is & larger demand and a shorter supply. My contention
is that this in ahsolutelv untrue. It has not onlv heen proved by the figures
quoted by Prof. Shibhan Lal Saksena; it is ahwlutely horne out by these
fizures. If this was the position. the Central (tovernment should not huve
allowed itwelf first of all, to agree on the one hand. in the month of June %o
allow any export. which, of course, did wot take place, of two ‘lakhs of tons,
and o the other hand, in a few months time or in a few weeks time to be con-
vinced that the consumption bas increased so.much that there is scarcity and

therefore we will have to take some steps to stop it. The whole thing has been
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It is very essential that in order to control the supply, we should take into
esoount what is the potential oapacity of consumption. Some of my hon.
colleagues will not agree with the Governmeut's view that there has been
increased consumption. 1t is necessary that we should look to the papera
and find out what the conditions were in 1947. The price then was Rs. 20
per maund and it wus incressed to Rs. 85. Thercfore, the demand after the
irst decontrol was not increased in the same proportion, because prices went
up By 75 to 680 per ceut. 'The other factor was that gur prices were Rs. 15
a maund in pluce of Rs. 13 in 1946. Therefore, there wss no competition
between the two. .

Now in the current year the sugar prices rose up to Rs. 28 a maund, as
oorapared to Re. 20 in the previous year. So thc difference between the two
prices was responsible for the larger consuwiption of fine sugar by the general
publio. It is, therefore, necessary, in my humble judgment, that we should
allow import of refined sugar of a small quantity in order to supply all the
requireruests of the Greater Calcutta and Greater Bombay. 1n the meantime,
rationing ahould be abolished from these two areas. Suga: should be allowed
to be suld for a apecific period of a month and a lalf or two months st the
utwost (o the general public, to anyone, as they like and at whatever prices
offerod, but on this definite understanding that irom st February the Gov-
ernment will ration it, give one pound of sugar per week for each individual in
Caloutta and Bombay. This quantity can be importcd and profitably sold
by Government through registered shops on their own or through the ration
supply offices.  These are the people who use the maximum quantity of -
suger and are prepared to pay the highest prices. We will thus be able to
relieve the pressure on supply. Jn future there will not be a shortage, pro-
vided we arc prepared to bring foreign sugar whenever there is a necessity.

I may mention, Sir, that I have heard it definitely fromi the Government
authorities that during the period of rationing, the Sugar Syndicate reclly did *
not funotion. We had the control of production and distribution. Similarl
I do not want to have rationing. But 1 want this control to be maintained’;
It wes initially wreng of the Syndicate to have sent destinatiou quotas for 40
per cent. in the firet three mouths of the year and after that ten per cent.
vvery uonth. OUrdinary aerithmetic svill convinoce you that the whole stock
would be uxhauated iu about nine months, as it has happened. Therefore,
it is necessary that there must be deatinational control by the Government.
The Government must watch not afterwards, but as the thiug goes on, how
things are moving and es soon as they £ind that there is scaroity or high prices
they wtust be able to import. 1 way mention that in the long run, it would
be more advantageous to the Finauce Department to have importe and thereby
l‘lgod inoome from ouetums rather than be stingy about foreign exchange and

w black-market to proofer. Their giving emal]l rations to the publio means
direot encoursgement o bleck-marketing. You lose your Income-tax also on
the blsck-market profit. After all is eaid and done, it is the black-market

which is ing all this havoc and until you free it and allow it to
be inveeted, you will bave no pesce in this country.

Dr. P. 8. Dicbmukh: Sir, it bas been pointed out by a number of speakers
In tbis House that the whole scarcity is more the result of mauipulstiou than
any real deticiency in sugar. In this emasingly unocoaviocing note circulated
by ‘Goverrment. effort has been made to show that consumption has suddenly
gove up. My hon. friend Pruf. Shibban 14l Saksena bas quoted certain figures
%o show low hopelessly unsound this contention is. I will give you a few
further figures from whioh it will be apparent that, in spite of the fact, that we
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are going to appoint an Enquiry Committee, the main blame for this muddle
will have to be placed at the door of none else, but on the Central Government.

Many hon. Members have blamed the Syndicate. I have no doubt, Sir,
that the Syndicate has played its own part; so have the mill-owners, as well
a8 the merchants and traders in the country. But, Sir, after all. the Syndicate
is more or less a creature of the Government, whether it is Central or the
United Provinces or Bihar Government. In any case. any reasonable person
must expect that the Central Government would keep itself duly informed of
the doings of the Syndicate. The sugar that was sent out from the mills was
sent out with the consent of the Syndicate.

Shri Ajit Pramd Jain: Not alwaxs.

Dr. P. 8. Deshmukh: So far as those mills which are members are oon-
cerned, I am sure, at any rate, thev are kept informed.

Shrl Ajit Prarad Jaln: No.

Dr. P. 8. Deshmukh: I have here figures that have been provided, so far
as despatches from Member factories during this period are consorned. They
show quite clearly that, as a matter of fact, since the :vear 1944, there has heen
a decline in consumption rather than = rise. In 1944, wa consumed 8,48,000
tons out of the sugar produced hy these factories which are memhers of the
Syndicate. Tn 1945, it woent down to 7.80,000 tons; in 1046, it went further
down to 6.61.0N0 tons; in 1947, it went further down to 5,76,000 tons. In 1948.
it showed a slight increase and went up to 6.82.0%0 tons. The uverage per
month of despatches fram these mills works out in 1944 to 70,000 tons a month,
in 1945 to 650N0 tons; in 1946 it works out at 58.000 tons and in 1947 it
works at only 48.000 tons. There is a slight recoverv in the year 1948 and we
have a figure of 56.000 tons. All the arguments, that have been brought to-
gether in this note to show that all of a suddan the nverage has gone up to
100,000 tons per month are, J think, an cxaggeration which can have no husis,
no justification whatsoever. The argument that there has heen an increase
in population also is a fallacious arzument becaunse, as can be reen, population
does not increase in one year; if there is an increase, it is an increase nrvary-

"where. In spite of this .increase. in spite of the increase in wages, in spite
of the fictitious rise in the standard of living which the hon. Minister thinks
there is in the countrv. which T do not helieve. T cannot aceept that the average
consumption has risen to 1 lakh tonz a month. All these arguments are quoted
to show that there is basis for the contention that comsumption hes gone up
s0 much that in the vear 1949, we shall require not less than 13 lakhs of tons
of sugar. which wounld be twice as much as 1948. This would be, even taking
the most popular vear, a vear in which there was the greatest consumption,
at anv rate from these factories. one and a half times as much. That is the
calculation you will find in the note also. The uverage that was taken away
from the mills per month was in the neighbourhcod of 97.000 tons to 100,000
tons, because during the first nine months, more than nine lakhs were con-
sumed. Even with whatever there was from the previous vear. there could
have been left three lakh #tons which was hardly sufficiert for thren mouths.
Tt was from these figures that the hon. Minister has tried to argue that there
is scarcity. that there ia a larger demand and a shorter supply. My contention
is that this is absolutelv untrue. It has not only been proved by the figures
quoted hv Prof. Shibban Lal Sakeena; it is abs>lutely borne out hy these
ficares. If this was the position. the Central Government should not huve
allowed itself first of all, to agree on the one hand, in the month of June to
allow any export, which, of course, did wot take place, of two lakhs of tons,
and or the other hand. in a few monthss time or in a few weeks time to .be coi-
vinced that the consumption has increased so.much that there is scarcity and

therefore we will have to take some steps to stop it. The whole thing has been
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6o utterly mismanaged probobly because the hon. Minister was misled by the
information given by the Syndicate.

The Eanoursble Shr! Jalamaas Doulatram: I do not like to interrupt my
bon. friend. But. he has forgotton that he is giving figures for control years,
when there war low consumption, when the production was also less. These
figures relate to these control years, when very limited sugar rations were
issued. They are not figures of normal demand and normal consumption.

Dr. P. 8. Deshmukh: I would have been very glad to correct myself; bub
I am unable to do so, because. the lifting of control was not a matter »f
yesterday. I am sure conteol .over sugar was lifted at least about one year and
ten months back.

Az Honourabls Member: Eighth Decemher, 1947

Dr. P, 8, Deshmukh: The figures can speak for themselves. Becondly, all
these ﬂgures are for un-partitioned India, when India was not partitioned.
There ia alro another factor to justify that consumption could not have possibly
Increared to this extent and in allowing, himself to he convinced to the contrary
that there is real deficiency, T think the hon. Minister has fallen into an error
and it is that crror that is responsible for the whole muddle. The second
thing is—I must conclude, T have no other alternative, T have hardly begun—
unfortunately, the hisme which can he placed on the ahoulders of the Central
Government docs not end there. What has the Central Government done
during the last four months. Thore has heen 10 improvement whatever in
the conditinn of thinga in regard tn  the supply of sucar. The Government
which has hraught sabout this scarcity. have at lenst saved two lakhs of tons of
augar from being consumod by the people.  FProm October to the end of
Jamnary, thev are going to give only twe lakhs of tons. and if there is a
onnkuinption of at least M,N00 tons per month, there has been a suving of
two and a hall lnkhs of tons wrnd there can he no possihility of scarcity here-
after. My nuhmission is that there has heen great bnngling in many parts
of the Gavernment; it has hoen a case of the hlind lending the blind. with the
result that we are left face to face with this situation and the whole countrs
hog siffererd innumerable hardships. which, one of these days is not only bound
to reocoil on the headr of the (Government themaselves, but on every one of us.
I therefore think that at the ecarliest pnssnhl( moment, if this Government
possesses any foresicht, if tbis (overnment iz rlothed with anv authority at
all. this whale muddle shenld come to an end. within the next fortnight or =o.
and the reople should he able to get sugar. if necessarv. at even a slightlv higher
price. But sugar must be decontmlled  That iz the onls rolution. The en-
nuiry shauld be pudblic us well ag jndicsl so that all those responsible shall be
punished

i ZTET T Wmie : A QWA ATRE, W AW A N qrIw
(House) ® & =W ¢, Wiz A1 fraw 1 . &aves 38 F &y
i 28t ¥rr 1 o 139AR (Government) ¥ NIRMA (Protection) 3.4,
frx axEr A far ® Ma N @ A g B s s
Mega fedt g2 7% sOQE gon T T 0 U IqS A ™A B
TR ug & fr Y@ ¥ OF wE1 Y, 9 wes (Sugar muddle)
Ry, ER T KT E ) (W 6T § I N anaw Af &
§¥F M qmd # e W o w1 G0 (authority) R
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g W WES F T, Ig TIERH AN ARG gAT g, I Wy fak
Tz AF 5feq (Government of India) & | % f&d) & frars
TR &) AR A | W), NTH 7 N AR Faw waww 3
g MeFwa f&ar ar, 98 WA FT A ST @ 3§ NJTA A
FEAT IAT, a7 TRITT M A A ¥R (Cost) 9T fEmr wmw
g, fedr @@ wife (Province) #F AL X 7 faw  amn g,
fegema & @ oF M & §WEria (Sacrifice) TA qIA § |
99 I fRFeT far AT §, W gWH I§ TEARR &1 48 B9
q7 fF o g W F FIX IAT qGwA @Al € G2 (Food)
aTfars "e@19e (Proviucial subject ) & a1 ¥ it gw faat mfarws
nF¥2 (Provincial Government) ® 7&T # W ¥ Ty -
TR FAT A 2§53 | 3qfF ag IfgT q@ & | 3fwT g
I s M smw e A Y &1 SfeT ag I I @Y
g1 3T go Mo F & %3¢ F G2 (Act) # wragq ag  fevdida
(Syndicate) aaT § 3R To o TEHT= (U.P. Government )
FT & IFGT FTAAH &1 I IBT 2 To ¥ AAZd TR F FWa
THFX T I FFN G 3fFAT ¢ Fo ¢ Wo F A A {HFT HY
7€ ¢ ag fafrnw (minimum) W &1 3fFa #fE99 (maximum)
Foa AFi @) A af §1 7 g Tgar § F w0 dRemy
Fa R A A Ak AT FA R @ FgA R @A
37 A3t ar & f& FDs (Control) I wyT FMaAd 37 § wifw
AT A1 feqt 3 @1 WS ATF o To (Government of U. P. )
FaE dfew TRE (Ceiling price) qH T T &

Shri Krishna Chandra Sharma: It was agreed between the industry and
the Government.

afeen 157 2@ wela : # qeaT arear § W art dw @ As &
g Tw FLAY (cons;uner) T ITIIET  (interest) Az g
Whatis the gentlemen’s agreement, and where are the gentlemen
who made the agreement ? g7%1 A w § & fed o= wafs fo
F% (de-control) gaT, IW AT FyT IF g 4V | ATAHAZ e
Thezgy st fvo sarmyae gt agr ¥ ® AT Zo o AaFAHez A
LLE 3 %2  FFEST (fg,lt accompli) TIAHE & §TRA G FT LC)f A
TIAE AT Tfegy AT Y 7F F IAF qOfAF FH w2 ot firwes
9T AT WTEE 3 SO § fF Frdt maddor & fasTw 39 wgar ot
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[dfe sg T2 wwa) ’
agi Foisw2 (represented) A8 §, e 8l § | ¥ TPa a7 § a7
A g g q@ag @ A fedive & fgors @ 39 s A€
g | 37 g8 NF Pt § N wifaDN 7 geww @R § 1 TR
ag Wu wufeswr § fs it @ i o shem 7 # daen 7@
fear a1 fF v aifed (policy) F®aTT 7 9Ty, T IES WA
(fmzing) o ‘ﬁOi@ ;ri ) ‘Iﬁ’f@ L1 1 CITIIRRE

A wgEl @) T gER dE A fem @ @ fegea §
w0 R N 7 et A v e €

_ufTgy SFIIW WM F gEw fod go o madHve | IaN
#% (back) 9C A4l %37 (condemn) ¥TAT wigA dfea & IAAT §
f& madte arw ofowm & g & @iz, a% gaw @D arn & fomr o
v 91, fam @% (Mill stock) ¥ WS (freeze) FT fxam wam |
T o GYo MAFAZ CHET YA 7 2, Mi® ag ag TS (trial)
Tt 7 ¢ SfF T AR § R AT @ fv I 38R
faes e @@ (action) femr, sm1 wadWe @ A1 FEfR
(comnunique) fAwTe! f 7Y §fF go fto nadgoz 7 dar #< frar §
@ fod gard nwdRee ot g & 1 § @A go o AF HE H
S Tl FT aE 3T oF qATS q@ar AWEAE e

ft afony TERER: v wAS ax (fed fr Awe nxdde F e
Wy A feaqr

ofeey srg T wria AR WX TG TG € FE W T e, Sfea
® sy & qg geAT g § f x@ 2@ # a3 o ag 7 (claim) &
f gt o xaft qav der T & Faaed 3w & ol w1oit € Foe i e
fo w1 g § fw agt 9T vI= feqr 9@ | g X TR TR F @
mm g fr iR fix AR X fRIWm AP T ITE@T IS
¥ AT €T § 7 SE\W § W) § §UW GFATE 99 Aok A wgl fear
TR afrsrasN RO feam fFw 3 s
T T Ny YA § AE &7 | 6T 5w w9 #7 /1 aaed €7 1
AT WT AT g Y HT WAF F@ TR | 0 avds & 7 9T
O &, atx 3. avhw ) 7 Afer A § N e @ w1 g oo
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g | ¥ A AT I35 w69 & 6 ag ag N ) awam fw e &
TUE wgA fadait 1 f5T I ag AveT F9®  (underground) T
FAR JY AT T ? AT AT /AT ITNT FT qFA & 7 AT A2 BAT
fé dar fazgs v (Schedule 4) ¥ famm gam § aga v www
(stocks) g fas | wgi & faed ? s =Y %7 ag "T=w gan s xaaT
¥T Hq FF qTHz § 927 R0 A1 AT 78 ITNNT AT FT a9 Fr qQ
§fgarfex  (patriotic) &R | wA@ATEY, g 9% faveigz N aga
FiF g & dtderF afisAdig T g s
AT WA AGATT F FTIR & o faway, 7 foar @) 37 S 3 A 7 fear
AT | & AT W qEAT A8 Tgar [ifE Aad @i el § ) 84 a
qq aga & Frmam W92 § foiAst 97 $T & Fg qFaT g fF @ AR
T gt qftws ¢ f frawr feamn #942 ¢, & facge 39 a0 § agn
&Y Az T & frdl #1 W (condemn) F@T g t FfeT ¥ 0F I
warar g f& s fadme 7 gg fFur @Y %97 @va€ (members) F
fed fear alx fardtdz F &1 farderd ad § fe w18 dfemfes wrn
CFT R AT F SPT FT AST T ) IZ FA § TITRVE I §Frwar
(Governmertt of India) T | ® T § BT TgaT § v wadfie
% Theqr & qwr wriard #Y 1 a7 ¥z @ gAwr ey fxar
FAT Jo UTo NgARve § I7&T NET fEar 79 I #741 fvar AR o)
91 § A | A o frsqT F ATAT AAAT (position) TET-
X (justify) < aFd §1 # wgAr wgar g f& 97 & @d Id
QN § &Y g ana § awan § 5 aadde a6 foear ] A9 5 N
# Fearan aifafras naddeg #1 2 @@ & | AT ag 993 FI7 §
=gt a<g aifes adl & | & q@ar agaT g & 7r 7% 3 A ¥ &w
(cess) WM & fag = a4 7 s FOT AgaTfeq o wqqr avar §
fsas1 qor fRawm w7t ¥§YA (general revenues) ¥ ART §
%X g Fo Gto TTHAVE 7 44} a7 Afegd | R/ AT TA°A i %q fw
Ao M rrdsTsE N awaag af g IR AW 927X ? AW
I FawT AT fF 94 gL 0% qow A OF QFE A ¥o A GLMATLE A
i agi 4 v @ & ? Faqar wvar Ta g5 # oW & foar i ag
9 WA § qor A0 A g XIS IR foarw@y av vw@ 97
ASBY aTg 7L @ fraraar | faSi & A 7 7 §2 3 7§90 A0gar
AT FAF § 5 faat ® g9z #7 o T9A1 37 78( §, §% AT g
€ AT TR #Y " Irc WA AT F CF GIAT ZW of(AT HA & WE &
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[ifeq sTE3 2w wTia)

LHE I B FT AT AT § AT st 7 F17 7@ § IR oawr I9_
aTew® § 1 & W7 gl § i IR wors ), e | g A e
% 37 Xz 84S (just dues) & 4T IFT IAS TR ToF &
FTZ 9T 3T (pamper) fFAT S | 7g fSaAY 7 NF § ag A%
7% % a8 & foq €, FedY @ YT (community) & w198 % foi
A 1 8 30 | TEY I § g IF I9T AT AIARC § NEANA & a4
ATE & AT Iq TAAHoE F g7 wagT & fear fe 2w 2 IR
&Y 2mar Tfga a1 5 g3 oF FHTAT FY g® T A FER AN Iy,
A a5 1 wgrgad s A9 a1 ? 39§ 3¢ fas @ o’ qgw
A &1 f5a1 S fF agi 9w 9@ s AT wwd §T N feat &7
§ S@a § 5 W A (inquiry) ¥ ¥ @@t Af g Ak
R B 8T AL & | WH A FQ a1 fF &S ) QW AH
WXFT (error of judgoment) & FHi FT QW NG FIAE § | FIT
AT G G AEA € A TW FRIS F1 &' FIfoq ol W W H
o T Ofwd

R 9% el F ¢ (import) ¥ Fa % far g1 F awean g fs are
fedt Y gew & oF 27 ¥t TNYE frgqroar Y 3g &8 a7 F1 frarat ge
¥ @ AW *1 /g7 o0 waqRee A xfEar ragm A@ #<
FwaAT AR g S F ATH €2 Xq4 5 g7 protection ) FWAF
TN A IIFCAIAINETA S @ AT 17 @ foq e
% g& fasm g st g&wl farm # @ (argument of deepair)
gRAW £ |

(Englisls tranalation of the above speech)

Pandit Thakur Das Bhargava: Sir, the matter, that is before the House,
does tot at all warrant s lengthy consideration.  After taking into considerstion
the uttitude of the then Governmeut that granted protection aud the reasons
for granting snch protection we have to see whether the protection given to
this industry has proved ruccessful to some extent ar not. The iirst question
hefore the Huouse 15 to ascertain the reasons of this present sugar muddle.

ut the least possible hesitation 1 can say that if any person or authority
is solely responsible for this muddle and if the protection hss failed then that
authority or person is none ¢lse than the Government of India. In Hindi
there goes a proverb that calch the evil at its source. It was the duty of
shat Government, which had granted protection, to make protection successful.
Such protections are given at the cost of the whole country and not at the
sost of a certain province. Every person in India has $o make some sacrifice.
Whenever any protections are given then the Central Government becownes duty
bound to tee that ther become auccessful. Food is a provincial subject even
Wap we cannot hold any Provincial Government responsible for this sugar
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shortage. Because it is self-evident. But now the responsibility has been
taken over by the Government of India. But the affair ia not above board.
The Sugar Syndicate was constituted under an Act passed by the United Pro-
vinces Government in 1938, and the same United Provinces Governmant coutrol
and supervise it. -Under section 11A of that Act the price of sugar can be
fixed. But the price, Rs. Twenty-eight annas Eight, that has been Bged
denotes the mmmimum price. The maximum price has not been tixed. 1 want
to enquire why the maximum price was not fixed? Today it does not lie in
anybody’s mouth to say that prices far higher than the controlled rates are
being charged, because neither the Central (Governient nor the Government
of the United Provinces have fixed any ceiling price.

Shri Kriehna Chandra Sharma: It was ngreed between the Industry and
the Government.

Pandit Thakur Das Bhargava: J want to ask that in a country wide problem
involving the interest of each and every consumer what is a gentleman’s agree-
ment, and where are the gentlemen who made the agreement? We know what
had happened last year when sugar was decontrolled. The Government of
India and Shri Syama Prasad Mookerjee kept standing like mere spectators
and the Government of the United DProvinces created a fait accompli and the
Government of ludia was obliged to fall in line with it. Just now Mr. Hossain
Imam has said that it is not at all proper to se.v anything against any Govern-
ment which ie not represented here. Very humbly I beg to say that similarly
we should not say anything against the Syndicate also. But there are certain
established and accomplished facts also. For instance it is an established fact
that the Government of India had not vet come to any dccisions regarding
its policy in this matter that the freezing of sugar stocks took place in the
United Provinces. I do not know . . .

Shrt Mahavir Tyagl: Had this step not been taken then even this much
sugar that we are getting to-day would not have been available.

Pandit Thakur Das Bhargava: For this action I do not want to condemn
the United Provinces Government behind its back, but I want to know why tho
stocks in mills were freezed without the perinission of the (iovernment of India
and when such permission could have been easily obtained. The United Pro-
vinces Government may not give any explanation becausc it i8 not on trial
here, but our Central Government will have to give an answer as to what
action did it take against the said Provincial Government. Did the Central
Government issue any communique to the effect that the Central Governmint
was obliged to do so as it had already been done by the United Provinces Gov-
ernment. I do not want to condemn the United Yrovinces Government for
this action but I want to ask a question . . .

8hri Ajit Pramd Jain: You better ask why the Central Government did
not freeze the stochs?

Pandit Thakur Dag Bhargava: I am not at all interested to know why it
was not done, but very humbly I beg to request you t¢ tell me why sugar was
magde 8 controlled commodity in 8 country which claims to produce so mmuch
sugar that would suffice for the needs of the whole «f the country, Here the
controlling of this commodity means that the Govesnment do not manage the
matter properly, otherwise what else does controlling mean? I can understand
the reasonability of imposing control in those couctries where there is a defi-
ciency of a certain commodity so that this particniar commodity may become
available to every person. But in this country this commodity was ir. abun-
dance. Then what does this control mean? Would you go on freezing each
and every commodity in this manner? There in the United Provinces the
stocle are freezed on the 27th and on the 30th a meeting is convened here
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and then afterwards orders are passed for freezing the stccks. Is there any
such fool who would not comprehend even so much that sugar would sell at a
decidedly higher price? Then if the stock would not go underground then what
else would happen? Can you hope for anything other than this? The result
was that. a8 mentioned in schedule 4, stocke were not forthcoming in several
places. Where could they be found? When people came to know they were
going to make so much profit from the black market you covld not expect them
to act in a patriotic manner. Sir, the Syndicate has come in for a severe
censure. I hokl no brief for the Syndicate, but then, whatever they did they
did for the benefit of their members. May be they did not do anything. I do
not want to enter into that controversy as an inquiry is going to be started.
I have a number of documents with me by a perusal of which I can say that it
is difficolt to apportion the blame. I would in no case enter into that contro-
versy, por would I condemn anybody. But one thing I know that if the Syndi-
oate did it they did it for their members. @ No responsibility rests on the
shoulders of the Syndicate to engage in patriotic activities and thereby benefit
the people of this country. This is a duty of the Government of India. I
would respect{ully enquire, what action did the Government of India take?
If the S8yndicate played foul with thern, if the U. P. Government betrayed
them, what action did they take? And, why did they let themselves be bet-
rayed? How is the Government of India going to justify its position? I want
to say that when I examine all aspects of the affair I find that the Government
of India bave delegated their powers in several fiekls to tha Provincial Govern-
ments. who, however, are not fully conversant with their job. I want to ask
why sbould the U. P. Government have the three anna cess which yields eight
orores and forty-eight lakhs of rupees in ten years, the major portion of which
belongs to the general revenues? Could you tell me why is it that whereas in
other ocountries there is improvement in the capacity for production of sugar-
cane in our case there is deterioration? 1 should like to be told why is it that
when in every other country there is a yield of 40 tonr per acre here it is only
15 tons. All the money that was exaoted from the people of this country cems
to be included in the general revenues and was not spent properly for the
purpase for which it was got. I do not wish to say anything with regard to
the mills. You know the milis have to pay the labourers at the rate of seventy
rupees and they also have to pay the cess. Besides, the price of sugar-cane
has risen from four annes per maund %o one rupee and ten annas per maund.
Thie works to the benefit of those people who work in the mills and are connect-
ed with them. 1 %o want that they should be benefited but I do not want
that by payment of more than their just (ues they should be pampered at the
oost of the whole country. All these provisions are for the benefit of the
entire oountry and not Yor the benefit of auy one community. In 1930, in this
very House, we used to quarrel with the thea Governinent over protection and
we compelled them %o grant protection. But we should bave seen to it that
good lng.chelp sugar was made available to each and every consumer iu this
country. Did we act on' that principle? From 31 the number of mills rose
to 184 but what is the good of it when sugar is sold at four to five rupees
a seer? 1 know this inquiry is not going to yinld soy good and that it is not
at all called for. All that will be said at this inquiry will be that so-and-so and
so-and-so made an error of judgment. If you want to do anything you should
end this ‘control’; there should be no place for it in this country.

Some of my friends bhave touohed on the question of import. I feel that
even if a single ton is imparted from any country it would be an indication
and proof of the fact that the Government of India ocannot manage things
and we would be bumiliated by the fact that we could ot make a success
of protection and that we are incapable of good administration. Hemce, I um
bitterty opposed to impoet and regard it s an argument of despair.
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Shri Sarangdhadr Das: There is a portion in my amendment in which I
bave said that Government failed in their duty to protect the consumer. As
regards other matters, sufficient has been said already by the previous speakers
and I do not wish to repeat them, although in the matter of seeing where the
blame is and asking for an enquiry, I repeat that it should be done within,
at the most, one month and it should be presided over by a High Court Judge
and I wish to add that there should be no person connected with the sugar
industry, on this committee. However, my point is that the Government failed
to protect the interests of the consumer. I wish to point out that the con-
sumer during the last eighteen years of the protection period, hns paid some-
where near Rs. 350 crcres to establish this industry in this countrv so that be
can obtain cheap sugar and also that there may be the other benefits that
come to 8 country when such an industry gets established. With this pur-
pose the consumer has paid this amount, and it is the duty of the Govern-
ment to see to it that the price of sugar does not go up enormously, bud it has
gone up enormously.

There are various figures from various sources, about the stocls and the
despatches from the mills; but I will take the figures from the note circulated
by the Government, and I find therein that although there was a carry-over
from the beginning of the year, that is, from November, the despatches were
anywhere between 50 per cent. and 208 per cent. more than what they used
to be in the previous year. And I find from another source—alsc 8 Government
source—the Director of the Institute of Sugar Technology, Kanpur, who issues
during the season a fortnightly report, and I believe it must be coming to the
Government also, I find from this source that in the month of March, the
despatches shot up from somewhere ahout 30 lakh maunds—it is ail expressed
in maunds—to nearly 45 lakbh maunds. Therefore, I want to know how the
Government did not know, that such abnormal despatches were being made
from the mills. And then, in the month of June, the same Syndicate comes
forward to the Government with a request to export 50,000 tons of sugar. It
should have been the duty of the Government to find out why. if so much
increased despatches had been made, 50,080 tons should be exported again
to Pakistan. From all these things I can see that this powerful body, the
Sugar Syndicate, had become a very powerful influence in the country, at least
with the Government. This powerful body, baving always cbjected to the sugar
cane prices fixed by the U. P. and Bibar Governments, started this year a
very nice conspiracy from the beginning of the season, so that the Government
might be embarrassed, there might be scarcity of sugar and the Government
might beg the sugar manufacturers to increase production and then they might
claim that the price of sugar must be raised from Rs. 28/8 and the price of
su%ar cane should be reduced. This, to my mind, was absolutely a conspiracy,
and they have succeeded in it.

In this connection I want to point out sometbing that the other speakere
bave not touched upon. I have understood from the various sources, and from
the Government also, that in December, 1948, the Syndicate had agreed fo
keep the price at Rs. 28/8/- per maund; but in March, April, May,
the mills wege charging anywhere from Re. five to Rs. eight per
bag over the sum of Rs. 28/8/.- and there was a circular issued from the
syndicate to the mills that nothing prevents them from charging this premium.
I wish to know from the Government why these people who had entered into
an egreement to keep the price at Rs. 28/8/- should no: be punished—no matter
how "big they are—why they should mot be punished for having broken that
agreement. Now, thie is -one point that the previous speakers have not dealt
with, but I think it is a very pertinent point. Unless you punish peogle for
having broken agreements as you do with the poor people whe, if they break
any contract, are punished; unlees you punish these big people aleo, how are
you going to remove scarcity of sugar or scarcity of anything?
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Pandit Laksbm) Eanta Maitrs: Punishments are for smsall people, no$ for
big people.

Shri Barangdhar Das: No, it is for big people also. That is why ¥ say
Members of Government go on telling the:people to tighten their belt, and
to talk of big things and not of small things, while millions are suffering in
this manner. After paying Rs. 350 crores in 18 years for establishing this in-
dustry, if they are not getting sugar, then the Government must be held
responsible.

As Acharya Kri];alani said, if the Government cannot govern, then it has
no business to stay there. :

I want to may a little bit about protection. Many of the speakers have
vid about the industry not having progressed. I can teli you that the industry
5 will never progress as long as most of the factories are situated in

P the sub-tropical belt of U.P., Bihar and Punjab. Most of the factories

must be removed to tropical belts of Bengal, Orissa, Madras and Bombay—
Mabarastra and sugarcane should be grown there where it is yielding 50 tons
per acre while the maximum in U. P. is about 15 tons. You can't decrease
the price of sugarcane unless the yield goes up as it will in the tropioal-belt
only. When the matter of protection comes, I will have a say.

8hri Krishns Ohandra 8harma: I have given notice of an amendmend to
appoint a Committee under the presidentship of a High Court .Judge, reprcsent-
ing the industry, cane-growers and membérs of the Parliument to go into the
details of this question of muddle and the general situation of the sugar in-
dustry and report thereon.

As I read through the amendment and T listened attentively to the speech
of the hon. Members, I ain reminded of what Washington ssid in 1784:

“What of this Government, half-starved, limping, on the stretcher, tumbling down at
overy step.’

This was the description of American Government given by Washington in
1784 and it ia completely true of the present Government. The painful story
is that while the American Government had not the sanction behind it because
there were #so many States jumbled together and the Central power could
not depend on the allegiance of the people as a whnle, thix Government is so
powerful as no other Governinent has ever been so far in the history of the
world and yeb things have happened which could not be imagined to have
happened. There is a man who raises 8 finger and the whole Nation obeys
him., It is a story t in the future generations nobody would ever be ready
to believe. 1 don't take sugar as a separate item. It is 8 question of how
sou move the whole machinery. I cite the instance of what happened after
the Revolution in Russia. There was something round about the city. 50,000
ordinary men assembled together to move about the thing and the Minister
und the high cflicials were working ulong with the people but the subordinate
services—the clerks and assistants in the office and the Assistant Engineer were
sleeping all right. So it is the story whenever a revolution comes, whenever
a change comes, the men on the top are anxious to lead it and the man below is
anxious to do the job but the men in between sleep all right. He has no sense
of social conscience and this is the present story, whetber you take the mill
hand, the sugar magnate oz anybody else. It is no use to say that the Sugar
Syndieate is not doing its job. You say you decontrol the sugar and let the
things go the natural course. Then yon should be prepared for another question.
. Abbikehthe military and police and let things go the natural course. Then not
a single sugar factory will exist and not a single millowner will exist. tomorrow.
Are you prepared for that. No man is entitled to the protection of the State
ucless he is socially conscious. Anybody who is doing otherwise is a criminal



SUGAR SITUATION 1107

before the people and he is a sinner. Why not the man who exercises take
the dunda m the band and teach a lesson? What bhappened during the
riots? These people were trembling. Who saved them? The man who was
getting Rs. 80 as a Police Constable was the man on the spot and you asked bim
to stand at the gate of the criminal and, save his family and now you say
decontrol. Is there any sense of justice or commonsense?

Then I say a word to the Government. The situation dernands quick de-
cision and strong action. As Acharya Kripalani said there is no way out.
Eitber you control or import sugar from outeide. You can't import--you bave
no means to imporb. What is the other way open? Ration sugar aud control
it and fix prices and take the strongest action. Put in the jail people who
break the law and take the strongest action. No Government in a change-over
bas ever run efficiently without strong action. You say that you will talk
to them. I bave read the Chairman’s address. He said the Deputy Prime
Minister has done this and has given this concession or that but concessions
do pot produce a social conscience. It is necessary to bave a sense of duty
in the people and it is necessary to comsider yourseif as an organic part of the
people as a8 whole and to realize that you can't exist if the people do not like
you. If you say natural economics shall take natural courses, you must be ready
to say that natural justice shall bave its play. This Government may go but
you will be wiped out too and so it is no use saying we have invested so much.

- Pandit Lakshmi Eanta Maitra: I am sorry to interrupt my hon. friend.
Certainly the whole speech is directed against us. What have we done?

Shri Krishpa Chandra Sharma: I am referring to the industry. The only
course open now is to increase production of sugarcane and realize whatever
amount is available and take to task people concerned with production. The
second course to take is to see that whatever is produced comes into your
band, control its price, ration it and if anybody breaks the law, take the
strongest possible action against him and things will go well. -

Mr. Chairman: Pandit Balkrishna Sharma.

8hri R. K, 8idhva: I have got my amendment. All the amendments are
over and I don’t know why I should not have any chance

Mr, Ohalrman: You will get your chance.

Pandit Balkrishna 8S8harma: Sir, for nearly the whole of the duy, I was in
vain, trying to catch your or your predecessor's eye and I dir't gut that chence.
At long last, I have got these ten minutes and I don’t know if I shall be able

% do justice to the subject which is under discussion.

At the outset, I wish to say that as I participate it} this debate, 1 feel sad
at beart, and naturally enough. Anyome may ask the renwons for this feeling
of sadness. (An hon. *lember No, no, we won't ask). 1f you don't, then you
are very unimaginative, You must. Well, Sir, sugar bas left a very bitter
taste in my mouth, and I am sad becatse I feel that one more blow has been
dealt towards shattering our dream, a dream which we all cherished. 'The dream
which our Government, and with them we, wanted tc realise was to estublish a
new economic order in our society without any violent, cataclysmic change in our
sqeial set-up. We desired sincerely and m all goed faith to build a balf-way
bhouse between capitalism and socialism, a house where capital, labour, con-
sumer, all may find a welcome shelter. But where are we today? I am
very porry to say that this inhuman, monstrous, greedy, gruesome, mean and
murky manipulation of sugar prices by the thugs of the sugar industry has
scorched my dreams. Was it out of pusillarimitv that our Government
gherished such a dream? No. The Father of our Nation taught us to secure
co-operation of +he capitalists in building our economy. Have we wucceeded®
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o we not see that our loans remain unsubscribed, (v we not see that a loaded
pisto) is always held at our heads” Is there any wonder then, Sir, if 1 begin
to lose faith in the humanity of the capitalists? 1f such continues to be their
attitude, then let me tell them that the day is not far off when doom and utter
doom will overtake them. Some of them may be chuckling when I say so.
The Fundumental Rights in our Constitution have assured them the right tc
swn property. let them know that our Constitution is not an unchangeable,
inexorsble edict of Nantes, that the people of this country have a right to
change it. Let them know that by their own actious they are putting the whole
ocountry in a vicious mood. I am reminded of the teacbings of the Gita. At
one place the author of the Gila eays:

ey e Fqaedy Rqaeas:

The Gitakar says that the self is the friend of the self and the self also is the
enemy of the self. And these, our capitalist friends, today are the greatest
enetnies of their self because they have not learnt that great art which tlie
Gitakar in the very next sloks says:

THUHARATRE  FAHARAATAQ:

The atma, the self, is the friend of him who has conquered the self. And they
have not been able till today, even after having seen the whole country in
utter misery. to conquer their wretched greed and their wretched lust for the
filthy luere. That ie where we are. They are mercilessly driving us to the
couclusion that in this Gandhi-forsaken land no half-way house shall be built,
that it is impossible to resolve the inherent contradictions between capitalism
and o huppy. contented society, an:d thut in the very near future we will have
to destroy this system rood and branch. 1t is to this conclusion that they are
driving our country.

What is the sugar scandal? It is chicanery, it is fraud, it is dirfy dis-
honeaty' ¢n ercelsia. Let vbe Houxe not go with the idea that the sugar crisis
came upon us suddenly or as 8 matter of course. No, Sir. It was a well-planned,
well-thought.out, premeditated nffuir. The sugar magnates had planned to create
e crinis. There wan a welllaid conspiracy and in order to prove that well-laid
eonspiracy, [ will try to place before this House certain figures. As early as the
month of February this year, the offtake from the mills was 8o inordinately
large that it defies any other conclusion except that the capitalists wanted to
create a crisit in this country. Sir, in February, 1948, the despatch in the
munth of February from the mille wes 7.68,180 maunds, but this year. in the
month of VFebruary. the offtake was 81,65,03® maunds. What possible
rationale can be given for this huge offtake from th» mills in one month except
that in the near future they bad an eye on creating a scare in the market and
a trumped up abortage?

To take another paint, there are three questions before us, and those three
questions as the hon. the Food Minister pointed out are: Firstly, enquiry,
secondly the fate of the Syndicate and thirdly control or decontrol. He has very
kindly egreed to an inquiry being held in this affair; secondly, we have to see
what should be the fate of the so-called Syndicate; thirdly, the question of
control or decontrol. These are the three questions before us. So far as the
inquirs pert of it ie concerned, I think the Government bas done well in
deciding upcin an inquiry. That an inquiry is called for i8 eminently clear
from the irformation which has been supplied to this House today. As the
House already knows. on the 1st uf August. we were told. there was a stock
of 260,000 tons of sugar in the factories, but when the freezing .»rier come
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it was found that only 106,080 tons of sugar were seized which means that
174,080 tons were left to be accounted for. Out of this 174,000 tons omly
104,000 tons was shown to have left the mills during that period. Still, 70,000
tons remain to be accounted for and they have not been accounted for till today.
Then, in the United Provinces the mills reported at the time that there were
92,080 tons. But when freezing came 9,000 tons were missing. If you take
the price at Rs. 40 8 maund, then it will come to something between six and
seven cross of rupees which the mills, the Syndicate or the trade have made
ou that amount for which no account hus so fur been given by anybody.

T would like to place before the House some information.

Sir, the way in which this monopoly is worked is abundantly cleat from the
fact that the mill-owners have got their own agencies and henami transactions
take place and the poor trader and the stockists and the wholesuler come in
for a lot of criticism from us for little fault of theirs. I do not say that. there
is no fault on their part also, but T c¢an tell you that wherever there is bluck.
marketing, please take it from me, because 1 have got personal experience, it
is only the mills that are responsible. 1 have got here names of certain firis,
certain agencies which are uothing except the big miill-owners themselves and
they receive the full produce of those mills. For instance, the ‘Sugar Agents
Limited and the Moon Corporation, these are the two institutions which belor.g
to one particular group, I am told, the Birla Group, and the whole sugar
produce of this group goes to them. Then again. therc is the Thapar group
which bas got five mills. He has got his own ‘‘produce exchunge’, that is his
own concern and everything comes to it. \We are accusing the poor wholesaler
nere. It is these people, Then there are the Bharat T'raders, the Asok Mat-
keting Corporation and the Vyaparas Limited of the Dalmiayas and seven mills
are under them and they pocket the whole amount. Then there sre the Anand
£am Puranmal of Jaipuriyas and they huve two mills under them. "Then there
:s Surajmal Hariram of the Khaitans and Indrachand Vijaya Kumsnr belonging
to Kejriwals. 'This is the information that I am giving to the House.

Shri B. K. Sidhva: Sir, I am very glad that the Government have taken
a decision to appcint a Comm’ttee. T only hope, Sir, that the personnel of the
committee will be persons of integrity, independent, impartial and honest.

Mr. Ohairman: The hon.-Member will have to finish before 3-80 p.m.

b 8hri R. K. 8idhva: 1 hope I will be given sorue consideration ag others had
een.

I only want to state that the Government of U. P. and Bihar had issued
an order freezing the sugar stocks on the 26th of Augusi and the Central
Government on the second of September. I am surprised and amazed at the
system of issuing the freezing order. Whenever uwuy suth action had t» be
taken, it sbould have been issued simultaneously all throughout India; and
what has happened, Sir? Even thcugh the order of the U. I>. Government for
freezing was issued on the 26th of August, on the 28th of August 600 bagr
were despatched from Seora in U. P. to Carnac Bunder in Bombay. ‘Then
600 bags were despatched on the 30th August and again 200 bags were des-
patched from the same station to Carnac Bunder. Thus sn many sugar bags
have gone underground. Now coming to the rate, the rate of standard sugar
I« at Rs. 28-80. I have got in my pwssession :riginal bills which indicate
that they have charged the price of Rs. 35.8.4. There i a firm called Sugar
Agents Limited in Seors in the U. P. who have sent to the Bombay Sugar
Trading Company 220 bags, 600 bags of stundard sugar at Re. 35.8.4. This
matter was brought to the notice of the hon. Minister by well-known res-
ponsible person. 1 also made a reference the other day in the question-hour
and the hon. Minister stated that he had no vecollection, I now give him
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these detatls and when this responsible person went to him, he said: ‘‘Now
lot us talk of the future and past is past’’. I am now telling this to recollect
his memory. These are the fsota I have got before me and the attention of
the Government was also drawn by a responsible person, and yet no steps were
taken by the Central Government. This wes somewhere in the month of
.October. This is the positiop under which this rscket has taken plsce. I do
not know who is responsible really. The responsibility is eitler on the one
or the other, but ultimately, it is the. Centre’s responsibility, no matter whether
orders have been issued by the U. P. Government or the Bihar Government.

Then, I do not understand, 8ir, when 41 factories in the other parts of
the country excepting Bihar and U. P. can be managed without a syndieate
why a syndicate should be imposed on these two provinces. These 41 factories
have managed their movement very well. I cannot understand why this syudi-
oate should be entrusted with the particular purpose of movement. If there
is no altermative, then my conclusion is it is nothing hut the industrialists’ nwn
concern, they are all mized up in thiz and amongst themselves. They plan
out, conspire and allow the extra price. the corruption and the blsck-marketing
fall on the shoulders of consumers. Government have come into unnecesssry
criticism for the sins of these industrialists. The other day when we were
discussing a measure against corruption, I brought in an amendment whioh
purported to state that seven years rigorous imprisonment should be inserted
Instead of three years. The hon. Miniater of Food did not accept my amend-
ment. If he had sccepted my amendment, Sir, then these people would not
say thet Government is wesk. He did not accept my amendment suggesting
seven years. The West Bengn) Government have moved a Bill for seven
years rigorous imprisonman$. This is a matter on which I wish to draw the
attention of Government. That on account of Government's weakness, the
people outside who are dealing in this trade say that Government ie luke-warm,
it will do nothing to us and we will make profit at the cost of the consumers
and bring the Government to disrepute. The C. P. Government are also think-
ing of taking very drsstic measures. Unless Government takes drastic measures
and takes some definite action sgeinst these people, 8ir, you may do what
you like, they are going to flout you, because they know that you are not goiug
%0 do anything. 1 was very glad to note that this committee is to be appointed
but this committee should submit ite report within one month and within one
woek after the submiusion of the report, Government must take a decision.
Ar the masim govs ‘Strike the iron when it is hot’. Similarly, you should take
immediate action. Tomorrow the personnel should be announced and within
one month the report should be out. We want at least some action and very
eavere actaion should be taken.

Then ss regards punishment whenever a person is found guilty of bribery
sad eorruption his goods must be confiscated. This is the best remedy and
unleas you confizcate the poods, thev will not come to their senses because they
will oease to exist. They are now prepared even to go to jails also, but when it
affects their pookets, they fear. Unless drastic scvion is taken such s con-
fisoation of proparty against persons who commit these orimes, Government's
name will come into disrepute. :

As to what contral should be imposed is not a simple matter.  From
the very inception of control, when it was introduced, I have alwavs been for
control, because in principle it is very good. Under control every pereon gets
some quantity at the fized price and in my view, the principle ‘ia very good,
but in our administretion we have failed %o give that control.

I hive come to the conclusion that the control muet go. There ie no other
alternstive, At the same time the prices should be fixed; T leave that detail
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to Government but immediate steps should be taken to de-control. Under
control people are put to harassment, black-marketing goes on, no stooks &re
available; let us have de-control; we have experience of decontrol also but
it is the lesser of the two evils. In these circumstances. I submit that de-
control ahould be adopted.

The Hononrable Shri Jairamdas Doulatram: 1 have listened to the debate
with very great attention, and I am grateful to the House as a whole for the
very constructive and helpful criticism that it has made of all that has happened
in the course of the last six months. I, however, feel that sometimes the
Central Government is criticised for things which it would be fair to criticise
them for if they had been in charge of affairs for a long number of years. It
was gaid that the production of cane per acre in U.P and Bihar was only round
about 15 tons all these years and there has been no progress and Government
is blamed for this. I think it will be fair only to comment on the progress or
lack of progress in the course of the last two vears only. It is when a new
Central Government is placed in power that it can effect changes even in
matters which are within a sphere which may be provinecial 8o also in regard
to a few other aspects of today’'s criticisin, I feel that it would be fuir to have
thie point in the background that the Central Government has been in charge
only for these two years. Therefore, with regard to the more basic and funda-
mental aspects of the sugar industry and the progress or the lack of progress
made therein I think it will be desirable to wait for future action.

With regard to the recent developments, all that I want to say is that,
much as I would wish that the Central Government had been in & position to
act, because sugar had been decontrolled, the power to deal with sugar industry
was derived from the Provincial Acts of U.P. and Bihar. Under those Acts,
there are bodies set up by the two Provincial Governments—the Sugar Com-
mission and the Joint. Sugar Control Board—and the sugar problem largely is
controlled by those bodies. Obviously, with a large measure of provincial auto-
nomy conceded to provinces, it is not possible for the Central Government to
intervene in the provincial sphere from day to day, until a situation arises which
needs handling by the Central Government. I must venture to state that, as
soon as the Central Government began to feel that the prices of sugar were
rising, they decided that they must intervene even though it was a provincial
sphere. The price of sugar also was not fixed by Government as the statutory
price. The price of sugar during the decontrol period was fixed by the Sugar
Byndicate. There was discussion in Joint Sugar Control Board where the U.P.
and Bihar Governments are represented, and as a result. a certain price was
framed and more or less fixed. That price had not the effect of a statutory
price. Any breach of that understanding was not a legal offence. We found
that prices had been rising and somewhere in the middle or third week of July
we felt that the Central Government must intervene.

Pdndit Hirdsy Nath Kunsgzu (U.P.: General): Will the hon. Minister be
agreeable to answer a question? Wiil he say whether it is a fact. as alleged
by the Sugar Syndicate. that the release of sugar quotas made was with the
approval and even at the instance of the U.P. Governrient?

The Homournabls Shri Jairamdss Doulatram: I will not be able to reply
with regard to what the U.P. Government did, because these facts are within
the knowledge of the U.P. Government. All that came before the Central
Government was that there wus a rise in prices.

Pandit Hirday Nath Kunsru: Did the Central Goverpraent comne to know
st any time up to the month of June 1949 that the stocks of sugar were getfing
rapidly depleted at the instance of the U.P. Government?

The Honourable Shri Jalramidas Dounlatram: We did 1ot know that it was
#t the instance of the U7.P. Government,
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Papdit Hirdsy Nath Kunzru: Or because of the sction talien by the Sugar
8yndicate? ; :

The Honourtdls Shri Jairamdas Doulstram: We did not know at whose
instance it was, but when we did discover that the sugar stocks were being
depleted and we found that the prices were rising beyond a certain limit......

Pandit Thakur Das Bhargava: When was it discovered for the first time
by the Central Government—-in what month and on whuat date?

The Hanouradls Shrl Jailamdas Donlatram: I said, round about the second
or third week of July.

Pandit Thakur Das Bhargava: And before that did the figures come to the
Central Government or not? Did they know or not know that sugar was being
sent out?

8Shri R. K. Bidhva: The figures came. There are the nionthly returns.

The Honourable Shri Jairamdas Doulatram: The figures did come, but I am
talking of the price. The stocks were there in the country. They were not
only in the fsctories. Large stocks were also with the trade.

6hri Ajit Prassd Jain: Moy I know whether the Central Government did or
did not come to know hefore the iath JJuly 1949 that the stocks of sugar had
been depleted, no matter whoever wiay have been responsible for the deple-
tion?

The Honourable 8hri Jairamdas Doulatram: \Whut I min stating is that the
atocks in the fuctorics had been depleted in the sense that the stocks in the
fuetorien were not ndequate, in my opinion. for the rest of the year. unless the
stocks with the trade ulro became avauilable to suph’y the necds of the consuinees.

8hyi R. K. Bidhva: Is there mny check-up in the Centre of the despatches
made? Are there not monthly returs?

The Honoarabls 8hri Jalramdas Doulatram: As I said just now. the ,whole
thing wes being handled by the U.P. ond Bihar Governments Sugar Com-
wisnion and Control Board.

8hri Ramnath Goenka (Mudras : General): At the time the decision was
talten by the Government of India for the export of sugar. what was the stock
and did the Government of Indin realise at thut time that the stocks had
uotually depleted. at lenst with the milis?

The Hooourahle Shri Jajramdas Doulstram: As I said. the stocks in the
factories were not adequute to ullow: any  export. That is also one reason
ultimately why export wus mot possible.

ghry Jaspat ROy Kapom: Muy I ask whether it is » fact thut actuully
exparts wore allowed?

The HonOurabls Shii Jatramdse Duulatram: No liceucers were issued for
export,

Bhri Jaspat Roy Xepo;: lg it a fuct or not that the Joint Secretery or
Secretary of the Agricuture Ministry kopt on sending repeated reminders to
the Sugar Syndicate to despateh lnrge quantities of sugar from the mills even
up to the middle of August. and telegrnms a‘ter telegrams were sent by the
Agriculture Ministny to the Svndicate asking them to despatch as soon s
possible and ag much as passiblc out of the mius making full use of the railway-
wagona avai'able?®

The Homourshle 8hri Jairamdas Doulatram: I am not aware of that. I
do not beliwve it, because I wns mycelf opnosed to any kind of export of sugar
outsirie. (Internuepiicn.)
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Mr. Chairman: I think there must be an end to these questions. Let the
hon. Minister proceed with his speech.

Mr. Nasiruddin Abmaa: 1 would ask ouly one question.

Mr. ChaiTman: I am sorry. Order, order.

The HonOurable Shri Jairamdas Doulatram: As I was explsaining, when
the prices began to rise, the Central Government felt that they must intervene.
It is not every rise in the price of a commodity that must make the Central
Government to intervene. (Interruption.)

Pandit Hirday Nath Kunxru: The hon, Minister said a little while ago that
he was not in favour of exports of sugar to Pakistan, but the memorandum
supplied to us by the Ministry of Agriculture says:

“Government decided, ftom the point of view of the balance of payment with Pakistan,
that 50,000 tons of sugai out of the current year's production should be relessed for export
Ly the Ministry of Agriculture.”

The Honourable Shri Jairamdas Doulatram: As 1 said, no licences were
issued at all and there was no export from the factories even after that decision.

Now, as I was stating, when certain commodities are decontrolled,
Government does not intervene the moment prices rise if Government’s policy
in respect of that or those commodities has been one of decontrol. It is only
when prices rise to a level where people begin to feel about it keenly that the
policy of decontrol gets changed and tiovernment intervenes. That is why the
Government did not intervene at the very carliest occasion. When Government
did intervene, obviously, the only way in which it wanted to intervene was to
see that the price which had been tixed becume statutory price and no factory
was able to sell sugar at & higher price. Selling it nt & higher price was to be
an offence. That was the proposal which the Government of India wanted to
implement. But as 1 have explained in my note, other developments took
place and Government decided to frecze the stocks all over the country. In
freezing the stocks -all over the country, the first step that had to be taken was
to see how we could allocate adequnte sugar to the provinces. It is only when
the Central Government gets information us to how much stock is available
in each factory, that it can make proper ullocations to the provinces. The
Central Government caunot make an ad hoc allocation of a certain uumber of
thousand tons to Bombay or Bengul, because the Bombay and the Bengal
Governments musat know from which factories they have to secure that quantity
of sugar. Therefore, it became inevituble that that information should first
be secured with regard to the stocks in each factory in the country and having
secured that information Govermment had to muke allocations to the provinces
::d each province was asked to take certain quotus from the factories allotted

it.

We had also to see that the transport arrangements were such as to enable
the movement of sugar in the shortest possible time. That also meant thut a
certain kind of zonal system had to be evolved, so that each area was able to
receive sugar speedily. Government went out of its wey and airanged for
specials to be run to those nreas where there was the greatest: need, as m the
cnse of Bombay, Saurashtra and later on to some other parta of the country.
Every effort was made to see that sugar reached the deficit areas within the
shortest possible time.

Considerable discussion has taken place with regard to the actual consump-
tion of sugar in the country, I do not want to go into details: nor do I want
to weary, the House with elaborate figures. But I will just try to illustrate
tke point from the figures which have been supplied by the Central Board of
Revenue with regard to areas with which tne United Provinces and Bihar are
not concerned. which would indicate that consumption has been increasing.
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(8hri Jairamdas Dou'atrum]

These are retums from the factories of Madras and Bombay. The Central
Board of Revenue reported that while in 1947-48 throughoucyt.he whole year
60,080 tone of sugar wae sold by the Madras factories (that was the previous
year when there was no abnormal situation) in the year 194849 from the month
of December to June (when there was no abnormal situation in the country)
doring those sevcn montbs as much as 40,000 tons had been sold by those
faetories. *

8o also in the ease of Bombay. The Bombay factories in the whole of the
preceding year 1947-48 sold as much as 92,000 tons, whereag in the months
of December to April this year the Bombay factories sold 65,000 tons. )

That means in regions which bave nothing to do with the Syndicate (that
is the United Provinces and Bihar) consumption bad increased and 1 think i
will be a little risky to suggest....

8hri Ramnath Goenla: They were the figures of delivery end not consumnp-
tion.
Ths Mdtioursbje Shri Jaramdas Duulstram: These are the figures when
there was no abnorinul feature of exports. Those were the saies when there
wug normal demand and normal supply. =

As a matter of fact s committee of specialista which sat sometime soon
after the war and went into the whole question of the development of the
sugsr industry, mnade certsin recommendations which are most illuminating.
T will just resd that portien to show bow conswnption bss increased. This
what that Committce ssid in 1948, dealing with the growtb of consumption in
the country as a result of the war und other factors:

“Before the war Indis bad bocome self sufficieot in respect of its sugar requiremanta
Indesd in certain sreas produclion was in excess of this. Imports were small 8nd were
mainly confined to maritime States. The average snuusl demand for internsl cwpsumption
was 10,830,000 tans. (This was, of course, for United Indis.) It has since n consider-
ably vwiag s the gunecsl growth of population, tbe incrwase in indostri and orben
popoletion snd improvement during wartime in the purchssing power of st laagt & section
of ths popalation with uent changes in their standards of living and habite. To
thean causes will acen he added the gemersl impact of the habita of two milkon soldiers who
returned from the war

The estimates made by the Governments of provicces and Stales and the Sugar Controller
for lndia show that the present effective dwoand for sugar is about 50 per ceat. higher
thun in 1998 (That means in five yoars it had incressed by 50 per ceot.)

This is further substantisted by certsin figures supplied by the Director of Cast of
Liviog Index of the labrar Department of the Government of Indie ebout family budgets
of working clasase in urban areas. These indicate that the per copita conmmmption of sugar
Ly theeo clazams has during the war time increased by about 50 per cent.”

What 1 was suggesting wans that, apart from the situation in e oountry

Sedze FMonouradle Mambers: From which report is the hon. Minister reading?

The Himouratie Ehri Jdramdss Doalstram: This is from the report of the
Suger Panel,

8t B. K. Bidhva: Who were the members of that Committee?

The Honoaradls Bhri J&fumdas Duulatram: The members consiat of re-
presentativee of industry as well as others. Ther were Sir 8/ Ram, Mr. R. C.

Krivasteva of the Sugar Syndicate. Mr. Vishnu 8ahai, Mr. 8. M. Dhar (an
official), Dr. B. C. Guba, Mr. Laichand Hiracband, Mr. M. B. Amin, Mr. Web%

and Dr. M. K. Maitra.

They were people from different sections—consumers, government officials,
representatives of industry, etc. But these are also fasts which the report of

the Director of Cont of living Index supported.



Pandit Lakshmi Kanta Maitra: 1 was not there.

The Honourable Shri Jairamdas Doylatram: Not you.

Whatever were the actual facts during the past six months, the trend of
discussion today indicated that our consumption is not very high. Personally
1 regard that as a dangerous sign, because if our production is not adequute,
and we live in the complacent hope that our consumption is unot high, then
many complications are bound to arise. We must face the actual facts. If
we see the actual life round about us-—leave aside these books and statistice—
we are bound to have the conviction that the tea habit, the habit of other drinks
and the habit of sugar is increasing. Larger and larger number of people are
taking to sugar. Whatever may be the actual figure of consumption this year
ie a matter which can by all means be investigated later.

As I have suggested in my introductory remarks, as soon as the Turiff Board
report is available (which would be in the course of the next two or three weeks)
end we find how much of the ground covered by the discussion today is also
covered by the Tariff 3oturd. then we shall decide what remaining matters have-
to be enquired into. As I have already indicated, and I am saving this iz
consultation with the Prime Minister, we will have the matter inquired into,
fixing the personnel, and procedure later on, in consultation with our colleagues.

With regard to the other suggestions made, namely, control and decontrol
and central control ,of the sugar industry, I shali take the latter first. As I
bave indicated, for ressons arising from decontros of sugar, the Centre removed
its hand as it were from the helm, but it has had to put its hand again. I feei
stronglv that sugar is an industry which must be guided, supervised and con-
trolled by the Centre, not only because it is one of the major industries, the
second higgest industry, but becuuse it cuters to the needs of the people of the
whole country. With regard to central control, under the new Constitution,
sugar is already included among the industries which, with the sanction of the
Jegislature, can be a central industry. But, looking to the trend of feeling,
1 believe that steps cun be taken even before the Constitution comes into
operation. which will enable the Centre to control the sugar industry much more
actively and directly than has been possible. In regard to that, the position cf
the Syundicate is an important factor. If any arrangement is arrived at:
which is dependent upon the Indian Sugur Syndicate. obviously the control of
the Centre to that extent is restricted, because the Indian Sugar Syndicate is
at present an organ of a provincial Government or rather two provincial
Governments. This is also one of the matters which i being examined by the
Tarift Board. I expect that the Tariff Board will have something to say on the
matter and its recommendations are bound to lead to certain decisions in the-
direction which you desire. I would not now be able to anticipate the report
of the Tarif Board in this regard.

Then remains the question of control and decontrol. I do not think it is
possible for Government to make any stetement in regard to its policy, whether
it is going to control or decontrol, until we have re-examined the whole mafter,
appreciated all that you bave said, and discussed it in the cabinet. Then only
we will be able to come to a decision on that vita) issue. I will be able to
eay nothing at present. All that I would say, however, is that those who are
in favour of control should be prepared for the inherent consequences of control
and those who are in favour of decontrol should also be prepared for the
inberent consequenees of decontrol. What happens is......

Bhri R. K. 8idbva: Wbat i8 the alternative left? What is the remedy?
Ths Hopourahls Sbr{ Jsiramdas Doulatram: What happens is that when
Goverament controls any commodity, after a certain time, dissatisfaction starts.
Mr, Nagiruddin Ahmad: There s bad management,
118 L.AD.
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The Honourabls Bhri Jatramdas Doulatram: I know there is a certain amound
of dissatisfaction with regard to the control of foodstuffs also in spite of the
fact that food is a vital commodity and has bsd to bg controlled. As a resulf
of public agitation, a year or two ago, food was decontrolled. After some time
there was agsin an out-cry that food must be controlled, with the result thas
we bad to re-impose control. I would really say that we should educate Jublio
opinion. Op the 'Keople also liea some responaibility, and we should educate
them to adjust themselves to the comsequances of either decision. I heard
with great attention some of the apeeches which were made, and which referred
to the action which Government should take. I feit that there was considerahls
truth in what they were saying thut Government had a duty to perform and
there is no doubt that wherever Goveriunent is not able to perform its duty,
it must oome in for legitimnte criticisin. But, ] feel that there are certain
spheres in which Goverpment is able to function effectively only when there is
niaximum co-operation from the rest of the oution. It may be said that i
makes me sad......

An Bonourabls Member: The co-operation is there. ,
The Hapourabls Shri Jeiramdas Doulatram: I was not epeaking of the

entire publis. It niade me feel aud when, liatening to some of the speeches,
I contrasted the atate of our country with some ether countries. We have
controls here; there are controls in some other countries also. In those count-
ries, the commodities are not being distributed by the Government ration
sbops. The cownmndities sre being distributed by ordinary trade. Trade
eooepts the decision of the (iovernment that a certsin quantity ouly is to be
given to an individual and only at a certain pricee. And with the co-operation
of that section of the puhlic, a large smount of rationing, over n long number
-of years has been rendered possihle. Similarly also, other sections of tbe
public. The attitude: of the people towards black-marketing in certain count-
ries is different from the attituile towards black-marketing m our country. It
fs gnih]e for the Government to punish hoavily us the Government has done
im Bombay city. In Bomhay city, black-marketeers have received very heavy
punishiments.  Whether the lnw provides for three years or seven years, it can
ae ogqually effective.

8bri B. X. 8idhva: One day's imprisonment and a tine of one thoussod
™pees,

The Hmmourubls Shri Jairamdas Doulatram: It may be so0 in one case. I
know the Bnmhay Government wishes to excuse or gardon nohody where the
sruth ia found. I also believe that after the last aniendinent of the Esgential
Supplies Act. hundreds of cases have occurred in which black-marketeers have
veen punished. tbough I am not prepared to say that the punishment has dbeen
adequate in all casee. 1 have no douht that a heavier punishment aoght to be
given. Whoever commita a breacb of the law, ought to get the maximum
nenulty so far ss control of commodities is concerned. But, T also feel thad
113 w:ll he a great help if puhlic opinion aleo gets edéeated with regard to black-
markets. =

®an Bamoath Gommke: May I ask one question, Sir? Will the Government
of India at least stop inviting opinion from black-marketears. whom they kpoow
#> be black-marketeers. and consult them in season and out of season?

The Fuaunadh Shx Jeiramdas Doulatram: I dertainly feel that we should
-not give enoouragement to the black-marketeers it any manper. (Interrcpiion).
5% may be tha$ opigion may be iovited bram a party burmums he is a party
voncerped in the decision. After all. we caonot say that we shall not consaolé
anv of the interests concerned hefore dealing with thore interests and bdefore
aking an$ action with regard to those interests. There has to be s certain
.amount of ascertaining.........
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'S8hri R. K, 8idhva: We do not eay, don’t consult; do not take their ordera.

The Honourable Shrl Jairamdas Doulatram: We are not teking their orders.
3t will be one thing to ascertain the opinion of the parties affected; it is entirely
a different thing to follow the advice of those people. In matters which affect
the general publio and in which their own interests may be afiected, thet
.8dvice has to be accepted, not because they have given the advice, but only
when the advice is in the public interest. Therefore, what I suggest is, if
public opinion is educated to belp the administration in the same way as public
opinion is educated in some other countries, the task of the National Govern-
ment is easier. I do not want to suggest anything more with regard to the
development of social consciousness; but I do feel that the difficulties of the
Government are very much reduced when that measure of social consecious-
ness is available, Wheu that kind of social consciousness and educated public
opinion is available, it should be impossible for a hlack-marketeer to be able $0
live comfortably in his neighbourhood, if he is cutting the throat of the people.
‘That is the kind of consciousness which was referred to in the case of China
yesterdav at another place. It is that kind of consciousness of the average
citizens which belps Government to deal with a situation even though there are
-defects with regard to administration.

- Shrl Ramnath Goenka: One question, Sir. There is a8 news item fram
-Osalcutta...,.

An Honourable Member: It is already six o'clock.

Shri Rampath GOenka: One small question. There ie a news item from
<Calicutta, attributed to the U. P. I. that sugar control is going. Will the hon.
Minister cotegorically deny this?

The Honourable Shri Jairamdas Doulatram: Government have come to no
-decision with regard to its policy about control and decontrol. T have just now
said that Government will go into the whole matter from all points of view and
then come to a decision.

8hri Jespast Boy Kapoor: One question, Sir.
Mr. Chairman: Order, order.

Shri Ajit Prasad Jain: In the statement circulatcd to the Members of the
House, T find that out of the 15 provinces snd States, no less than eigbt had
not frozen even one grain of sugar with traders. Among those provinces is
Delhi. What steps did vou take tn freeze the stocks in Delhi? Why was not
any nstock frozen? Did vou ask the pravincial Governments why they have
‘not frozen any stocks with traders?

The Hongurable Shri Jairamdas Doulatram: As was illustrated in the case
o' West Bengal, wherever the provincial Governments or local Governments,
who were given permission to deal with the local situntion, felt that any parti-
cular step wifh regard to freezing would worsen the situation, and drive away
‘the sugar underground and so make the situation worse, they did not take thad
action. In every case where trade co-operated with the Government, freezing
-did not take place. as in West Bengal. where for five weeks after the freezing
order, the merchants sold sugar at fifteen annas a seer as a result of arrange-
ment with the Government. We naturally bad to leave to the provinciat
-Governments who are in charge of the local situation and who were responsible
for dealing with the locsl situation, to deal with it in the manner thboy
thought would be in the interests of the people, and would not worsen
sthe situation.

8Skri B. X. Bidhva: May I make one suggestion, 8ir?
Mr, Oh3trm=n: Order, order. Now, what about the amendments?

‘6P M-
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S Afit Prassd J8n: In view of the statement of the hon. Minister that a
Committee is going to be appointed which will investignte into the whole ques-
Glon of the sugar industry and also the present muddie, I do not propose i
ess my amendment.

3y, Obsirman: Does any otber hon. Member wish to press his amendment?

M. Waxiraddtn Ahmad: I would press my amendment (No. 13), though it
fe an unlucky number.

Sari Garangibar Das: 1 would like to prese my amendment (No. 15).

Mr, Ohatrman: The question is:

“That at the end of the motion, the foliowing be added:

‘and that huil{“amzid-rod the aams this Assembly is of opinion that the sogar
diteation oot been properly handled by the Government.' "

The motion was negatived,
Mr. Ghairman: The question is:
“That at the end of the motion, the fclicwing he added :

‘sud that having considlered the ssme, this Assembly is of the opimon that the
Qovermmant have failed in their dnty to protect the consumer, and that with
a view to bring the guilty party or partiea. implicated in this artificially created
scarcity and in the consequent blackmarket prices, and with a view to prevent
the recurrence of such a asituatior in future, the Government do appoint forth-
with a Cotnmittee of tbree with a High Court Judge or one qualified to de a
Judge of a High Court as Chairman to make a tkorough inquiry ioto all
of the situstion and to report within one wonth with recommendations for

desling with the guilly party or partise:”™
e motion was negativsd. |
Mr. Ghalrman: The House now stands adjourned sine die,

The Assew.bly then adjourned sine dls,





